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HOUSE OF THE PEOPLE

Friday, 18th December, 1953

The House met at Half Past One of 
the Clock

[Mr.  Speaker in the Chair]

MEMBER SWORN

Shrimati Ila Pal Choudhury (Nabad* 
wip).

ORAL ANSWERS TO QUESTIONS 

Price of Cars

*1096. Shri S. N. Mishra: WUl the 
Minister of CkMnmexice and Indnstiy
be pleased to  state the  extent  to 
which the prices of cars assembled 
by the iitdigenous production Units 
have been brought down, as a result 
of the reduction in import duty on 
the component parts?

The  Minister of Commerce  (Shri 
Karmarkar): A statement is laid on 
the Table of the House.  [See Appendix
V, annexure No. 9.]

Shri S. N. Mishra: How many manu
facturing firms have submitted to the 
Government their manufacturing pro
grammes, and how many of them have 
been accepted by Government?

Shri Karmarkar: Actually I think
hree, Sir.

Shri S. N. Mishra: May I know whe
ther any export programme has been 
submitted by these manufacturing firms 
and, if so, whether any refund of im
port duty is also contemplated?

Shri Karmarkar: I should like to 
have notice of the question.  But some
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time back there was a small attempt 
at export, but it was not very much.

Shri S. N. Mishra: May I know whê 
ther the percentage of fall in the prices 
can b6 approximately given?

Shri Karmarkar: We have given the 
actual figures.  For instance in respect 
of Pl3rmouth the price before reduction 
was Rs. 21,555 and after reduction it is 
Rs. 19,360.  The detailed figures have 
been  given in the statement.  My 
friend could easily work out the per
centage.

Shri Jethalal Joshi: Is it a fact that 
the car Hindustan of indigenous make, 
is the same as Morris with only change 
in name and with increased cost?

Shri Karmarkar; With  this  dif
ference, that the majority of the parts 
are manufactured in India and no in
crease in cost.

Local Coal  Cess

*1097. Dr. Ram Snbhag Sinsfa: Will 
the Minister of Production be pleas
ed to state:

(a) whether  the local  coal cess 
charged  on despatches of coal from 
coal mines is uniform throughout the 
country;

(b) if not, the reasons therefor; and

(c) the present rates of local cess 
in different parts of the country?

The Parliamentary Secretary to the 
Minister of  Production  (Shri R. G. 
Dubey): (a) No.
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(b) the local cesses are levied by 
State Governments according to their 
respective requirements.  Some States 
are not levying any such cess.

(c) A statement showing the present 
rates of local cesses on coal levied in 
some of the coal producing States is 
laid on the Table of the House. [See 
Appendix V, annexure No. 10.]

Dr. Ram Subha«r Singh: Do the Cen
tral Government also charge any cess 
on coal and, if so, for what purposes 
is it utilised?

Shri R. G. Dnbey: There are three
kinds of cess  levied by the -Central 
Government: stowing cess, labour wel
fare cess and rescue cess.

Rubber

♦1098. Shri V. P. Nayar: (a)  Will
the Minister of Commeirce and Indus
try be pleased to state whether Gov
ernment have issued  any directions 
to the manufacturers regarding pur
chasing  larger  quantities  of  raw 
rubber?

(b)  Is it a fact that by the time 
the  manufacturers of Rubber goods 
started their purchases, the raw rub
ber stocks  had been  cornered  by 
some agencies?

The Minister  of Commerce  (Shri 
Karmarkar): (a) No directions  were 
issued, but the principal manufacturers 
were requested in an informal way to 
purchâ  larger quantities of  raw
rubber.

(b)  Government have no  informa
tion.

Shri V. P. Nayar. Four or five days 
back the hon. Minister while answer
ing a question from me said that Gov
ernment  were aware that  private
agencies have cornered large stocks of 
rubber. May I know whether it is a 
fact that such agencies which cornered 
large stocks of rubber sold the rubber 
at a very high price and realised much 
more  profits than what they could 
ordinarily have done?

Shri Karmarkar: About large stocks, 
stocks are  decreasing.  About prices 
realised I should like to have notice.

Shri V. P. Nayar: May I know whe
ther it was on the basis of representa
tions  submitted by a deputation of 
rubber  growers that Government in
formally requested the manufacturers 
to buy more?

Shri Karmarkar: Yes, Sir, partly due 
to the representation.  We went into 
the matter thoroughly and made an 
informal request.

Shri V. P. Nayar: May I know whe
ther Government have any information 
about the  deputationists themselves 
cornering the  rubber stocks, and the 
amount of rubber sold by each of them?

Shri Karmarkar: I have no informa
tion on that point.

Explosives Laboratory

*1099. Shri  Nageshwar  Prasad 
Sinha: Will the Minister of Works,
Honsing and Supply be pleased  to 
state:

(a) whether  it is a fact that  a 
Laboratory has been  set up in Cal
cutta for the examination of bombs 
and explosive substances recovered in 
West  Bengal and the  neighbouring 
States; and

(b) if so, when and what  work 
has been done so far?

The Minister of Works, Housing and 
SnppTy (Sardar Swaran Singh): (a)
and (b).  Yes, Sir. Such a laboratory 
has been set up since November 1951 
as part of the Central Explosives De
partment.  It has helped the Depart
ment in the chemical analyses of vari
ous t3T)es of explosives, such as fire
works, live bombs and crackers con
taining prohibited mixtures, exploded 
bombs, etc.

^ 1̂ 0  firWt :  ^

^   ̂  ̂I
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Ssurdar Swaran ̂ acli: This laboratory 
is for testing, not for manufacturing.

T̂®Rfr  ̂ 3ft
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Sardar Swaran Singh; I have no in
formation, Sir. •

Recognition of  Diplomas in  Central 

W ater and Power Commissi on

*1101. Shri  Ajit Singh:  WiU  the
Minister of Irriffatioii and Power be
pleased to state:

(a) the institutions whose diplomas 
are recognised for recruitment to the 
posts of supervisors, all grades  of 
draftman  and  estimators  in  the 
Central Water and  Power Commis
sion; and

(b) the  years  from which  such 
Diplomas are recognised?

The Deputy Minister of  Irrigation 
and Power (Shri Hathi): (a) and (b). 
A statement giving the required in
formation is placed on the Table of the 
House. [See Appendix V,  annexure 
No. 11.]

Community  Projects in  P. E. P. S. U.

•1162. Shri  Ajit  Singh: (a)  Will 
the Minister of Planidng be pleased 
to state how many Community  Pro
jects and Development Block Schemes 
are under execution in PEPSU?

(b) Da  Government  propose  to 
undertake  any  more  Development 
Blocks?

(c) If so, how many and where?

The Deputy Minister of  Irrigation 
and Power (Shri Hathi): (a) One Com* 
munity  Development  Project,  one 
Community  Development Block  and 
four National Extension Service Blocks.

(b) Ves.

(0) No decision has yet been taken.

Shri Am Singh: What are the esti
mates for these schemes separately, in 
PEPSU?

Shri Hatiii: Estimates for (immunity 
Development  Blocks or National Ex
tension Service Blocks?  Which parti
cular  blocks?  These are  different 
blocks.

Shri Ajit Singh: May I know when 
the schemes were taken in hand and 
when they are expected to be complet
ed?

Shri Hathi: The first blocks were in 
October 1952; the second in 1953; and 
the National Extension Blocks in 1953.

Bridge across  Mahanadi

♦1103. Shri S. N. Mishra: (a) Will
the Minister of Irrigation and Power
be pleased to state whether the Enquiry 
Committee appointed to scrutinise the 
accounts in respect of the construction 
of  a  rail-cum-road  bridge  across 
Mahanadi near the Hirakud Dam has 
completed its investigation?

(b) If so, what are its findings?

The Depnty Minister at Irrigation 
and Power (Shri Hathi): (a) Yes, Sir.

(b)  The Report of the Committee is 
under  consideration by Government 
and it will be laid on the Table of the 
House together with the decisions of 
Government  on the various  recom
mendations contained therein, as soon 
as possible.

Shri S. N. Mishra: May I know whe
ther any irregularity has been found 
by the Committee?

Shri Hathi: Sir, the matter is under 
consideration.

Shri T. N. Singh: May I know whe
ther Government propose to place the 
report of this Committee before the 
Public Accounts Committee before com
ing to a decision, as  this Committee 
was  appointed as a resiUt of  the 
recommendations  of the Public  Ac
counts Committee?
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Shri Hathi: I think it wiU be done. 
Sir.

Shri T. N, Singh: May I take it that 
the Government’s considered view will 
be placed  on the Table of the House 
only after taking the reactions of the 
Public Accounts Committee?

Shri Hathi: That would be consider
ed, Sir.

Mr. Speaker: Next question.  Shri 
Punnoose: absent. Shri L. N. Mishra: 
absent. Dr. M. M. Das: absent. Shrimati 
Tarkeshwari  Sinha;  absent.  Shri 
Gidwani.

Shri Gidwani: Question No. 1111.

Shri Raghunath Singh: I have a ques< 
tion, No. 1110, Sir.

Mr. Speaker: I am sorry. I will call 
him immediately after this.

Compensation to Displaced Persons

*1111. Shri  Gidwani: Will  the
Minister of Rehabilitation be pleased 

to state:

(a) the  total  number of applica
tions for compensation received  so 
far  by  Government  from  the six 
priority categories of the  displaced 
persons;

(b) whether the Settlement Officers 
have completed the work assigned to 
them in regard to these applications; 
and

(c) when the payment of compen
sation will commence?

The Minister of RehabiUtation (Shri 
A. P. Jain): (a) 51,608 from the five 
priority categories under ttie Interim 
Compensation Scheme.

(b) Nearly 37,000 applications have 
already  undergone  preliminary 
scrutiny.

(c) Pasmient to the eligible persons 
v/as  started in Delhi on the  28th 
November. Payments in the other two 
regions, viz., JuUundur and  Bombay, 
will be started soon.

Shri Gidwani: May I know when it 
will be completed?

Shri A. P. Jain: I cannot give any 
date when it will be completed.

'rrfTr̂PT  ̂

f  ̂f̂cT̂lr  ?
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The Parliamentary Secretary to the 
Minister of External  Affairs  (Shri 
Sadath AU Khan): (a) to (c).  The
annual  Urs of Hazrat  Qutubuddin
Bakhtiar Kaki this year was held from
the 21st to the 28th  November.  11 
Pakistani  nationals actually  partici
pated in the Urs.

The Governments of Punjab (I) and 
Delhi made the following arrangements 
for the visitors:

(1) Provided a Police  escort for 
the pilgrim party during their 
stay in India;

(2) accommodation in the precincts 
of the Shrine;

(3) rail transport from Amritsar 
to Delhi and back;

(4) motor transport, and

(5) Food.

The exact  figures of cost incurred 
during the current year’s visit aie not
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yet available.  Transport  and  food 
charges are paid by the pilgrims.
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North East Frontier Agency

*1112. Shri Rishang Keishing: Will 
the Prime Minister be pleased to 
state:

(a) whether the N.KFA. Adminis
trators had purchased two Studebaker 
“Pick-up-Vans” and “Wire-rope” at 
Dibrugarh; and

(b) if so, the reasons for the pur
chase of  the  “Pick-up-Vans”  and 
“Wire-rope”?

The Parliamentary Secretary to the 
Prime Minister (Shri J. N. Hazarika):
(a)  Two  studebaker  Pick-up-Vans 
were purchased in 1951 after obtain
ing permission from the Ministry of 
Transport  (Roads  Organisation)  at 
Dibrugarh.

Some Wire rope was also purchased, 
after  obtaining permission from the 
Director-General of Supplies and Dis
posals, New Delhi

(b)  Communications  in North East 
Frontier Agency are extremely difficult 
and there are no facilities for public 
transport.  The  Pick-up-Vans  were 
purchased for general road work. The 
wire ropes were purchased for Suspen
sion bridges. All ropes were tested by 
Government  Test  House,  Alipore, 
Calcutta, before being accepted.

Shri Rishang Keishing: What was the 
amount  involved in the purchase at 
these things?

Shri J. N. Hazarika: The amount in
volved in the purchase of the two pick
up-Vans is Rs. 27,800. For the purchase 
of wire ropes, in the year 1952-53 it 
was Rs. 5,000; in  1953-54, it was Rs. 
71,160.

Shri Rishang Keishing: May I know 
if it is a fact that these things are lying 
idle?

Shri J. N. Hazarika: I do not think

Displaced Persons in PEPSU

*1113. Sardar A. S.  Saigal: (a>
Will  the  Minister of BehAbllitation 
be pleased to state whether Govern
ment  are  aware  of  the  difficult 
condition of the displaced persons »n 
Patiala, Nabha,  Bhatinda and San- 
grur which has also been brought to 
the notice of the present Adviser?

(b) If so, what steps have Govern
ment taken in the matter?

The Minister of Rehabilitation (Shri 
A. P. Jain): (a)  and (b).  The diffi
culties  of the displaced persons in 
Patiala, Nabha and Sangrur in respect 
of housing have been brought to the 
notice of the Government and the pro
posals of the Adviser in this behalf are 
under consideration.

Sardar A. S. Saigal: May I know
what amount was  given before the 
Adviser’s regime for the displaced per
sons?

Shri A. P. Jain: Amounts have been 
sanctioned  every year.  If the hon. 
Member tables a regular question, I 
shaU give the answer.  -

Sardar A. S. Saigal: May I know if 
it is a fact  that on account of some 
reasons the help was withheld by the 
then Government when it was distri
buted to the displaced persons?

Shri A. P. Jain: I do not think so.

Sardar A.  S. Saigal: May I know if 
you would be kind  enough to make 
enquiries as to how far the facts are 
correct?

Shri A. P. Jain: I do not think...
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llte. Sl̂aket: I tnay say that he has 
addressed the question to me and  I 
am not going to make any enquiries.

Dr. Saresh Chandra: Is the Govern
ment aware of the horrible conditions 
iu which the Bahawalpur refugees are 
living in Patiala?  What measures are 
■Government  taking to give relief to 
them?

Sliii A. P. Jain: We have built a 
township called Tripuri in close vicinity 
of Patiala. A very large number of 
displaced persons are housed in that 
town-ship. Besides, a large number of 
evacuee houses, fairly in good condi
tion have been allotted to them. There 
are some  displaced persons who are 
living in rather bad conditions.  As I 
have stated in my answer to the main 
question, we are considering schemes 
to provide houses for liiem.

Shri Ajit Singh:  May I know the
number of refugees who have been re
settled in PEPSU and the number of 
claims from the displaced persons in 
PEPSU?

Shri A. P. Jain: How does liiat ques
tion arise, Sir?

Bir. Speaker: It includes Patiala.  He 
-wants notice.  N6xt question.

Strike in Burnpur Factory

*1114. Shri Bhagwat Jha: (a) Will
the Minister of Commerce and In
dustry be pleaded to state whether after 
the resumption of work by the workers 
at Burnpur, Asansol, normal and full 
production  in  the Iron  and Steel 
ractory has Deeh restored?

(b)  How many total working hours 
were lost during the strike period?

the Minister of Commeree  (Shri 
Karmâ k̂ar): (a) Yes, Sir.

(b)  As tĥre was no regular strike, 
"but the workers only slowed down pro
duction, it is not possible to estimate 
the loss in teriiis of hours of work on 
this account

Shri Bhagwat  Jlia: May  I know
what was the aw>roximate loss in pro
duction due tb this sl«#-ao#n strike?

Shri Karmarkar: On the basis of the 
average monthly production of 24,693 
tons of steel  including “semi’s” for 
sale in 1952, the loss in  production 
from 1st January 1953 to 30th Septem
ber 1953 is 87,840 tons.

Shri Bhagwat Jha: Is it  a fact that 
behind this slow-̂own strike, there 
were political parties instigating the 
strike?

Shri Karmarkar: I should like to
have notice.

Shri Bhagwat Jha: May I know if
the workers who were  involved  in 
the slow-down strike will be paid their 
daily wages or something else?

Shri Karmarkar: I should like to ha'/e 
notice.

Shri Sarangadhar Das: May I know 
if after the factory went to work again, 
the production since then has compen
sated for the loss of working hours 
during the strike?

Îtri Kaitearictr: I think the latest
production is a little above the average.

Dr. Ram Snbhag Singh: May I know 
the  approximate value of the 87,000 
and odd tons of steel which were lost 
because of the strike?

fflri Karmarkar: This can be easily 
multiplied by the sale price, which is 
published.

Five Year  Plan  Pubucity

•ms. Shri Bhagwat Jha: (a) Will 
the  Minister  of Information  and 
BMiulcasting be pleased to state whe
ther the  Planning Conpnission Stalls 
are going to be constructed in “U.P. in 
India” exhibition at Lucknow, Inter- 
nationial  Exhibition  on  Low  Cost 
Housing  at Delhi and the  Kumbh 
Mela at Allahabad?

(b)  Do  Government  propose  to 
take this publicity of the Five  Year 
Plfin to the villages also?

The  Minister of Information  and 
Btf̂ Oeasmg (Df. ftifiskair): (a) Yes, 
Sit. The Eifliibition Section participat
ed in the Bharat Mein Uttar Pradesh
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pradarshani at Lucknow by setting up 
a stall on the Five Year Plan; it is pro* 
posed to participate in a similar man
ner in the International Exhibition on 
Low Cost Housing in Delhi,  For the 
Kumbh Mela at Allahabad, special ar
rangements are being made  besides 
talking the two Railway  Centenary 
trains, carrying exhibits on the Five 
Year Plan, to one of the Mela stations

(b)  Yes, publicity on the Five Year 
Plan in the  villages is being under
taken through mobile units.

siiri Bhagwat  Jha: May  I  know 
whether any amount has been set apart 
for such publicity in rural and urban 
areas?

Dr. Keskar: No specific division of 
rural and urban areas has been made, 
but the major amount will be spent on 
rural areas, not on urban areas.

Shri Bhagwat Jha: In answer to
part (b) of the question,  the  hon. 
Minister stated that it is being done. 
What are the measures that have been 
taken by the Government up till now 
to take the Five Year Plan to the vil
lages?

Dr. Keskar: During the discussion on 
the  Supplementary Grants, at very 
great length we put forth the measures 
that we propose to undertake for publi
cising the Five Year Plan in the vil
lages.  If the hon. Member wants me 
to recapitulate them, I am prepared to 
give him a statement if he puts a ques
tion.

Shri Bhagwat Jha: As one coming 
from  a village and  seeing  nothing, 
I want to know what are the measures 
up till now taken in the villages to 
popularise the Plan.

Dr. Keskar. He might not have seen 
in his own village.  I am sorry if that 
has not been included for the time be
ing, but the question is we are now 
only  beginning the work, and there 
are lakhs of villages in the country, 
rt is ûite possible a number of them 
might not become aware immediately, 
but Kfe will find that more and more 
prb̂ ŝ Will take place and pul)licity 
win be acceletated.
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4  ?rî 3Rfr  I

Forogn and Indian Combines

♦1U7. Dr. Amin: Will the Minister 
of Commeroe and Industry be pleased 
to state  whether it is a  fact  that 
foreign firms which have  combined 
with Indian firms do not start  the 
manufacture of products from  the 
primary  stage  to the  filial  stage 
especially in  dŷ,  pharmaceutical, 
antibiotic and engineering industries 
but they merely assemble  imported 
spare parts or merely pack the bulk 
imported stuff in small packings  as 
the case may be?

The  Minister of  Commerce  (Shri 
Karmarkar): I am unable to answer 
this question in the aflftrmative as the 
question does not refer to any specific 
firm or firms so affected.  There are 
instances perhaps where Indian firms 
with foreign collaborators are manu
facturing  from intermediates in  the 
case of chemical industries and are us- 
iiig some component p6̂  made else
where in en̂ eering indSstries.  But 
I arh unable to  support a statement 
containing  a generalisation of  tiiis 
nature.
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Shri Gidwani: What about Question 
No. 1116, Sir?

Mr. Speaker: I will take it up.

Dr. Amin! May I know whether it 
is a fact that some Indian firms which 
are not in a position to exist on their 
own against better organised indigen
ous concerns arrange a  tie-up with 
foreign concerns, just to make use of 
the trade name of a foreign firm?

Shri Karmarkar: We are not aware
of such instances, but if such instances 
come to our notice, we shall not en
courage them.

Shri T. K. Chaadlmri: May I know, 
Sir, if the Government have taken any 
steps  to examine the terms  imder 
which  these  subsidiary  agreements 
between foreign firms and Indian firms 
are entered into?

Shri Karmarkar: They are always
closely scrutinised at aU stages of the 
agreements before they are sanctioned 
by Government

Shri Meghnad Saha: May I know
what steps the Government is taking 
for bringing into existence the capital 
goods  industries which will  create 
these consumer goods industries?

Shri Karmarkar: We are taking all 
steps possible under the circumstances.

Shrimati Rena Chakrayartty: Is it a
fact, Sir, that certain Indian firms were 
allowed to  combine with  foreign 
concerns to manufacture these things, 
while at the  same time there were 
certain Indian firms which wanted to 
produce  these things here, but they 
were not allowed?

Shri Karmarkar: It is rather a vague 
question, but if my hon. friend tables 
a question with regard to a particular 
industry.  I  shall  certainly  make 
enquiriea,

ShH Meghn̂ Saha: May I know
whether these subsidiary alliances into 
which  our firms are entering  with 
foreign firms will not be ruinous to our 
country?

Shri Karmarkar: There are no subsi
diary alliances. They are all predomi
nant alliances.

Synthetic  Petrol Plant

*1116. Shri Gidwani: (a) Will the 
Minister of Production be pleased to 
state whether it is a fact that Gov
ernment have decided to set up a 
synthetic petrol plant?

(b) What wUl be its cost?

(c) Where will it be located?

The Minister of Production  (Shri 
K. C. Reddy): (a) Government have 
under consideration a proposal for the 
establishment of a synthetic oil plant 
in India.

(b)  and (e).  The proposal is still 
under preliminary consideration and 
information on these matters will be 
available  when  up-to-date  project 
studies are undertaken and completed.

Shri  Gidwani: Are  Government
aware  that one Dr. Saha who was 
Chairman of the National  Planning 
Committee appointed by Netaji Subhas 
Chandra Bose had a patent of extrac
tion of synthetic petrol from coal on 
a commercial basis, and is it a fact that 
this patent was commercially exploi
ted?

Shri K. C. Reddy: I have no precise 
information on the point at present.

Shri Gidwani: Is it a fact that he 
approached our Government and sub
mitted  a scheme, but it  was cold- 
shouldered?

The Prime Minister (Shri Jawahar- 
lal Nehru): Mr. Saha has often written 
letters making various proposals, some 
good, some not good, some bad.

Shri Gidwani: What happened to
these proposals?  Were they examined 
by experts?

Shri Jawaharlal Nehru: All the good 
ones, every proposal is at first examin
ed. This particular matter of synthetic 
petrol  has  been  examined  very 
thoroughly. In fact, it was not merely 
examined, but schemes were worked 
out, but due to various reasons, one of
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them being the heavy cost of this pro* 
ject—it is a very, very expensive pro
ject—it could not be undertaken.  I 
cannot say that it has been given up, 
but for the present it is not being 
undertaken.

Shri Sarangadhar Das: May I know, 
Sir, if the proposal of Shri Vijaynanda 
Patnaik to make sjmthetic petrol from 
Talcher coal in Orissa will be taken 
into consideration?

Shri K. C. Reddy: There were various 
proposals regarding tEe starting of this 
synthetic oil plant, one of which has 
been referred to by Shri Gidwani, tnz., 
the proposal made by Mr. Saha. The 
other proposal perhaps has been re
ceived from Mr. Patnaik, but they are 
all past history. Early in 1952 we got 
a project report on this industry and 
we could not go ahead with it because 
of financial considerations. The matter 
was left over, but the whole thing has 
been revived now, and  preliminary 
considerations  are going on.  Very 
soon it may be possible for us to in
vite two or three firms  to  give  us 
fresh project reports, and when such 
project reports are received, we will 
give further attention to this very im
portant industry.

Seth Govind Das: With respect to...

Mr. Speaker: I am going to the next
question.

Car  Assembling  Firms

*1118. Sbri Viswanatha Reddy: (a)
Will the Minister of Commerce  and 
Industry be pleased to state the total 
number of declared Car Assembling 
firms in India?

(b) How many of them are propos
ed to be closed?

(c) What are the reasons lor  the 
proposed closure?

The  Minister of Commerce  (Shri 
Karmarkar): (a) Seven.

(b)  Five  out of  these seven  as
semblers may wind up their operations 
by the middle of next year.  The re
maining two are engaged in the as
sembly of jeep type vehicles and will 
continue to do so.

(c)  Government have on the recom
mendation of the Tariff Commission, 
decided to concentrate all future de
mands for vehicles on firms who have 
a manufacturing programme. T̂ie pure 
assemblers, therefore, have been asked 
to close down their operations.

Shri Viswanatha Reddy: May I know- 
whether Government has any idea as 
to the minimum nimiber of vehicleŝ 
that will be required for an economic- 
manufacturing unit?

Shri Karmarkar: It depends on parti
cular types of vehicles and particular 
units.

Shri Viswanatha Reddy: What I want 
to know is: what is the  minimum 
manufacturing capacity that is requir
ed to keep the  assembly lines going 
economically.

Shri Karmarkar: I should Uke to-
have notice about it.

Shri Viswanatha Reddy: May I know 
whether it is a fact that the high taxa
tion on transport vehicles as well as 
the high taxation on petrol is a major 
contributory factor for a contraction, 
in the demand for the vehicles in this 
country, and if so, what are the propo
sals that the Government are consider
ing to obviate these difficulties?

Mr. Speaker: I am afraid he is going 
into an  argument about the  whole 
question of this particular industry.

Shrimati A. Kale: May I know the 
number of people that were thrown 
out of employment as a result of this 
policy and what is Government’s view 
and what they are going to do with 
these unemployed people?

Shri Kannariuir: The  number  of 
people thrown out will be increasing a 
little progressively, but our attempt is 
to absorb as many of them as possible 
in the existing units.

A.  Kale: How manyShrimati
workers?

Mr. Speaker: Order, order.

Sardar Hokam Singh: Have the as
semblers  been asked to close down
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forthwith, or  has some future date 
been given by which they have to 
wind up?

Shri Karmarfcan Not forthwith, but 
iby about the middle of 1954.

Banning of Lockouts in Textile Mill

*1120. Shri  Buchhikotaiah:  WiU
the  Minister of Commerce and In
dustry be pleased to state:

(a) whether any proposal -to fbOQ 
lock-outs in textile mills in the coun
try was received from any organisa
tion; and

b̂) if so,  what steps  are  being 
taken or are proposed to be taken to 
check  the  unemployment  due  to 
these lock-outs?

The  Minister of Commerce  (Shri 
Karmarkar): (a) Yes. A proposal was 
received  from the Indian  National 
Textile Workers’ Federation, Ahmed- 
abad, suggesting that Government issue 
instructions that no textile mills should 
•<!lose down without previous permis
sion of the Government.

(b) An Ordinance was promulgated 
on the 24th October, 1953 under which 
provision has been made for compen
sation to the labour wliich may be laid 
•off or  retrenched.  In place of this 
Ordinance a Bill  entitled “The In
dustrial Disputes (Amendment)  Bill, 
1953” has already been passed by both 
the Houses of Parliament and is now 
awaiting Assent of liie President.

Shri Bilelfllikotalah: May I know the 
number of lock-outs  in  1953,  the 
number of workers affected, and the 
number of days lost?

Shri K̂ifmarkslr: At the time of the 
textile crisis, i.e. 21st October 1953, the 
number of threatened closures of tex- 
-tile miHs was 42, and the number of 
workers  affected 42,791.  As to the 
actual number of workers thrown out 
-at  that time, I should like to have 
'notice.

Shri Bhagwat Jha: In view of the 
fact that a large nuttitier of ttortlle iftiHs 
liave already been  closed,  and  a

large number of labourers have been 
thrown out of employment, may  I 
know  what proposals are under  the 
consideration of Government to check 
such things in future, and what actions 
are being taken against those mills?

Shri Karmarkar: If I might refer to 
the earlier question, which is also re
levant,—̂the actual number of workers 
thrown out of emplojrment I am able 
to give now—a number of mills closed 
down,  and the number of  workers 
thrown out of employment was 14,764.

Regarding the hon. Member’s ques
tion put just now, the answer is that 
the present Ordinance, and this Bill, 
when it  becomes an  Act, will meet 
with the situation, because any mill 
that closes down will have to compen
sate the workers retrenched or laid off.

Shri Mnniswamy: May I know whe
ther it is a fact that in some mills, they 
have closed down one shift, and if so, 
how far the labourers have been affect
ed?

Shd Karmarkan Some of them have 
closed down one shift; some of them 
have closed down two shifts, and some 
of them have closed down completely. 
As I said earlier, the  number  of 
workers  affected by the closure was 
14,764.

Rubber Tyres

M121. Sardar Hokam Singh: WiU
the  Minister  of Commerce  and
Indfiŝ be lileased to state:

(a)  whether  Governmimt  have
taken any steps in the matt̂ of re
duction in  prices  of Indian-made 
tyres; and

(b) if so, what?

The Minister of Ceidmme  (Shri 
Karmarkar): (a) and (b). Yes, Sir; the 
question of fixing fair selling prices for 
Indian made rubber tyres and tubes 
has been referred to the Tariff Com
mission and their report is awaited.

Sardar HakaiA Siiiglt: Is it a fact
that Indian tyres are being marketed 
under four different makte, and yet
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they  are being produced  virtually 
under one monopoly?

Shri Karmarkar: They are produced 
under different names, but regarding 
the monopoly, I am not aware.

Sardar Hukam Singh: So far as price 
-and durability are concerned, how does 
the Indian tyre compare with that pro
duced  by these firms in their own 
countries?

Shri Karmarkar: Our tyres compare 
<iuite well with those produced abroad.

Sardar Hukam Singh: Is it a fact 
that  though these tyres are  being 
manufactured  here, foreign tyres of 
the same make are being frequently 
used for replacement purposes, though 
the policy of Government is to prohibit 
the import of such tyres, when such 
tjres are being manufactured in our 
own country?

Shri Karmarkar: I could not follow 
the purport of the question, Sir.

Mr. Speaker: Will the hon. Monber 
repeat the question?

Sardar Hukam Singh: These four
•companies are manufacturing tyres in 
our country; they have their plants in 
England, U.SJV., and France as welL 
In the begmninĝ when the motor cars 
are sold with tyres of indigenous make, 
their rêlaôtil̂t is bekig allol̂ by 
tyres of fttfeign  iriake, by the saine 
•companies. Have Government allowed 
these companies to import those tyres?

Shri KaHnarkar: Our import policy 
has been that licences for the impart 
of certain sizes of ‘Giant* and other 
tyres not manufactured in India, are 
issued to tĥ  established  importers 
only on a quota of 100 per cent. 9̂  
garding the t3rres being locally pro
duced, Wte are not  encouraging any 
imports.

Sardar Hukam Singh: Is it a fâ
that *Michelin» tyre gives double the 
mileage, and costs much less thaii a 
similar  tyre of 34X7X10  produced 
here?

Shri Kannaikar: It depends on the 
ground on which the car is made to 
run. Otherwise, our tyres are perfect
ly satisfactory.

Titanium

♦1122. Komari  Annie  Mascarene: 
Will the Minister of Commerce  and 
Industry be pleased to state whether 
a loan has been sanctioned for  the 
titanium  products  in  Travancore- 
Cochin  State  from  the  Industrial 
Finance Corporation?

The Minister of Coihmerce  (Shri 
Kannarkar): Yes, Sir.

Kumari Annie Mascarene: Is it a
fact that the Industrial Finance Cor
poration scrutinised the accounts of 
the  company and looked into  the 
causes of failure?

Shri Karmarkar: Yes, Sir.

Kumari Annie Mascarene: May I
know what the reasons for the failure 
are?

SCiri Karmaikar: I am sorry I did 
not hear the word ‘failure’ quite well. 
I thought the questiton was whether 
they were considering it.  The fact 
was that a loan for Rs. 20 lakhs was 
asked for.  We in the Ministry sup
ported the demand to the extent of 
Rs. 15  lakhs. Actually, to skip over 
the whole history, the matter is now 
under  consideration.  I  understand 
that the Industrial Finance Corpora
tion decided  on the 21st November 
1953, to sanction  a loan of Rs. 15 
lakhs against the security of the fixed 
assets, and an advance of Rs. 6 lakhs 
has been made.

Kuuiari Annie IWtascarene: May I
know why a reduction has been made 
from Rs. 15 lakhs to Rs. 6 lakhs?

Shri KailiiiUiaIr It is not a reduc
tion, but pending  further inquiries, 
we have already given Rs. 6 lakhs in 
anticipation of the  fulfilment of the 
whole thing.

sum V. p. liaina:  In view of the
fact that the tltaiiixim dioxide pro
duced in the factory is very costly.
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and also in view of the fact that the 
factory is not working on an econo
mic footing, may I know whether the 
Rs. 15 lakhs granted to the company 
will also provide for the setting up of 
a factory for the recovery of sulphuric 
acid?

Shri Karmarfcar: Regarding the r&- 
covery of sulphuric acid, I should like 
to have notice.

Export of Ilmenite

*1123. Kumari  Annie  Mascarene:
(a) Will the Minister of Commerce 
and Industry be  pleased  to  state 
whether  license is given to the ex
port of Ilmenite  from  Travancore- 
Cochin State to any foreign company 
from 1953?

(b) If so, to whom?

The Minister of Commerce  (Shri 
Karmarkar): (a) Yes.

(b) M/s. Hopkin and WiUiams.

Kumari Annie Mascarenc: May I
know whether tariff protection is given 
to the industry, and whether the ex
port  of ilmenite will increase  the 
competition?

Shri Karmarkar. I do not think so, 
that the export of ilmenite has in
creased competition.

Kumari  Annie  Mascarene: Have
the Government got any  scheme to 
develop this industry on a large scale, 
so as to  satisfy the needs  of the 
country?

Shri Karmarkar: At the present
moment, in view of the Atomic Energy 
Act, after careful  investigation and 
approval,  Government  have  pres
cribed limits. Monazite content up to 
01 per cent, is allowed in ilmenite 
meant for exports.  Other types of 
ilmenite are being exported, because 
they  are  not  considered  so very 
crucially necessary at the moment.

Kumari  Annie  Mascarene:  Are
Government aware that giving licences 
to these foreign companies is undoing 
the tariff  protection given to  this 
industry?

Mr. Speaker: Order, order.

Shri Meghnad Saha: May I know
why monazite is  allowed to be ex
ported when we know perfectly well 
that it contains uranium, thorium and 
other fissionable materials which can 
be used for atomic energy purposes.

Shri Karmarkar: This question has 
been very carefully considered at the 
highest level, and as I said earlier,, 
only that type is allowed to be ex
ported, which is not necessary for us. 
The other is being conserved.

Shri Meghnad Saha: Is it not against 
the Atomic Energy Act, to allow the 
export of any such thing?

The Prime Minister (Shri Jawahar- 
lal Nehru): The Atomic Energy Act
empowers Government to prevent ex
port; but they can issue permits or 
licences  for limited exports,  where 
they consider it necessary in exchange 
for something else which we want.

Mr. Speaker: Next question.

Shri Meghnad Saha: May I know
why the export is allowed....

Mr. Speaker: Order, order.  Next
question.

Industries (Development and Pfgulation> 
Act

♦1124. Dr. Amin: (a)  Will  the 
Minister of Commerce and Indostry
be pleased to state  whether it is  a 
fact that the expressions “substantial 
expansion” and “new article” occur
ring in the Industries  (Develooment 
and Regulation) Act have created a 
lot of confusion in the  absence oL 
precise definitions?

(b) If  the  answer  to  part (a> 
above be in the affirmative, do Gov
ernment propose  to  define precisely 
these two expressions or frame a set 
of rules explaining their meanings?

The  Minister  of  Commerce (Shrf 
Karmarkar): (a)  No, Sir. No speci
fic instance was brought to the notice 
of Government.

(b) Does not arise.



I4I9 Oral Answers  18 DECEMBER 1953 Oral Answers 142c

Dr. Amin: May I know the factors 
that are taken into consideration for 
deciding whether a particular expan
sion is a substantial expansion?

Shri Karmarkar: I think the Act is
quite clear on that point, and that was 
the opinion of the Industries Develop
ment Council also.

Scheme for establishing Truck-building 
W orks

*1126. Shrimati Tarkeshwari Sinlu:
Will the Minister of Commerce and In
dustry be pleased to state:

(a) whether it is a fact that a Bri
tish firm has submitted a scheme for 
establishing a truck-building works in 
India; and

(b) if so, whether Government have 
considered the scheme?

The Minister of Commeiee  (Shri 
Karmarkar): (a) There are two pro
posals from British concerns.

(b) These are being examined.

Shrimati Tarkeshwari Sinha:  May
I know the names of the British con
cerns which have  submitted these 
schemes?

Shri Karmarkar: The first one is
Messrs. Sedan Motors Limited, (U.K.), 
who have made a proposal  for the 
manufacture  of heavy duty  Sedan 
trucks.  The second is from Messrs. 
Leyland Motors Limited.

Shrimati Tarkeshwari SUnha: May
I know the estimated capital, and the 
site where the factory will be located?

Shri Karmarkar: That is still being 
considered.

Shrimati Tarkeshwari Sinha: May
I know whether there is any Indian 
capital involved in it, and if so what 
will be its proportion?

Shri Karmarkar: There is a tie-up 
of these foreign firms with Indian conr 
-cerns.

SiNDHU Resettlement Corporation

*1127. Shri K. C. Sodhia: (a) Will 
the Minister of RehabiUtation  be

pleased to state the total  paid-up 
capital of Sindhu Resettlement Corpo
ration?

(b) What is the proportion of Gov
ernment capital to the whole?

(c) What work has been done  by 
this Corporation up till now?

The  Minister  of  BfdiabiUtation 
(Sliri A. P. Jain): (a) Rs. 1,32̂22,500 
as on 31st March, 1953.

(b) 25  per  cent,  of  the issued 
capital.

(c) The Corporation is developing 
a township at Gandhidham (Kutch) 
for  displaced  persons.  They  have 
developed  the  site  and  provided 
necessary  civic  amenities  such ss 
roads,  drains, water supply etc.  In 
addition, the Corporation  have con
structed one high school, three pri
mary schools, dispensaries, mechani
cal  workshops,  an  Electric  Power 
House, and factories for manufactur
ing hollow  blocks and R.C.C. spun 
pipes and poles.

4,072 houses and  446 shops have 
also been constructed by the Corpo
ration  f«>r  displaced  persons  with 
financial assistance from Government.

Shri K. C. Sodhia: Is this Corpora
tion self-supporting or is it running 
at a loss?

Shri A, P. Jain: Sir, I do not know 
the accounts of the Corporation—how 
they stand.

Shri K, C. Sodhia: Does it issue any 
periodical reports?

Shri A. P. Jain: Obviously, every
company  or  corporation  registered 
under  the  Indian  Companies  Act 
issues periodical reports.

Shri K. C. Sodhia: Is it placed on 
the Table of the House?

Mr. Speaken Order, order.  Will 
the hon. Member  resume his seat 
after putting a question?

Shri A. P. Jain: This is a private 
corporation in which we are share
holders.
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Shri T. N. Smgh: &nce Government 
money to the extent of 25 per cent, 
of the issued capital is invested in 
this corporation, do Government care 
to examine their annual balance sheet 
and profit and loss account?

Shii A. P. Jain; We have got our 
representative on the Board of Direc
tors to adequately protect our interest 
there.

Mr. Speaker: Next question.

Shri K. C. Sodhia: Is it a private
limited company?

Mr. Speaker: Order, order.  I am
going to the next question.

Irrigation Schemes in  Madras

*1128. Shri  Mnniswamy: (a)  WiU
the Minister of Planning be pleased 
to state whether it is a fact that an 
additional allotment in the Five Year 
Plan has been made  to the Madras 
State for irrigation schemes?

(b)  If so, what are the new schemes 
to be introduced  in the  State  of 
Madras?

The Deputy Minister of Irrigation 
and Power (Shri Hatbi): (a) Yes.

(b)  (i) Amravathy Reservoir Pro
ject.

(ii) Vaigai Scheme.

Shri Muniswamy: May  I  know.
Sir, the  amount of this additional 
allotment?

Shri  Hatiti:  For the Vaigai it is
Rs. 250 lakhs and for Amravathy it 
is Rs. 270 lakhs.

Shri  Mnniswamy: How  many
schemes were  submitted by Madras 
and how many were approved?

Shri Hathi: Five were proposed;
two have been sanctioned.

Shri Mnniswamy: May I know the 
total number of acres  that are ex
pected to be irrigated by these pro
jects?

Shri Hathi: 17,000 acres for the
first scheme and 15,000 acres for the 
other.

Shri Nanadas: Is it a fact that the 
composite Madras Government spent 
whatever  the  Central  Government 
allotted  before  the  separation  of 
Andhra?

Shri Hathi: 1 will require notice for 
that.

Shri  M.  D.  Ramasami: May  I
know, Sir, whether this is in addition 
to the allotment sanctioned for major 
irrigation works in 1953?

Shri Hathi: This is in addition.

Loans to Displaced  Persons

*1129. Shri Ramji Verma: (a) Will 
the  Minister of Rehabilitation be 
pleased to state the total amount of 
loan which was not refunded by the 
displaced persons due to the failure 
of the businesses for which the loans: 
were granted since 1952?

(b) What met-hpds have been adopt
ed by Government to recover  those 
loans?

(c) Do Government enquire into the 
soundness of the business which an ap
plicant proposes to undertake before 
granting a loan, and if so, how?

The  Minister  of  Rehabilitation 
(Shri A. P. Jain): (a) Loans granted 
since 1952 have not yet become re
payable.

(b) Does not arise.

(c) Yes. State Governments actually 
distribute loans to displaced persons 
after making necessary enquiries in 
such manner as they consider suit
able.
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Pandit D. N. Tlwsry: What is the 
total  amount  advanced  and  the 
interest charged?

Shri A. P. Jain: The total amount 
sanctioned is  approximately Rs. 9 6 
crores out of which Rs. 8 crores and 
87 lakhs has actually been advanced- 
The rate of interest varies from time 
to time according to the rate at which 
the Government  borrows from the 
market.

Shiimati  Renu  Chakravaitty: 1
wanted to know if there is any uni
form scale of interest,

Shri A. P. Jain: It is a uniform rate 
of interest for a particular year.

Displaced Persons

*1130. Shri Gidwani: (a)  Will the 
Minister of Rehabilitation be pleased 
to state whether it is a fact that or
ders have been issued by the Central 
Government to the Government  of 
Bombay that there should be no fresh 
admissions of displaced persons for re
ceipt of doles till all persons who are 
now receiving doles  outside  Homes 
and Infirmaries are admitted in Homes 
and Infirmaries?

fb) What is the number of such per
sons?

(c)  Is it a-fact that fresh admissions 
for receipt of doles are made in very 
hard cases and such admissions  are 
made only when the parties agree to 
be sent to a Home and an Infirmary?

The  Minister  of  RehabiUtation 
(Shri A. P. Jain): (a)  The orders 
issued have since been cancelled.

(b) About 6,800.

(c) Admissions  are made in the 
case  of persons falling under  the 
categories listed in the statement laid 
on the Table of the House and they 
have to go to one of the Homes or 
Infirmaries,  except in special cases. 
[See Appendix V, annexure No. 12.]

Shri Ĝ wani: The orders have been 
cancelled, as I understand?

shn A. p. Jain: Yes.

Import of Tract(»s

♦1131. Shri G. P. Sinha: WiU the
Minister of Commerce and Indiutry be
pleased to state how many tractors 
have been imported into India in 1952-
53 and 1953-54?

The Minister of Commerce  (Shri 
Karmarkar): 1,227 tractors were im
ported during 1952-53 and 2,318 were 
imported  during  April-September
1953.

Shri G. P. Sinha: Which were the
firms which were granted licences tô 
import tractors?

Shri KarmailEar:  I have not got
that information; nor is it our praĉ 
tice to give the names of firms.

Shri Bhacnirat Jha: Are the Govern
ment aware that in view of the fact 
that spare parts are not available for 
these tractors imported, most of them 
after they are  started  become  un
workable or idle?

Shri Karmarkar: No, Sir. That is
not our information.  We have taken 
adequate care to see that spare parts 
are available. But if any instance has 
come to the hon. Member’s notice, I 
should be  grateful if he would re
mind us.

Shri Kasliwal: Could you say what 
is the total cost of these tractors im
ported in 1952-53 and 1953-54?

Shri Karmarkan As I said. Sir,, 
during  1952-53  we  imported  1,227 
tractors  and  the  cost  was 
Rs. 1,18,79,571. During  1953-54,  the 
total number was 2,318 and the value 
was Rs. 1,78,21,878. This is according 
to the customs returns.

Shri S. N. Das: Out of the total
number of tractors imported, what is 
the number imported on Government 
account and what is the number on- 
private account?

Shri Karmarkar: For that I require 
notice.

Shri Meehnad Saha: What percent
age Of these tractors are in working 
condition and how many are in hos
pital?
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Shri Karmarkar: Collection of that 
'Will involve an amount of time and 
labour  not commensurate with the 
results.

Shri Sarangadhar Das: What pro
portion of these tractors now imported 
are for replacing old ones and how 
many are required for extension of 
the tractorisation  work in reclaim
ing new land?

Shri Karmarkar: We have no infor- 
jnation.

Handloom Industry

*1132. Shri B. C. Das: Will the Min
ister of Commerce and Industry be
pleased to refer to the reply given to 
starred question No. 2 asked on the 
16th November, 1953 and state:

(a) whether Government have fixed 
ceiling grants for the Handloom  In- 
•dustry in each State and. if so.  the 
amounts so fixed;

(b) on what basis these ceilings to 
■the grants have been fixed;

(c) whether the grants allotted to 
various States on the schemes  sub
mitted by them are short of the ceil
ing grants fixed for them and, if so, 
the reasons for the disparity; and

(̂d) whether Government will place 
on the Table of the House a  state
ment shoeing the number of schemes 
submitted by each State and the num
ber of those accepted?

The Minister of Commerce  (Shri 
Karmarkar): (a) and (b).  Attention 
is invited to  paragraph 3(9) of An- 
nexure XIII, and  Annexure XV of 
the pamphlet “The All-India Hand
loom Board—A brief Survey”, copies 
of  which have been placed in  the 
Library of the House.

(c)  Yes, Sir; this is because not all 
the schemes submitted have been in 
conformity with the general principles 
laid down by the Board.  The States 
•concerned have been  asked to send 
additional  schemes  to  cover  the 
balance.

(d)  A  statement is laid on  the 
Table of the House.  [Sec Appendix 
V, annexure No. 13.]

Shri B. C. Das: In the statement, it 
is mentioned  that the Orissa State 
submitted 17 schemes of which 10 
schemes have been accepted.  May I 
know whether the Orissa Government 
have sent fresh schemes in place of 
the rejected ones?

Shri Karmarkar: We have asked
the  Orissa  Government  to  submit 
fresh schemes,  but I do not think 
that they have yet given them.  But 
this I speak subject to correction.

Shri B. C. Das: In the statement I 
find some States have not submitted 
schemes. What steps have the Gov
ernment taken  for getting schemes 
from these States?

Shri Karmarkar: Sir, as I said, we 
have circularised all the Governments 
to submit their schemes to cover up 
the whole amount that has been allot
ted to them.

Shri B. C. Das: May I know whether 
any time-limit has been fixed for sub
mission of fresh schemes after which 
the grants allotted to a State would 
lapse?

Shri Karmarkar: No, Sir. I do not 
think that a time-limit has been fixed. 
Of course, we have  asked them to 
reply as early as possible. But there 
is no question of the grants lapsing; 
we want the States to  utilise that 
amount.

Shri V. P. Nayar: In the statement 
I find that out of 13  schemes sub
mitted  by  the  Travancore-Cochin 
State, only 7 have been sanctioned, 
and there is no entry in the remarks 
column. May I know what is happen
ing to the 6 schemes?

Shri Karmarkar: Sir, those schemes 
have not been accepted. That is why 
there are no remarks.

Pandit S. C. Mishra: May I know 
whether these  schemes are for the 
protection or extension of the hand
loom industry and whether the grants
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that are being paid to the States are 
refundable or would lapse?

Shri Karmarkar: The amounts of
the grants that are made are placed 
at the disposal of the State Govern
ments for use by them in accordance 
with  the schemes that have  been 
approved by us.
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The  Minister  of  Works,  Housing 
and Supply (Sardar Swaran Singb):
(a) To provide  acconmiodation for
15 married constables and 2 married 
Head-constables of Police attached to 
the President’s Estate.

(b) About Rs. 60,000.

Shri Badshah Gupta: When were
they completed  and why are they 
lying vacant now?

Sardar Swaran Singh: I understand 
that they are not yet complete for 
occupation; some  work is still re
quired to be done.

Siri Badshah Gupta: May I know
what is the work that has to be done 
still?

Sardar Swaran Singh: I think some 
fittings and electrical installations.

National Conference of Kashmir

•1134. Shri Kakkan: Will the Prime 
Minister be pleased to state:

(a)  whether  the  Government of 
India have received any resolution 
passed by the  National  Conference 
workers at the Convention  held  at 
Pulwama; and 

595 P.SJD.

(b) if so, what reply has been given 
by the Government of India?

The Parliamentary Secretary to the 
Minister  of  External  AfTalrs  (Shri 
(Sadath Ali Khan): (a) and (b). No, 
but they have seen press reports of 
this resolution.

Shri Kasliwal: I want  to  know 
where is Pulwama, Sir.

Mr.  Speaker: He can enquire else
where.

Lx>an TO Andhra State

*1135. Shri Viswanatha Reddy: Will 
the Minister of Planning be pleased to 
state:

(a) whether it is a fact that a pro
posal to give a loan of five crores of 
rupees to Andhra State is under con
sideration;

(b) whether a list of  schemes pro
posed to be undertaken  has been sub
mitted to the Planning Commission; 
and

(c) if so. whether the list will be 
placed on the Table of the House?

The Deputy Minister of Irrigatioa 
and Power (Shri Hathi): (a)  The
matter is under consideration.

(b) No.

(c) Does not arise.

Shri  Viswanatha  Reddy: May  I
know whether this financial assistance 
is in addition to the assistance that 
is proposed to be  given under the 
proposals of the  Bhattacharya Com
mittee  sponsored  by  the  Finance 
Ministry?

Shri Hathi: This is in accordance
with the programme of the Planning 
Commission to have irrigation schemes 
in the scarcity areas.

Salt

*1136. Shri C. R. Nansislian: Will 
the Minister of Prodnetion be pleased 
to state:
(a)  whether CJovemment have re

ceived any representation  from  the 
President, Madras Provincial Salt In
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dustrialists Association regarding salt 
industry in Madras State and the need 
for relaxation of  the standardisation 
measures where there are no facili
ties to export salt to Calcutta or ab
road or to industrial concerns local
ly; and

(b) if so. what action Government 
have taken on the representation?

The Parliamentary Secretary to the 
Minister of Production (Shrl R. G. 
Dubey): (a) Memorandum dated the 
11th November, 1953, has been receiv
ed from the Madras Provincial Salt 
Industrialists Association. The Memo
randum includes inter alia a request 
for the reduction of the sodium chlo
ride  content of salt intended  for 
human consumption from 94 per cent, 
to 85 per cent. The Memorandum does 
not, however, refer to the ‘need for 
relaxation  of  the  standardisation 
measures where there are no facilities 
to export salt to Calcutta or abroad 
©r to industrial concerns locally*.

(b)  Regarding the point in their 
Memorandum  about  provision  of 
facilities for  export of salt outside 
the country and  exemption of such 
salt from the levy of establishment 
charges, necessary  action has been 
taken and the Association informed. 
As to the other points, Government 
have under consideration the requests 
made regarding (a)  revision of 10- 
acre concession to small manufao 
turers, (b) regulation of overproduc
tion, and (c) revision  of system of 
maintaining  reserves  in  factories. 
Regarding the remaining items, viz. 
relating to quality  control, levy of 
cess on salt etc. Government feel that 
there is no ground for altering their 
present policy.

Shri C. R. Narasimlian: As part of 
the salt industry in the South func
tions more or less as a cottage in
dustry, what effect will Government’s 
present measures have on that cottage 
industry?

Shri R. G. Dubey: As has been ex
plained on a previous occasion, the 
position  regarding  the  unlicensed 
manufacturers has changed recently. 
Nbw the tendency that has crept into

the industry is that the big dealers 
take advantage of the poverty and 
contiguous lands are brought under 
their control, just to evade salt tax. •

Shri C. R. NaraMmhan: Have Gov
ernment any  idea of the extent of 
unemployment and under-emplojnnent 
in those areas which these measures 
will cause?

Shri R. G. Dubey: No, Sir; for the 
present there is no such case.

Shri B. S. Murthy:  May 1  know
what steps Government  propose to 
take in order to protect the indigent 
salt  manufacturer  who  is  always 
under the thumb of the landlord?

The Minister of Produetion (ffliri 
K. C. Reddy): The hon. Member has 
referred to a  matter of detail, Sir. 
With regard to this I would like to 
say that the policy of the Govern
ment is to  protect the small-scale 
manufacturer.  The small salt manu
facturer was allowed to manufacture 
salt without licence to a certain ex
tent after the  abolition of the salt 
duty in 1947.  That policy is being 
continued.  But certain abuses have 
crept  in  and  the  Government  is 
giving active consideration as to what 
steps they  should take to remove 
those abuses to save the small-scale 
industry in such a way that it does 
not, at the same time, come into con
flict with the licensed salt works.

Dr. Lanka Sundaram:  Arising out
of the answer  given to the supple
mentary, Sir,  may I know whether 
Government is aware of the fact 
that  small-scale  salt  producers  in 
Visakhapatnam city have been thrown 
out and the  licence was given to a 
manufacturer who has a monopoly in 
that area?

Shri K. C. Reddy: I would require 
notice to answer that question, Sir.
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The Minister of Commerce  (Shri 
Karmarkar):  (a)  No, Sir. However
even if such a statement had been 
made in July, 1953, it would have no 
bearing on facts as  they are today 
after the reduction in the export duty 
on Hessian from Rs. 275 per ton to 
Rs. 120.

(b) Does not arise.
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Pandit S. C. Bfishra:  May 1 know
whether this relates to raw jute or to 
jute products, and, if it relates to jute 
products, whether before giving any 
concession in  export duty the Gov
ernment took into  consideration the 
huge difference between the price of 
the material consumed and the price 
of the goods charged?

Shri Kaitnarlcar:  I would like to
know the exact point.

Pandit S. C. Mishra: Whether the
fall in exports relates to raw jute or 
to jute products and, if it relatê to 
jute products.......

Shri Karmarkar: It relates to jute 
products; we are not now exporting 
raw jute.

Mr. Speaker: Let him finish. I think 
we can  now proceed to the  next 
question. He may put it clearly.

Pandit S. C. Mishra: I wanted to
know whether the fall in the exports 
relates to the raw jute or to jute pro
ducts.

Shri Karmarkar: Sir, we are not
exporting any raw jute. The reduction 
in duty is in respect of jute goods.

Pandit S. C. Mishra rose —

Mr. Speaker: I have allowed one
question.

Pandit S. C. Mishra: Half has not 
been answered. Sir.

Mr. Speaker: Let him put the other 
half.

Pandit S. C. Mislira: Arising out of 
that answer, Sir̂ may I know whether 
before making a reduction in the ex
port duty, do Government take into 
consideration the huge difference in 
the  price that is charged for  the 
finished jute product and the price of 
the raw material that is doled out to 
the producers?

Shri Karmarkar: This also involves 
two answers. Sir. Firstly, the export 
duty was fixed  with this view; be
cause at that time we felt that the 
disparity between the  foreign price 
obtained by local manufacturers and 
their cost of production was great—a 
huge gap that had to be filled up by 
way of an increase in the export duty. 
Later on, on  consideration,  we felt 
that a reduction was n̂ecessary and 
therefore we reduced it and that has 
helped the export of our jute goods. 
That is my answer to the first part.

Does my hon. friend  require the 
answer to the second part?
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Visit of Maharaja of Bhutan

*U38. SCiri Bheekha Bhai: Will the 
Prime Minister be pleased to state 
whether it is a fact that the Maharaja 
and Maharanl of Bhutan have agreed 
to visit India in response to the invita
tion of the Government of India  on 
the occasion of Republic Day Celebrar 
tions on the 26th January 1954?

The Parliamentary Secretary to the 
Minister  of  External  Affairs  (Shri 
Sadath AU Khan): The Maharaja of 
Bhutan is arriving in Delhi on the 
13th of January, 1954, in response to 
an invitation from the Government of 
India. He will be visiting a few other 
places and then come back to Delhi 
for the Republic Day Celebrations.

Shri Bheeka Bhai: May I know the 
places  that will be visited by  the 
Maharaja of Bhutan?

Shri Sadath Ali Khan: He will visit 
Bharatpur,  Agra,  Fatehpur  Sikri, 
Sanchi and other places.

M andi  Rock  Salt  Mines

*1139. Shri Hem Baj: (a) Will the 
Minister of Production be pleased to 
state the amounts that were sanction
ed under the Five Year Plan for the 
development of Mandi Rock Salt Mines 
for the years 1951-52, 1952-53 and 1953- 
54?

(b)  How much out of these sanc
tioned amounts have so far been uti
lised for their development?

The Parliamentary Secretary to the 
Minister of Production (Shri R. G. 
Dnbey): (a) The Planning Commis
sion included the Scheme in the Plan 
and  provided  for  the  following

(b) The sums spent are as follows:

amounts:

1951-52 1952-53 1953-54
Nil. Rs. 10 lakhs Rs. 80 lakhs

However, 
Grants, for 
Mandi Salt

the  sanctioned  Budget 
the  Development of the 
Mines are as follows:

1951-52 1952-53 1953-54
Nil. Rs. 10 lakhs  Rs. i lakh 

(token)

1951-52 1952-53 1953-54- (Up to
end of October
1953)-

Rs. Rs.
Nil. 35.424-13-6 19.515-13-6

Shri Hem Raj: May I know what
results have  been so far obtained 
from the coal drilling operations?

Shri R. G. Dubey: So far attempts 
were made to have the coal drilling 
operations on three  occasions, but, 
unfortunately, due to certain diflBcul- 
ties, the boring had to be stopped last 
year. In December, 1952, the drilling 
was undertaken and then it went on 
up to the middle of July.  By that 
time there were 3 bore-holes but in 
one case the casing  broke down, in 
another case other diflRculties come up 
and now a new programme has been 
undertaken by Government and the 
work is in progress.

Shri Hem Raj: By what time will
the programme be finished?

Shri B. G. Dubey: It is diflacult to 
say, Sir.

Mr. Speaker: The Question-hour is 
over.

WRITTEN ANSWERS TO QUESTIONS 

Steel Allotment

•1100. Shri K. P. Sinha: WiU the
Minister of Commerce and Industry
be pleased to state:

(a) whether  allotments  for  the 
fourth quarter of 1953 in respect  of 
Steel has been made;

(b) the total ton of Steel Plotted 
for the fourth quarter of 1953 and how 
it compares with that of the fourth 
quarter  of 1952; and

(c) the quantity of iron and steel 
so far exported in 1953?

The Minister of Commerce  (Shri 
Karmarkar): (a) Yes, Sir.

(b)  2,54,135  tons  of  steel  were 
allotted  for the fourth  quarter of 
1953 as against 2,47,290 tons allotted 
for the fourth quarter of 1952.  Be
sides, bars, rods and light structurals
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are now obtainable without permits 

from the Registered Stockists.

(c)  12,220  tons  were  exported 

during the  period from January to 

September, 1953.

Aluminium

*1104. Shri Poimoose: Will  the
Minister of Commerce and Industry
be pleased to state the steps  being 
taken to encourage the opening  of 
aluminium foundries, dye-castings and 

extrusions, and to encourage the use 
of  indigenous  aluminium  in  the 

building programmes of Government?

The Minister of Commerce  (Shri 
Karmarkar): There exists some capa
city in the  country for aluminium 
foundry, di&-castings  and extrusions. 

The development of this industry is 

in the hands  of private enterprise; 

and, whenever proposals are received 
for the installation of additional capa

city, Government  consider them on 
merits and render every assistance to 
all sound schemes.

It is not clear what the hon. Mem
ber means by  the  latter  part  of 

his question namely encouraging the 

use of indigenous aluminium in the 
building programmes of Government.

Battery Industry

*1105. Shri Ponnoose: Will the
Minister of Commerce and Industry 
be pleased to state:

(a) the rated capacity and  actual 
production of the  National  CarilDon 
Co.  (India)  Ltd.,  Estrella Batteries 

Ltd., Sunbeam  Electrical  Industries, 

Ltd., and Solar Batteries and Flash
lights Ltd., hi 1950, 1951 and 1952;

(b) whether Government are aware 
of the complaints of the Indian imits 
of the dry battery industry that they 
are going to be squeezed out of exis
tence because of the competition ol 
the powerful foreign unit in the in
dustry; and

(c) if 60, what measures  Govem- 

ment have taken In the matter?

The Minister of Commerce  (Shri 
Karmarkar): (a) A statement is laid

on  the  Table  of  the  House.  [5ee 
Appendix V, annexure No. 14.]

(b) Such  complaints  are  often 

made.

(c) Government have in mind the 

recommendations of the Tariff Com
mission in regard to the maintenance 

of healthy competition  amongst the 
various manufacturing units as well 

as the avoidance of the emergence of 

a  monopoly  if  competition  was 
allowed  to  transgress  legitimate 

limits.

Bicycles  Industry

•1166. Shri L. N. MOshn: (a) WiU 

the Minister of Commerce and Ihdns*
try  be  pleased” to  state  whether 
Development Coimcil for bicycles In
dustry has been constituted?

(b) It so, who are the Members of 
the Council?

(c) What are its main functions’

The Minister ol Commerce (Shri 
Karmaricar): (a) Yes, Sir.

(b)  and  (c). A  copy of the noti

fication containing the names of the 

Members, and the  functions of the 
Council is laid on the Table of the 
House.  [5ec Appendix  V,  annexure 
No. 15.]

Electrical Equipments

•1107. Dr. M.  M.  Das: Will the
Minister of Commerce  and indosto
be pleased to state:

(a) the present sources of supply 
of heavy  electrical  equipments, 
motors and transformers;

(b) the new  concerns  to whom 
manufacturing licenses  have  been 

given in 1952 or are prq?osed  to be 
given during 1953;

(c) the  percentage  of  India’s 
present demand that is met by  the 

production of  the existing  factories; 
and

(d) the approximate date when the 
State-owned factory is likely to  go 
into productionT
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The BBslster of Commerce  (Shii 
KarmaiiLar): (a) Both from within
the country and from abroad.

(b) A  statement is laid on  the 
Table of the House. [See Appendix̂ 
V, annexure No. 16.]

(c) Approximately 23 per cent.

(d) It is not  possible to indicate 
the date at this stage as negotiations 
for the installation of the factory are 
still in progress.

Metallurgical Coal

♦1108. Dr. M.  M. Das: Will  the
Minister of Produciion ibe pleased to 
state:

(a) the  average  quantity  of 
metallurgical  coal  raised  annually 
from the Indian Coal mines and  the 
average quantity that is used annual
ly for metallurgical purposes;

(b) the steps taken by Grovemment 
to enforce the prôion of the Metal
lurgical Coal  Conservation Act for 
the  conservation  of  metallurgical 
coal in India;

(c) the annual approximate quan
tity of metallurgical  coal exported 
from India: and

(d) wtiefther peipiassion ftor opeor 
ing any new mine of  metallurgical 
cpal has been given after the Metal- 
Uurgical Coal Conservation Act  was 
passed?

The Minister of ProductiuQ (SJiri 
K. C. Reddy): (a) The average quan
tity  of  metallurgical  coal  raised 
annually during the years 1950—52 is 
13*4 million tons and that used for 
metallurgical  purposes  3*6  million 
tons.

(b)  Apparently, the  Member has 
tl̂e  Coal Mines (Conservation and 
Safety) Act, 1952, in mind. A state
ment showing the steps taken by 
Government for the conservation of 
the metallurgical coal is placed on the 
Table of the House.  [See Appendix 
V, annexure No. 17.]

(c)  The quantity of metallurgical 
coal exported from India during the 
last  3  years  is  approximately  aj 
follows r—

1950

1951

1952 

(d) No.

.  96,831 tons. 

4,43,261 tons. 

8,41,799 tons.

Indian News Review Films

*110d. Shrimati Tarkeshwari Sinha:
Will the Minister of Infonnalion and 
Broadcasting be pleased to state the 
total rent paid by the cinema houses 
of the State of Bihar in purchasing 
the approved films of  Indian News 
Review in the year 1952-53?

The Minister  of Informatiou  and 
Broadcasting (Dr. Keskar): Cinema
houses  do not ‘purchase’  approved 
films; they only pay rentals for ex
hibiting approved documentary films 
and newsreels  on the basis of con
tracts between the exhibitor and the 
Government of India.  No separate 
rentals are received for the exhibi
tion of Indian News Reviews as such. 
The total rental received from exhibi
tors in the  State of Bihar  during
1952-53 amounted to Rs. 1,20,000.

Radio Ĉomponents

♦1119. Shri Jhulan Sinlia: WiU the 
Minister of Commerce and Indpstry
be pleased fo state whether the  re
commendation of the Planning Com
mission regarding the existing rates 
of duty on import  of radio compo
nents and raw materials on  the one 
hand and complete radio sets on the 
other has  been  implemented)  and 
whether the anomaly referred  to 
therein have been removed?

The Minister of Commerce  (ISiri 
KarmaiBkar): Except for a few special 
types of receivers,  including multi
valve  sets, which are imported,  all 
radio sets are at present assembled in 
the country. Therefore, the anomaly 
between the rates of duty on com
ponents and complete receivers exists 
only to a negligible extent.
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Also there is at present a certain 
amount of manufacture of component 
parts. Any downward revision of the 
duty on components might, therefore, 
take away the incentive to progress 
with their manufacture.

SiNDRi Fertilizer  Factory

♦1140. Shri Nasreshwar Prasad Sinha:
(a)  Will the Minister of Prodaction 
be pleased to state whether it is a fact 
that during the first annual verification 
of stock a  shortage of about 30,000 
tons of coal, coke and gypsum worth 
several lakhs of rupees was detected 
in the stores of the Sindri Fertilizer 
Factory?

(b) If so, has an enquiry been made 
by Government?

(c) What steps have been taken by 
Government to prevent recurrence of 
such losses?

The Minister of Production  (l̂ri 
K. C. Reddy): (a) The first annual
verification of the stock of raw mate
rials disclosed certain apparent short
ages of this order.

(b)  and (c). A Committee of senior 
officers has been  appointed by the 
Board of Directors to make a thorough 
enquiry into the causes of such short
ages, to review the present arrange
ments  for  recording  the  receipts, 
issues and periodical  stock verifica
tion and to recommend the steps to 
be taken to put them on a satisfac
tory basis. The technical member of 
the Committee has already submitted 
his  report.  This report which was 
drawn up after a scientific re-verifica
tion of the stocks of coal and gjrpsum 
does not confirm the existence of the 
shortages that were originally asses
sed.  On the other hand, the actual 
shortages of coal and  gypsum were 
found to be much smaller, being only 
a very small percentage of the total 
quantities used which could be con
sidered as reasonable  having regard 
to such factors as windage, transit and 
bedding down. As regards coke, a re
check of the stock has not been pos- 
b̂le but calculations based on the 
known production of ammonia indi- 
Wite ihlat coke stock's have also been 
underestimated  when  making  the

original report of shortage. The posi
tion in this regard must, however, be 
physically checked at the exhaustion 
of coke dumps. This technical report 
will be examined by the Board  of 
Directors who  will  consider  what 
further action, if any, is to be taken.

SiRKA Collieries

*1141. Shri Nageshwar Prasad SInha:
(a)  Will the  Minister of Production 
be pleased to state whether a huge 
stock of slack coal has been piled at 
the pit-mouths of Sirka Collieries in 
Bihar?

(b) If so, what was the total ton
nage of these stocks on the 31st Oc
tober, 1953?

(c) What are the reasons therefor?

The Minister of Prodaction (Shri
K. C. Reddy): (a) and (b). The stock 
of slack coal at Sirke CoUiery on the 
31st October 1953 amounted to about
7,000  tons; in addition there  were 
about 7,000 tons of run-of-mine coal. 
These  stocks, which represent  less 
than  one month’s raisings  of the 
colliery cannot be considered as un
duly high as compared to the overall 
stocks in Bengal and Bihar coalfields 
as a whole, as also stocks of other 
individual collieries.

(c)  Due  to  increased  production 
without any corresponding increase in 
despatches. Taking the figures up to 
the 30th September, the CoUiery pro
duced  about 10,000 tons more  this 
year than last year. Whereas the des
patches were practically the same.

Forward Markets Commission

•1142. SKii Bhagwat Jha: Will  the 
Minister of Comtterce and industry
be pleased to state:

(a) the number and names of com
modities taken  up by the ‘̂Forward 
Markets Commission” for  stabilising 
prices;

(b) whether it is a fact that since 
the operation of the Forward Contracts 
(Regulation) Act, 1952, the number of 
associations dealing in forward market 
has considerably increased; and

(c) the number of associations which 
have notified the Commission about 
their dealing in forward market?
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The Minister of Commen:e (Shri 
Karmarkar): (a)  The  matter  is
under consideration.

(b) Government have no informa
tion.

(c) 68.

Sample Survey of Unemployment

*1143. Shri R. S. Lai: WiU the Minis
ter of Planniiiŝ be pleased to state in 
how many places in Uttar Pradesh 
Sample Survey of unemployment was 
carried out?

The Deputy Minister of Irrigation 
and Power (Shri Hsthi): Unemploy
ment Survey was carried out by the 
National Sample Survey Directorate 
in the following 5  towns in Uttar 
Pradesh viz. Rampur, Kanpur, Sam- 
bhal, Benaras and Gonda.

Industrial  Housing  Loan

*1144. Shri K. P. Tripathi: Will the 
Minister of Works, Housing and Suî
ply be pleased to state:

(a) the amount asked by the Gov
ernment  of  Assam  for  Industrial 
Housing Scheme in 1952-53 and 1953-
54 ; and

(b) the amounts sanctioned?

The  Minister  of Works,  Honsing 
and Supply (Sardar Swaran Singh):
(a)  and (b).  The Government of 
Assam has not asked for any assist
ance under the Subsidised Industrial 
Housing  Scheme during 1952-53 or
1953-54.

Mysore Iron and Steel Works

/Shri Wodeyar.
\Shri Nanadas:

Will  the  Minister of Commerce 
and Industry be pleased to state:

(a) the present surplus stock of pig 
iron of all grades in Mysore Iron and 
Steel Works, Bhadravathi; and

(b) what steps Government propose 
to take to  dispose of the  present 
surplus?

The Minister of Commerce  (Shri 
Karmarkar): (a)  24,790 tons as on
1st December, 1953.

•1145.

(b) Government have  decided to 
make available to consumers the pig 
iron produced by the  Mysore Iron 
and Steel Works  (except the pure 
charcoal variety) at the same price 
as that of the pig iron produced by 
the other  producers by bringing it 
within the common distribution pool.

Retrenchment in A. I. R. 
rshri H. N. Mukerjee:
I Shrimati Renu Cliakravartty:

*1146. V Shri Veeraswamy:
I Shri R. S. Lai:
Ŝhri Bhagwat Jha:

Will the Minister of Information and 
Broadcasting be pleased to state:

(a) whether it is a fact that some 
fifty-one officers belonging to class II 
Central Services in All India Radio, 
are being retrenched; and

(b) whether it is a fact that among
the said fifty-one persons there are 
some who have only lately been in- 
lormed in writing  that the  Union
Public  Service  Commission  has 
approved their continuation in service?

l%e Minister of Information and 
Broadcasting (Dr. Keskar): (a)  22
Programme  Assistants  who  were
employed in All  India Radio have
been served with notices for  termir
nation of their services. The circum
stances under  which this retrench
ment had to take place are as follows:

Programme Assistants in All India 
Radio have been recruited in various 
ways.  The post has been converted 
into a Class II post which means that 
recruitment must be  made through 
the Union Public Service Commission. 
In order to regularise the cadre the 
Union  Public  Service  Commission 
was asked to scrutinize the cases of 
all Programme Assistants. The Union 
Public Service Commission after care
fully going through the cases of all 
the  employees  categorised  them 
according to merits. The question of 
the ipermanent strength of the cadre 
at the  various  stations  was  also 
examined in detail and it was found
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that the number of persons employed 

was  much larger  than the  number 

required  by  All  India  Radio.  The 

Union Public Service Commission was 

asked to examine the question of re

trenching the  surplus staff. This was 

done by a regular departmental pro

motion committee with  a member of 

the  Union  Public  Service  Commis

sion. In accordance with their recom

mendations 22  Programme Assistants 

were  served with  notices  for  termi

nation of their services, I might also 

say, Sir, that all these are temporary 

employees.  An  urgent  reason  for 

regularisation  of  the  cadre of Pro

gramme Assistants was the necessity 

of putting on some permanent footing 

the main staff of  whom a majority 

were  continuing  for  a  long  time  in 

an uncertain and temporary position. 

This could  not  be  done  without  a 

complete  scrutiny  by  Union  Public 

Service  Commission  and  determi

nation of the strength of the cadre.

(b)  No,  Sir.  This  is not a  fact. 

None of the 22 Programme Assistants 

who  have  been  served  with  notices 

had been informed either orally or in 

writing that the Union Public Service 

Commission, had approved their con

tinuation.  On  the  contrary  a  large 

number amongst them had been totally 

rejected by the  Commission  as unfit 

for retention  in service.

Evacuee Property Act

499. Th. f Abglinig.n siligil ChoTak:
(a)  WiU the Minister of Rehabilitatloii 
be pleased to state what fee was fixed 

as being  payable to  the  Custodian 

under Section 51 of Act XXXI of 1950, 

Administration of  Evacuee Property 

Act, 1950?

(b)  What  is  the  position  in  the 

different States?

The  Minister  of  RehabUitation 
(Shri A. P. JaiH): (a)  and  (b).  At 
present  a  uniform  fee equivalent  to 

10  per  cent,  of  gross  realisations 

made  from  evacuee  property  is 

charged as  administration charges.

595 P.S.D.

Handlooms

500. Shri V. P.  Nayar: Will  the 

Minister  of Commerce and Industry
be pleased to state:

(a) the estimated number of people 
working on handlooms in 1952-53;

(b)  the  total production  of  hand

looms during that period and its value; 

and

(c) the value of yarn consumed in 

the  production  of  handloom  cloth 

during the period?

The Minister of Commerce  (Shri 
Karmarfcar): (a) It is  estimated that 
12-8  lakh  persons  are  working  as 

whole  time weavers on  cotton yarn.

(b) Approximately  1,167  million 

yards  and  its  value  is  estimated  to 

be rupees 83 crores.

(c) Rs.  48  crores  (approximately).

Passports

501. Shri K. Subrahmanjam: Will

the Prime Minister be pleased to state 
the number of Indian Nationals who 

applied for  passports, on invitations 

from cultural,  trade-union and other 

organisations  in  U.S.S.R.  and  the 

Peoples Republic of China in 1952-53 

and up to the 31st October, 1953 and 

the number  who  were refused  pass

ports?

The Prime Minister (Shri Jawaliar- 
lal Nehru): As a record of the issue 
of passports is not kept on the basis 

of the  objects  for  which  they  are 

applied  for,  it is  not  possible  to 

furnish the  desired  information.

Raw  Materials  (Imports)

504.  Shri S. N. Das: Will the Minis
ter  of Commerce and Industry be

pleased to state:

(a) the  names  of  the  industries 

which still have to depend mainly on 

imported  raw  materials  but  whose 

manufactured Roods are exported; and

(b) the names of industries which 

were  dependent  on  imported  raw 

materials befbre and those who have 

not to depend on that now?
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The Minister of Commerce (Sliri 
Karmarkar): (a) and (b). A stat&-
ment is attached which, however, is 
not  exhaustive. [See Appendix V, 
annexure No. 18.]

Cashew-nut  Industry

505. Shri V. P. Nayar: WiU the
Minister of Commerce and Industry be
pleased to state:

(a) the total capital invested in the 
Cashew-nut Industry in India;

(b) the wage bills paid and the pro
fits made by the Industry in 1950,
1951, 1952 and 1953;

(c) the average yearly wages per 
male and female worker during the 
above years;

(d) the number of youths below the 
age of 16  employed in the Industry 
during the above years; and

(e) what is the quantity of tin sanc
tioned to the Cashew-nut factories, if 
any, during the above years?

The Minister of Commerce  (Sliri 
Karmarkar): (a) to (d). Information 
is being collected and, as far as may 
be available, will be laid on the Table 
of the House, In due course.

(e)  A statement giving the infor
mation is attached. - [See Appendix 
V, annexure No. 19.]

Cement

506. Shri Dabhi; Will the Minister 
of Commerce and Industry be pleased 
to state:

(a) the total annual production of 
cemeDit during the year 1932-53;

(b) the names of the places where 
cement factories are situated and the 
annual  production of each of these 
factories; and

(c) the quantity of cement imported 
into India during the years 1950-51,
1951-52 and 1952r-53?

The Minister of Commerce  (Shri 
Karmarkar); (a) Z'5% million tons.

(b) A statement is attached.  [Sec 
Appendix V, annexure No. 20.]

(c) 17,166 tons, 924 tons and 1,498 
tons respectively.

Cycle  Factories

507. Shri L. N. Mishra: (a) WiU
the Minister of Commerce and Indus
try be pleased to state how many of 
the cycle factories in India are foreign 
concerns and bow many  are Indian 
concerns?

(b) What are their names?

(c) Where are they located?

The Minister of Commerce  (Sliri 
Karmarkar): (a)  to  (c). All  the
bicycle factories in India are Indian 
concerns;  some of them,  however, 
have foreign collaboration.  A state
ment giving the names of firms, their 
foreign collaborators, and their loca
tion is attached. {See Appendix V, 
annexure No. 21.]

Assaults on C. P. W. D. Officers

508. Shii A. N. Vidyalankar: Will 
the Minister of Works, Housing and 
Supply be pleased to state:

(a) the number of complaints re
ceived by the Labour Welfare Officers 
attached to the CP.W.D.,  regarding 
maltreatment  and  assault  by 
C.P.W.D. Officers  and  Contractors 
since 1947 (Division-wise  and year- 
wise) ;

(b) the number of cases registered 
with the Police;

(c) the number of cognizable cases 
put up in the Courts;

(d) the number of convictions; and

(e) whether any compensation has 
been granted to the victims?

The  Minister of Works,  Housing 
and Supply (Sardar Swaran Singfb):
(a) A statement  containing the re
quired information is placed on the 
Table of the House. [See Appendix 
V, annexure No. 22.]
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(b) 2.

(c) Nil.

(d) Nil.

(e) No.

Heavy Industries

509.  Kumar!  Annie  Mascarene:
Will the Minister of Commerce and 
Industry be pleased to state:

(a) the contribution of the Central 

Government for financing  the heavy 

industries In India;

(b) the quota of production under

taken by the respective industries;

(c)  the reasons for the fall in the 

production, if there is any; and

(d)  whether  Government  have 

taken any steps in  controlling  the 

production?

The Minister of Commeroe (Shri 

Kaimarkar): (a)  to  (d). Three state
ments are attached. (See Appendix 
V, annexure No. 23.]

OincxRS IN Central  Water and Power 
Commission

510. Shri Ramjl Yerma: (a)  Will

the Minister of Urigation and Power
be pleased to  state the names  and 

qualifications of officers  who joined 

the Central Water and  Power Com

mission as class III officers and are 

working as class I officers?

(b)  How many of these  officers 

were deputed to  foreign  countries 

for higher studies and  training  at 

public expense?

The Dnmty Minister of Irrigation 
and power (Shri Hathi); (a)—

S. No.  Names Designation Qualifications
1. Shri S. Narayana 
swamy.

2. Shri R. K. Behl

3. Shri S. Swayambu

Assistant Secretary 
(Water Wing) 

Superintendent (W. W.) 

Project OflScer (Power Wing)

4. Shri V. R. Raghavan  Project Officer (Power Wing)

6. Shri C. K. V. Rao

6. Shri M. B. P. Sarathy

7. Shri B. C. Sanyal

8. Shri R. K. Ganguli

9. Shri K. Mrityunjayan

10. Shri R. K, Sen

11. Shri C. Chakraburti

Junior Project Officer (P. W.) 

Junior Project Officer (P. W.)

-----do-----

• do- 

-do-

-do-----

B. A. (Hons.)

B. A.

B. Sc. Oert.  of  Prof.  in Elec.
Tech. 1.1. Sc. A. M. I. E. E.

M. A. Ort.  of Prof. in  Eleo. 
Tech.  I. I. Sc. A. M. I. E. 
(India); Member A. I. E. E.

B. B. Oert.  of  Prof. in  Elec.
Tech. (I. I. Sc.)

B. So. B. E.

A. M. E. E.; B. E. E;
A. M. I. E. (India)

B. Sc., B. So. (Eng.)

B. A., B. E. (Elec.)

A. M. E. E., B. E. E.;
A. M. I. E.

M. E. E. Passed City of  Guilds 
Exam, in Elec. Engg. Practice.

(b) None 

Land Acquired in Tripura

511. Shri Dasaratha Deb: (a) Will

the Minister  of RehabilitaUon be 

pleased to state how many acres  of 

land have been  acquired  in Tripura 

from 1950 to 1953 so far?

(b)  How many acres have been ac

quired  for the rehabilitation of dis

placed persons and how  many  for

the construction of new roads in Tri

pura?

(c)  rfave  Government 

pensation in all cases?

paid  com-

The  Minister  of  Rehabilitation
(Shri A. P. Jain): (a) to  (c).  The

information  is  being  collected  and

will  be laid  on the Table  of the 

House in due course.
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*T5 ̂ 1̂ ̂  5TT 

3WT ^

if #rw, 5r«iT

vr ̂nrfcf  ?

Tbe MDnister of Commerce (Shii 
Karmaritajf): Information required is 
not available as  exports of brass, 
aluminium and silver utensils are not 
recorded separately in official statis
tics. The figures of  exports of brass 
and copper  manufactures available, 
which include exports of brass uten
sils, are as follows:—

•July-December 1952  460 tons.

January-December 1953  976 tons.

♦Statistics for  January-June 1952 
8re not available.

Passports

513.  Shri M. Isbunuddlit; Will the 
Prime Minister be pleased to state:

(a) the number of applications for 
passport from Pumea to East Pakis
tan and  the number  of  passports 
issued  up to the  30th  November, 
1953 this rear; and

(b) the number of passports issued

(i) for agricultural purposes;

(ii) to the labourers;

(iii) to services; and

(iv) for study?

The Pcime Minister (Shri Jawahar- 
lal Nehm>:  (a)  There were 1,287
applications and 893 passports were 
issued.

(b) (i) 69.

(ii) 34.

(ui) 14.

(iv) 63.
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HOUSE OF THE PEOPLE 

Friday, 18th December, 1953.

The House met at Half Past One 
of the Clock

[Mr. Speaker in the Chain]

QUESTIONS AND ANSWERS

(See Part I)

2-30 PJM.

MESSAGE FROM THE COUNCIL OF 
STATES

Secretary: Sir, I have to report the 
following message received from the 
Secretary of the Council of Statei:—

“In accordance with the provi
sions of rule 97 of the Rules of 
Procedure and Conduct of Busi
ness in the Council of States, I 

am directed to enclose a copy of 
the Prevention of Disqualification 
{Parliament and  Part C States 
Legislatures) Bill, 1953, which has 
been passed as amended by the 
Council of  States at its sitting 
held on the 16th December, 1953.”

PREVENTION  OF  DISQUALIFICA
TION (PARLIAMENT AND PART C 
STATES LEGISLATURES) BILL.

Secretary: Sir, I beg to lay the Pre
vention  of  Disqualification  (Parlia
ment and Part C States Legislatures)' 

Bill 1953, as passed by the ClJouncil of 
States, on the Table of the House.

2470

REPORT OF THE COMMISSIONER 
FOR  SCHEDULED  CASTES  AND

SCHEDULED TRIBES—contd.

Mr. Speaker: The House will now 
proceed with the  further considera
tion of the following motion moved 

by Dr. Kailas Nath Katju on the 17th 
December, 1953, namely:—

“That the Report of the Com
missioner for Scheduled Castes 
and  Scheduled  Tribes  for  the 
period ending the 31st December, 
1952 be taken into consideration.”

•ft —<ixi

 ̂  ̂ qjprr  p :

[Sardar Hxtkam Singh in the Chair]

**(&) Recruitment  hereafter  in 
every cadre of the services and 
at  every  stage  of  promotions 
should be  confined to Scheduled 
Castes candidates. The Scheduled 

Castes  and  Scheduled  Tribes 
should be considered together for 
this purpose. Age limit should also 
be relaxed  by 5 years in  their 
case. No  recruitment  of  non
Scheduled Castes and nonSche
duled Tribes should be permitted 
until  the overall  ratios  in  all 
services fixed for these Communi
ties are attained.  It is only when 

Scheduled Castes  candidates are 
not available that recnii!̂ent of 
non-Scheduled  Castes  persons 
should be made.

613 PSD.
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(b) In considering the question 

of  promotion,  if  a  Scheduled 

Castes candidate  is available in 
the next below cadre, he should 

be promoted whatever his rank in 
the list, provided he is otherwise 
suitable.  This will mean a little 

out  of the way promotion.  A 

second  promotion  to  the  next 

higher cadre to the same person 
would not be given out of turn 
within 5 years unless it otherwise 

becomes due to him in ordinary 
course.

(c) As regards qualifications of 
the Scheduled Castes candidates, 

the qualifications should be fixed 
separately “Caste” candidates and 
should be as low as possible, keep

ing the minimum requirements of 
the admdnistration in view. There 
mill bfi! a certain amount of sacTî  

fice of administrative  efficiencŷ 
hut Government has decided that 
this is the lesser evil. For techni
cal posts, the reduction in quali
fications will be limited. Thus for 

recruitment of Deputy Engineers, 
at least an Engineering graduate 
is required, but in that case if a 

Scheduled  Caste  engineering 
graduate is available, he should 
be preferred to another candidate 

with  the  highest  qualifications. 
For purely administrative services, 
e.g, Mahalkaris or Mamlatdars, a 

Scheduled Caste non-graduate may 
be taken provided he shows aver

age  intelligence.  In order that 
efficiency of the State or future 

prospects of the individual select
ed do not suffer, the person so 
recruited should be given train
ing  at  Government  expense. 
Further  training  for  existing 
Scheduled  Castes  personnel  to 
make them eligible for promotion 
should  also be undertaken  by 
Government as soon as possible.

(d)  In connection with selection 
posts,  the  Services  Department 
should prepare a list of selection 
posts that would fall vacant In the

Commissioner for

Scheduled Castes and
Scheduled Tribes

247a

ordinary course at least a year in 
advance and the Scheduled Castes 

personnel otherwise  eligible for 

promotion except for the condi
tion of selection should be coach
ed up at Government expense, so 

that  when  an  opportunity  for 

selection arises, they can be con

sidered along with others.

(e) Personal servants of Minis
ters, Secretaries, Heads of Depart

ments  and  Gazetted  Officers 
should invariably  be  recruited 
from Scheduled Castes.

(f) Arrangements  should  be 
made  for a coaching class  or 

classes  as the need arises  for 
equipping Scheduled Castes candi
dates  for  clerical  and  other 

services.  This arrangement must 
be made on a whole-time basist 
so that training can be intensive.

(g) All recruiting autboritieB art 
informed that the percentages for

Scheduled Castes and Backward 
Classes  fixed  by  Government 
apply not only to permanent set

up, but to work-charged establish
ments  and  municipalities  also. 
Government grants to municipali
ties would be  conditional upon 
their carrying out the above con

dition.

(h) Cases  of  absorption  of 

Scheduled Castes and Backward 
Class candidates who have been 
rendered jobless on closure  of 

ration shops,  Saurashtra  Indus
trial  Co-operative  Society  etc. 

should be considered in the light 
of above principles.

(i) While advertising posts, the 
recruiting authority  should care
fully follow the instructions laid 
down in this  Resolution and it 
should  be  mentioned  in  any 
advertisement that persons other 
than Scheduled Castes will be con
sidered  only  when  Scheduled 
Castes candidates with minimum 
qualifications are not available.
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In cases in which  recruitment is 
made through the Public Service Com

mission, the Departments should state 
the relaxation to be made in the quali
fications in respect of Scheduled Castes 

candidates while sending requisitions 
tor filling up posts. In all other cases, 
recruiting authorities should simflarly 
mention the qualifications required for 
Scheduled Castes candidates in adver
tisements etc. which may be Issued by 
them',

All concerned should see that the 
above  principles  and  policies  are 
carried out scrupulously.  Any non
observance  thereof  in  any  service 
would be viewed  with serious dis
pleasure.”

 ̂  ̂  ̂  ̂ firr MV

Mr. Chairman: I would request hon. 

Members to see that there is less of 
noise. The hon. Member is not clearly 
audible.

sfi' : n̂r 4' an#

isfl- ^

 ̂ T?r <Tr‘3ft7: gHrsf % ̂  

firfsT)F7T  irrf % afTl ̂  arfvnvr 

«ft 5ft trt 

TTJT *fprr  ̂  ̂  % "+'*!<>♦< >nf, 

’rHt, ?TT<K 

ark 3 m n̂r 

■sr̂sgrr 11” ̂

jfto  *t?Tc*rr imfr  ^

srryfT

 ̂  ̂  Hvnr f̂lr̂ ?

ark sfto  ̂ ^

 ̂prfl’ ^ w

r̂TfTTT st  % fit #

ire ?ft  ̂ ^

?nrf̂ fTR  fftspr  «m?ff

5 ̂  vr

 ̂ TT  «Pnr ̂tiTT  i ^ ?t*pt

Tc arh ̂ rror ^ fr«rT jtr

3n?ft ̂ I arr̂ ̂  ^
# ̂TTOT ̂  3r̂!f ̂    ̂  ̂  ^̂JTT

fkvr fir -dti  3|t  I

^^fr?TPTT5*̂ ^ 

?5nT rft ^ #̂ nr wr  i 5fr  # 

 ̂rr  «ft?r  f̂rirr  ftr  i)-̂r t • 

 ̂ sTT̂r g<rr̂  ^ 5 * ?*TfX 
fe# ̂   ^ I,

5>TT̂ M  TO

3rnr?2̂ vw  qr

^ ̂»TfV-?Tr7>(r % *rmr fTT̂

% *{'<< arrar   ̂ 1  jnrr̂

»nnW'? % JTT«f*Tr i ftr firr̂ fwt '3ft ifr

f̂srrci arT'i  ?lf,  ?»r vt ̂

Fw?y *TRft t' >TT sn|lf, iTf ̂   r̂r ?rnr

SIN arfimforf ̂  i 1

 ̂  ̂'PTt?,

 ̂ pp 1? ?riT«3T pi %

f artr ̂  3irT % ̂ ih<? 

srtf̂  iSt̂n %

m winiT fV iT̂r iiPcanr % ®>n: ar̂ r̂ 

 ̂ftrcRT  arr̂rr f 1 if 
% gqr Tf̂ arr̂ «r<f arrcrr i, 

 ̂ «'TirT  5t̂fr t, *r?rff #

if w<TT  arrerr t, «t3tw ̂  ̂  arr̂, 

?mT srîr # arrs an#, #«n« a irf arr#, 
 ̂ir»r arr#, wwr  # *rf

•n#, «Vr«i m§  vw, 5TT*rvtr- 

Vhftr  WTT,  # afTS <Hf<?,

fipiTTw JT̂ #  WOT,  # ?nrer 

an# afk »rrar  »WT?(t rft-T 

an*rr ifr  *Tff 1 rr  % anT vt
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[«fr

'T5IT ̂  VnPTT ft>

anfirv  ftwsft  ̂ ^

immA i afhc  ̂«rt»r  {(ftr arrr 

anft'p ̂r̂TtRTT ar?T̂i

Mr» Chalrmaii: I would request the 

hon. Member to conclude now.

: T̂T VpTT ^  ^

Tt̂  ^ <Tnrî qr 'tt vPrtt 

«FT# TT r̂rr «rnrr 5,

v*rxfh:Iiftx ^

 ̂ w>TT R̂̂rr 1

*̂(iX  ̂ •in’ z

irh: 5ITIJT ^

tft t, ̂  ̂  ilJcT  arRft %  W t'

%5*ii■<ii^ai«rr?nrT*T^ î 

 ̂ JTRT ̂  51T̂ arT«T ^ WTW

fiff5T̂  I ^ I3[1f apTf TC  f I

'Tor reasons of economy, some 
01 my office work is being done in 

the Ministry of Home  Affairs. 
This arrangement has not proved 
satisfactory in so far as the ex
peditious disposal of work is con
cerned.  I have, therefore, asked 

for more staff in order to malce 

my office a self-contained unit and 
to cope with the work which is 

going on increasing gradually and 
is bound to increase further with 
the creation of regional offices.”

 ̂  JrnrsTT ̂ ft? T*r ̂

5[V  JnfiRT f ?t!TT

<rtr ̂  V ’fhr  ̂ ̂  anBVT 

<4*11 ̂ rf̂ » 3iPi> ̂  ittRbht 

^  <R JTTft'TPT, ?ft 

err  gr?r  ̂  ̂ ^

'T?T T|, STT«f  1TW

5  fv ̂   STTRrT W (TV 

inŝn: T r̂ 1

Mr. Chairman: Hon. Members must 

have seen that there are so niany Mem

bers anxious to speak on this subject. 

Opportunity, in the first instance, has 

to be given to Members of Scheduled 
Castes of course. There are others also 

who must be given some time to parti
cipate in this dfscussion.  So I suggest 

that there should be a time-limit of 
ten minutes for each Member. In that 
case, we will bê able to accommodate 

a good number. If the House agrees 

I will confine to that limit.

Several Hon. Members: Yes, yes. 

Tr«wtir

urrf̂) :  sft,

 ̂ ÎTT ̂  fJrT S[VRTR f f*P ̂ITT ̂ 
 ̂  fti’T’T TT Tlwif frr ̂rgrar fwr, 

^  f*TT? %  4’ «rq̂ ?rT?r

?nnt5r  «rt i 

3ft*T ir̂iî di

g ftp  Tift jai sJTnrT ?nr*r  %

fiPTT ̂TTJr I

% ¥1̂ ̂  t  T  ^ g-51% 

!̂T!T % firnT ̂  gjrnr   ̂ ^

»m?rT f   ̂  g'q̂fWt prrar f,

r̂a'?r>ir5|fT’T<rsf̂ 

 ̂ <K  inr̂T sT̂lf TTcfV, W5ft

^   ̂   ?ft i, 

« mptTT5T 

onr ?R>  ffirr   ̂  'tt

^  fV̂TT ̂r?TT, ?W  Ŵ5ff

5̂TT ̂   ̂    ̂ ?TT̂ 5!̂ % I

»T5T7*n  «iî  % inrt’ff %  5̂r

# vhm  ̂  ^
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ihvfhr *PR«rT ̂  % i8rt5t ̂

irf̂  9THT̂ % HJTH  «PRft?r T?:

 ̂'tftx T̂̂TT'T ̂   vV  *1̂

>iWt3ft%»TPf%^?fr 

^  ̂   ?̂TT lift  T? *nTT ̂ 3ft 

 ̂ ̂   5?rr 5«n<!T % I5 st̂tt «p̂ 

iftr ?P3iTT TT 3flT ̂  I ?TOT 

 ̂  t  fT’ ̂ WT̂r v[ ̂jmr 

?«rpT  ^nf̂ , «ft sppsft̂  rm 

^ +5̂ ̂ ft* *T5 ̂rifti'Ttftr w1<,

 ̂ w»i«l fir? 3TRT 'Tlf̂ , ̂fV’T TTW ?ft 

 ̂ft>  TTrT  ^ ̂TT ̂ 

5ft iT̂ Vnr ̂   WRT’TT I  %■

?ft VTOVTT ?*rft>T  =5|T̂, Tif
PTftrsnr Jfrtnw f>TT   ̂%
vĵ fR Jî TT <ftr  Î’Ti

I If? ̂  I f¥ ’rNr<t ̂  prO- 

ffWT % *1̂71̂ ̂ % ftn?

UTI’T (q'li'i *T 'WT  T̂  ̂ ̂

«FW f «fk «rm ’ fw r 5?  aft ̂  

f̂ n̂m  I, ̂   t ’’■‘tr  t, 

1̂%5T Jf? ̂«r  ’'■T?j51  »rrsr ̂

Rlgilf<̂~t TT »nT5T !T̂ ?>5TT | xftK 

îTPTTt  srŴjff #>r¥t 

f̂iTT % SFT̂ mT 3nrf  ̂f’T5TTI5ftt I 

W irit w ^ 9XVIX «ift *115ffi?  ̂ 

'«rT?<irr f ftr  ?rc5 % «rm âft̂ r 

% f»r1%?2T ̂ sn fwT I

;j?ft ?rT? Ir  «rrr

1̂  dn̂nr 3ft  ?nr

?n?ftvt̂«ftTir??*iirt̂ afîftrwrr̂ft, 

fti!i>ifar «PT% 5  TT  ^

«ft !ftm 11 5̂ 3ft

 ̂ r̂  «TR <f̂ % ci% ̂  I, *ffT 

 ̂̂ rd? mrfWf ̂   % ?ft

irrr  ̂ 3r
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fftr ̂  ̂  î TR *ifV ?!T5 irrft

 ̂  T̂T#  W ?T ?r

pTWhriTPTV̂

 ̂  ̂I VTS(  F̂Tt̂T TK

WTT «TT «f!t trV

%m fW t̂t inft jf t ̂

ftrPfRT A ̂  vtf 

^  % ftT5TT!B *rflf ̂  TfT j, ^

% UK vtw  ̂  «|Pt *R5; ?>f̂, 

f̂iR # im vt VtRTRT ̂7̂ 97 ̂ ftr

?>r 5ft»r f, fir  f̂trr ?ft f*râ 

f5TRt̂ t̂ (k IRFTT #  HTT f,

9VT3r H fFSTTip̂ (<i<fi>d ft™n̂ 

*fkw RTw rt,  5>TTfr̂flf% 

 ̂  % f ,̂  strmrl̂, «nftwr «jk 

ijrerf̂   ̂5*r ̂  ̂  ̂33T# %

f̂ «nft?w  ̂(̂ twvwifRnwr 

*1̂ Trar ̂ <?tT wi3T ?̂r 9T?r  ?T5?r 

irer?:?rtftr tvpft̂ %9WR?*r 5̂ 51̂

«mff  ̂ ?rni% »ft ^

ĥi7 f̂rî Rrrt ̂tTT i«t sTRr wift>  *̂rr̂ 

*̂nT  ̂ Jrf»3t5r t w <ftr g»r 

*TT WT5T *PTT̂ ̂  •PlftlSI  ̂  I 

 ̂  # 3ft <ftVRT 

gft  ̂  f  ̂  I,   ̂  «ra#

 ̂ *ftr «TOT  «pnr̂ ^

»rr?*ft  i ftrs

tft  vpr  51̂ n̂iii,

fisranfWt *ftr 5*^ ^

?ft*t><wr'JiHv̂i(iĵ I fwî wrf ̂’Tifhpr

TT»r  ̂   qr t   ̂ xrwrn,

ft[¥«r Jî, ĵ TTT̂ Jî  *rtr »[WiH *r̂

<T, 5Tt ̂  It 5fWf ̂  fwHTcr ̂>t *ft f¥ 

?*n̂ ^If  fqt? fr»ft wrr n
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[«ft 'fto q[5To TTsnftar] 

fwr ’nrr | t  ^ r̂enrjr̂ #

Wpr % fer >ft  TT TT̂ t

grrf̂iw | *rh: ̂  ̂

 ̂  #>PTcR)  TRv̂'t ?,

TT TIWT  TT ̂   I I ̂  if

^ 9T̂«r ^pt

fomrr  %f5p5T pj  itcrr,

I*rr0- ̂  ̂  ̂ ar  ̂ ftr  f htt 

TOf % ftRTS)  I, 5*r   ̂ ̂ Ttff ̂

«rrnft ̂   i ^

^o ̂f|-, IT,   ̂̂   ?TT?r ̂

ITR 5ft ̂  TTJff »TJnf̂ t, 

<TT̂ A  vif ?T̂ 5#  vh: mt'rfhFT 
 ̂ ̂ msRv <mir VT ̂  vt im  w  irflr 

T̂flr 5TOK *TT̂ <T1̂  ?n%, 
furred  Tf̂ f I

TÎ F̂IH  ̂>?*P *ft

•aRT % WSW UK̂ <T I
3ft5^«p Î

ĵ q? i «r|^t :

# >fr ijlV,viHl' ̂  JJ% i!̂ 

 ̂'TrUT t I  w   # <?«F W w

•û  ̂ RSfTT % fk̂ nrnfhr 11’ 

iflTiftvf ̂ 1 1  

 ̂  ̂r Ti’ft % sp?: wi5ft

^ ap̂ «n<WI*t><il $ fr TRim’T % ̂ * 

jn>fV  tTT ftmV ̂-TlfiT 9nTT S>T

»n’T̂ ?rr̂ ^fir

TO  ̂ ̂   t’

?n|  ^  ifiT ̂  ̂  ftwft 

|i f

aft fip ̂riw % r*fr»r«< t, f»r 5fl>r eft 

f̂ Rt̂ Hc(i 5> ̂fVT '3̂ 4'  fr :

'?nt#r̂ f«ff r̂  Tpft

5̂n?rr, ?r «it̂ w?  sft̂T 11 srikFTT, 

?R|JT ?«nwf #

irmf H wf ^r, f̂rstf ̂ r.

3rEr̂ 'K ^ snsrr 

JT3TR wk ̂  • % ?IT̂[̂’>ff ?r gnpHRT 

qr ts ̂  ?ft̂ >TR!T cw IT »fr 

tnrnr s>t iftx ̂ i'

JRiTT ̂  <il̂ 3IT̂  f̂ ’5R'

 ̂iftr   ̂fv  ?l̂BiT ̂

m nf i ̂ftfsr *rrsr f̂ f̂r ̂t 
"TOT ?rflf ̂ Pk fin̂ % ̂rnr

’inf TT#a' % fŝ  Tc

^w5ft̂ ff?rI 

 ̂ Pp “Tnft ̂  t’T ̂ f,  5>T

4?tt" I % ?rn!# ̂  iĵ

sn'Ŝ I fr ^ ?R)  If  ipr 

^ *T̂  ^ ̂   s'lff̂r

*!̂ 5t*ft I 1  ̂ sfî ̂ 

ftfPWBT *fo  ̂ VtfTST *T

W ̂ ̂  I, «T>̂t̂ # *RT ̂ Tl[r I ? 

 ̂̂n»»RTT g fv ?rq?r̂rr h M  qfT̂«Trq 

sft#3T«)ft̂  fW 5f TfWfn

ipr ?rt»ff ̂  11 Jftfft̂r ̂  'rfxfviftr

*K ?ft yiRtVT  ̂ HiRIT

 ̂ f̂ H  ̂̂ SWRfT I

<51̂   ̂ TW t %fVT

35f  »̂wO’ *f firrft wrfir % ’vtcrR'

5iff»r^11 

iifr?t

 ̂<fk Tt | i

fih ?»T ̂ftnt #  f̂  ̂  irmrtt «rt̂
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^  t ̂  ̂ PhPhwc t,

Tt I?«r frrrtirg ̂ fsr̂r i f̂Wff 

 ̂*rmT  ̂'?r?RTT |  ^
%  ^ 5fPr ♦i'li'Ji ̂ 51% 5 ̂  •'>5̂ ̂

f«P W  W7?TPF   ̂   ̂I

«IT<T  ̂  ^   ^

ĤRimff'TK ̂t5?#%'n(f«i<H 

 ̂5T*r ?TT̂   ̂ <̂î<
 ̂  ̂ I

9H f ?rr?jff % sfT̂ ̂ 11 5*T

W t I
sit Piwft (<̂rt) : «n»T fWrc

^  ?
sft *fto ̂0 Tnrohi: ̂ ftrfror 

41̂*11 ?ft ’TTTt If ««*j;'ii,  It ̂»jtT I

Tff fW 5T»̂   r̂r 3fr m w | 

^ ̂  31̂  r̂?«Tr Hi(i{4 i 

5̂»P S(ft fraw «P>T3flT 5t5ft'3TTinfl‘

i5t vtfsm  i

r̂ ̂  gwr «iT I ̂ ̂
 ̂% JOT  # <fN: f»T »iWf

#   ̂̂  'n: ?*T ̂l»ff ̂

r̂WI’ 3f|- % sn«r  I?  i 

 ̂ <TT Tifr ?»r ̂  «T̂BT ̂ VK

 ̂ % <T!iT«r wrftr ̂  Ti{t ̂ i

v̂ w ̂<'11 ̂ rflpr I  ^   ̂ftr̂

»nfr ̂  WT *1̂ gsmr »pit ̂ i *rn’

fltVR % Wt Wf Urtt f5Ŵ t

 ̂ <TT %rm 5T|lf ̂  I nrrr ?nf o ij*

^̂To % iffî #  I ̂  ir̂t ̂o i?o 
I, ’fto iTo ?n̂  1̂0 tro f, %fipqr

 ̂  ifMt ftr̂rft   ̂3fRft I, 

 ̂97SiI7   ̂Pp
■̂rflp I gsRTT ̂   1 ? im gsnsr ̂

ft> 5̂ ̂'l*lf %  l][̂
^ =̂rrf̂ % fvr̂;#5r %
11  % M  fi'dfifjr  t,  ^

«R̂  5n!5   ̂iffpw
^  ^ ̂  «FR̂ ̂
<iraifr % %rw ?r  qW M # Av 

sfhrNhr fir?RT̂iTf̂ i gsr̂ Trrff ̂

I  ̂   wk

^̂^̂T ̂  7̂ t, ĤvPTFT »T*ritT ^ 

t, %f*f>5T  % ?ft»r
îft' ̂   I  9WPT 3rr%iff % 5ft*r 

«r5T  f I flTSfTT ̂ ̂ ̂rm m 
555 I %f%5T *nr5r ̂

"T̂ HfrO ̂ I Ro
^̂r̂RTPT ̂  !i?t ̂  *rm% ̂  i 

^WTR jprr̂ ̂   t, gsT ̂

^  Svdv *i>y vnirtt % ̂?rw r̂ 

 ̂̂  I 5>nt ftr̂ »rrf 9r?̂ | fŝr 

 ̂*T It tpp *rr ̂ ftTfvFST ̂ ’nr, 
x̂   firf>tRT yr »raT i

I % aft ?fk »r̂7?rr |, ̂ft tIw  | 

 ̂ ̂ ’fRT «rrr fT̂ T̂T >rpi?l'f i%PRf»r

5iWf «(5t ??: 5Tt̂ It 5$5iT  I, ?t 

fiTTfi^t^ m if^ 9*tTOfr̂

|i   ̂ whff 4fr mftrv «rfx1N% lit 

§VR# % f?T̂, 5»T  Ht»ff Tt <r<M (I % 

^ 1 1  
W7 ̂ ̂   ̂ # %»rr
I

W ̂   ftwft >f4t'f ̂  ̂  '̂*ftn 

V T ^rrf|[ ^  I  tmr̂ wapri
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I  I
it̂  rnnfr̂r]

VT  5pftr  jprr

55̂  ̂   ̂fWV 5̂  vr

 ̂  ^ ̂  fV5RIT w ̂

 ̂  HHT ijt#  ̂I  T̂R*

inft̂ I, fftr ̂   ̂ ̂

<nftryqHcfiF̂ifaytynr#» 

?iWf«FtMPiRflRr 

% fW  ̂   ̂ I «rftT

5̂5̂ ̂  «fT ilNriFnt? I 

% Cc<siî vr ̂PTRT ^

% T̂̂   ̂̂  ̂  IfT̂ I

 ̂ ̂   *|5t IVcfl̂ %

firtr ̂ n?ft ̂ ft> PsRTift ̂r4hr ̂  ̂ n̂iT3)

»rNf#iRTT̂7̂ ’?T̂ %

ftRf̂t fiRfT  I   ̂ ̂  5̂Trtt mf«T̂ 

RftfPT% ̂  ̂ t ̂  ̂

 ̂  'd̂(̂   ̂̂*+>̂  ̂I

w  % M    ̂ t I  t?2fr

:

(a)  that the Report is inadequate 
and lumps together Scheduled Castes 

and Scheduled Tribes;

«»it «Tt  wt»r >ft t 

?ft «F53T i Pp *Trr Mt r«̂ffd<<n£ vr 

fW lRT«(t^^  ̂jRT r̂t̂ «ik 

g?r ̂   'Tt «TR»ft

I  W ̂   ̂ ̂  ’JWK 5Tlflf

 ̂  I 4«FR^m l̂r ̂  Jrmr snsnr 

f I ŵ 4̂«nsr% T̂*r̂ 13«T vtw vR 

«iH  ̂  I

r̂f̂ vfwT 3fr t ̂  ̂  

 ̂  I  ̂ # ?*nTr 5TnnfV  | i 

»jWHT«rrantT «rre>ft̂ #4*^11

Commissioner lor
Scheduled Castes and
Scheduled Tnbes

2484

ŝ̂ nn’ff vf’nfT’Êi’T fiH w  t

Wr̂ft f̂»JWtM  ^RTTRf VHrCVTT 

 ̂̂JTRjI’ f»T5n j mll

f*T0 g»TPt ^

5*?ti <rtr <iR ?ft 5>n̂ m\*tr i ?nff 

^^TTsirti  fr€t5ftTT|'i 'Tferflft 

*TR% ̂ I  JPlft

'fWs Tnr   ̂I  «w< »(T«i«̂ T

% ;̂T|T̂  ftiTgcT srcr  fWf 5

m?ftTTfrftr5rT̂ %

*H[  *«V *1̂ ̂ I  f%JT >T  ^

%*rrrT«T̂ r*pr ?(?iTf%M ?̂ft5̂

I *15 ̂  ̂ Jfrrr  t, 

f̂5̂?rnT ̂ ̂?fi 1̂ 11  irnrnft %

f^l*r  wWf ̂ vtftra s5t̂ I fT 

T̂̂  f,  5frT Tiin:

iitR miRqx î  %srf̂ 5Rf«fr̂ # 

5̂[  ftt 13ft fr 5̂'T?  ŝrrar 

. f I

That in the motion, the following 
be added at the end, namely:—

“(a) and having considered, the 
same, this House is of opinion that 
in order to raise the social level 
of the Scheduled Castes, all re
served  posts  in  Government 
services should  be  filled  with 
Scheduled Caste candidates by re
laxing some of the conditions such 

as  minimum  qualification  etc. 
which  may not be fulfilled  by 
Scheduled Caste candidates;

(b) the  Government  should 
grant  special  scholarships  to 
deserving Scheduled Caste students 
tcx going to foreign countries for 

hlifher  academic  and  technical 
education;

(c) the landless Scheduled Caste 
people should be provided with 
land and other Implements so that 
unemplo3nment among those people
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would  be  minimised,  and that 

special Taqavi  Loans ihould be 
given  to  them  in  the  initial 
stages;

(d) a separate ministry on the 
same lines as that of Rehabilita

tion Ministry  should be formed 
with a view to safeguarding the 

interests of the Scheduled Castes 
and Scheduled Tribes and to bring 
them to the level of other advanc

ed classes in India in economic, 
educational  and  social matters; 
and

(e) immediate steps should be 
taken to provide Scheduled Castes 

and Scheduled Tribes with com
pulsory  primary  education  all 
over India.”

5  ̂ ^  J :

That in the motion, the following 
be added at the end, namely:—

'‘and  having  considered  the 
same, this  House is of opinion 
that—

Ik

(a) proper representation should 

be given to the Scheduled Castes 
in the diplomatic services and in 
the appointment of Governors of 
States;

(b) the Scheduled Castes of the 

Jammu and Kashmir State should 
be  given due representation  in 
Government services according to 
their population, and all the facili
ties and privileges enjoyed by the 
Scheduled Castes in India be ex

tended to the Scheduled Castes of 
that State;

(c) a sum of Rs. 25 crores be 
set apart in the first Five Year 
Plan, for the amelioration of the 
conditions of the Scheduled Castes 
and Scheduled Tribes, in view of 
their backwardness In all walks 
of life;

(d) the Scheduled Caste refugees 
from Pakistan should be given the 
first priority in the  matter of 
monetary compensation on account

of their sheer poverty and help

lessness;

(e) the posts reserved for the 
Scheduled Castes  should not be 

filled by candidates belonging ta 
other communities  and that in 

case Government find that suitable 

Scheduled Caste  candidates are 
not  available,  necessary  steps 

should be taken by Government to 
arrange for the  training of the 

Scheduled Castes in order to bring 

them up to the desired Standard;

Mr« Chairman: These amendmentŝ

have already been circulated.

^ Ho  Tnnfhr: 3̂5

(f) a suitable machinery should 

be set up at the Centre for the 
proper  implementation  of  the 

recommendations of the Commis
sioner for Scheduled  Castes and 
Scheduled Tribes, and other facili

ties provided for by the Govern
ment, and that an advisory Com
mittee  consisting  of  members 

drawn ' from  the ranks of the 
Scheduled  Castes  and  Tribes 
should  be appointed to  advise 
Government in this behalf;  •

(g) Scheduled Castes and Sche
duled Tribes..................”

3 P.M.

Mr. Chairman: The hon. Member

should stop now. I am calling the next 
speaker. Shri Barman.

Shri P. N. RaJabhoJ: Only  one

minute. I will finish now.

Mr. Chairman: I have called the
next speaker.

 ̂g;BFrr ’̂T??rr g' i
ff *fV,

T̂FT, ̂   ^ 5*5

fwT «rar  I  ^ «T̂ $miWt it
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[«ft »T«rTr?r TTw]

vtiw  % *rre ̂  ̂   ^ irhitT

*rff fwHT <)r I

Mr. Chaiman: I will consider lhat.

sr?̂v TT2RT ifrt

ift̂  ̂  ̂ft¥[  ŜTHT 'TTf̂, ?rrPF

«ft  :  (if̂ -5rC«T5T 

TfeRf-̂ ^r  ̂mftnr ^nf̂ ) : 

qf̂   ̂ %rr»r ̂  ?5r

 ̂ ^ ̂=ft?FT  ̂ f’T̂TT I

WfiWT̂ AjWK f̂SRR  Tltff # ?, 

w w ? X. %,   ̂̂    ̂ Pf

fTTT  f»T ̂  ̂  I ?ft

 ̂*Pt WEfC  T̂PT I
Shrl N« Raehlali (Mysore—Reserv

ed—Sch. Castes): Every State must be 

given a chance, Sir.

Jklr. Chainnan: Shri Barman.

8hri Barman  (North  Bengal-Re
served—Sch. Castes):  Sir, the Com

missioner’s report  has been placed 
before the Members a month ago and 
it is under discussion today. It is such 

a vast subject, I say, of national im
portance that the limited time of ten 

minutes or a few minutes grace is 
quite insufficient to deal with it.  1 
shall therefore state a few broad points 
which I think it is necessary that the 
hon. the Home Minister should take 
into account.

The first point I want to place be
fore the House is that this report 

r̂elates to the condition of the sche
duled castes and scheduled tribes in 

the year 1962. Today is the 18th of 
December 1953, and we are discussing 
something  which  an  investigating 

oAcer had reported upon on February

13th, 1953. It is not at all known to 

the House as to what are the recom
mendations  that have been  taken 

notice of and acted upon by the Gov
ernment. We do not know during the 

course'of this one long year which 
are the recommendations of the Com
missioner which have been tried by 

the Ministry in the direction that the 

Commissioner has indicated, wherein 
they differ from it, and what is the 
result of their efforts so far. The hon. 

the Home Minister is present today. 
On the  last occasion, but  for his 

indication by his opening speech, he 
was almost all the time not present.

The Minister of Home Affairs and 
States (Dr. Katju): Last year?

Shri Barman: Yes. We want to tell 
our grievances, our sorrows and lay 
them at his door, because until and 
unless the important persons in the 
Government take notice of our griev

ances  it is no use discussing  this 
report.

Even this year he has not stated 
anything whatsoever as to what action 
he has taken on the recommendations 

of Mr. Shrikant which were placed, as 
I said, a year ago before the Govern
ment. Had we known some of these 
facts  we could have discussed  the 
report on those lines. I can cite pas
sages from this report where Mr. Shrir 
kant has made certain recommenda
tions at page 63  about reservation 
rules, at page 77 about  educational 
institutions—which are very important 
and fundamental for our amelioration. 

My amendment itself will show that 
this year there has been some improve
ment over last year and I have as a 
matter of fact said in my amendment 
that we commend this Government's 
action so far as educational efforts are 
concerned.

But there also there is an Important 

point which has  been indicated by 
Mr. Shrikant and it is this.  Though 

more students are now coming up on 
the educational level with the help of 
grants and scholarships that are being 
given by the Centre, yet our students
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And it very very difficult to enter into 
educational institutions which are of 

an important nature for the uplift of 
 ̂ community,  such  as  engineering 
colleges, medical  colleges and other 

techiiical institutions. There the stan
dard of admission is so high that not 
v̂en a student who has passed in the 

first division can get admission into 
those institutions. If I had the time, 

Sir, I would have shown you that the 
jsympathy that this Government and 

this House has shown to the scheduled 

castes in respect of education has not 
been in vain, I can state one figure 

just to show that even in professional 
education last  year there were 236 
medical students and 250 engineering 

students and this year their number 
is 268 in medical and 323 in engineer
ing. But what is that? It is a drop in 
the ocean in a  country like India 
where there are more than 5 crores 
of scheduled caste people and 2 crores 
of scheduled tribes people in the lowest 
rung of the ladder. And it is because 

of the fact that our students cannot 
get admission in those institutions.

In some States, I should again re
peat  this  year,  even  in  the  pre
independence days we l)ad facilities 
for admission into such institutions. 1 

know personally that even a student 
who had passed in the third division 
was admitted in the Medical College 
of Calcutta; he passed the M.B. exami
nation and after entering service has 
gone outside India to have specialised 
training. We do not suggest that you 
should  now  admit  third  division 
students, because there is one instance. 
But today our students are passing in 
the first division, and there are a large 
number of them who are passing in 
the second division.  We request the 
Government of India to indicate to 
the State Governments  that certain 
advantages must be given in favour 
of the scheduled castes and scheduled 

tribes.  I was very sorry when the 
bon. the Ifome Minister repeated cer

tain  things  which  we  already 
know,  that  the  Centre  has  no 
power of giving a direction  to the 
States in this matter.  That we all

know. But I was sorry when he re
peated it on the floor of the House at 
the very beginning of his speech. What 

does it indicate? Does it indicate any 
frustration on his part? Does it indi

cate that he is not going to press upon 
the Part A States, which he says are 

autonomous, in any matter in which 
technically he has no power? I should 

simply state  that it is the Congress 

Government after all which is ruling 
the country. Whether the Centre has 

got statutory power or not, it is the 
Congress party and it is the Congress 
Government that, we all know, is now 

ruling every comer of India. It does 
not satisfy us when he says that the 

Part A States are ̂autonomous.  Let 

him try his best and if he fails, let 
him say on the floor of the House, 

this is the  position and because of 
these obstacles, we could not do any
thing more, and then we shall see our 
way. But, so long as he does not try 
and does not let us know what the 
difficulty is, we shall certainly think 

that the  Government is not doing 
intensely and earnestly what it could 
have done.

That is also the case with respect 
to the services. I have no time I shall 
simply state one or two things.  Gov
ernment does not give us any figure 
about the working on this line in the 
last year. What are we to do? We just 

ask a supplementary question here or 
a question there, which sometimes is 
allowed and  sometimes not allowed. 
We sometimes  get a glimpse of the 
working of the department which does 
not always give a correct picture. We 
expected that at  least at this time, 
when this important matter is going 
to be discussed for a whole day, the 

Home Ministry would give us details 
in an administration report in this reŝ 
pect: how far Government has tried, 
how far it has failed and why it has 
failed.  Then, we could have undeiv- 
stood the position. The hon. Shri Datar, 
the Deputy Minister, is dealing mostly 

with this subject of Scheduled Castes. 
On the 14th December last, In reply 
to starred question No. 307 he said: 

Governnient are still considering what
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further action is necessary to ensure 

strict implementation of the reserva
tion orders. This is unsatisfactory. In 
the year 1950, the order or resolution 

which deals with the latest roster in 
the disposition of services so far as 
the Scheduled Castes are concerned, 

was  promulgated.  Even today, the 
hon. Deputy Minister says that he is 
still considering what attempts could 
be made. I must express my grateful
ness for the help that the Government 

has rendered in the matter of the edu
cational upliftment of the Scheduled 

Castes and Scheduled Tribes.  So far 
as other matters are  concerned, we 
are a bit more hopeful than we were 
last year. But, we are not satisfied 
that these matters are being earnestly 
attended to. I am a Member of this 
honourable House, and I was a party 
to that resolution that was passed on 
the 13th December last year.

Shri P. N. RaJaWioJ:

foreign scholarships?

What about

Shri Barman: If that be the goal, we 

should be sincere and ready to fulfil 
’ that proinise which has been enjoined 

upon us by this sacred resolution of 
the 13 th December.

Mr. Chairman: Shri B. S. Murthy.

Shri Jaipal Singh (Ranchi West- 
Reserved—Sch.  Tribes):  Sir, before
you call upon Shri B. S. Murthy, I 
would like just to have a clarification 
from you. In your opening remarks, 
you said that you have to take into 
consideration  the  Scheduled  Caste 
Members in regard to this particular 
debate. I want to know exactly why 

you  include  only  Scheduled  Caste 
Members, whether it is Just forgetful
ness....

Mr. Chairman: When I said Sche

duled Castes, I meant both Scheduled 

Castes and Scheduled Tribes.

Shri Frank Anthony (Nominated— 

Anglo-Indians): May I point out. Sir, 

that the Anglo-Indian community also 
has been included in this report?

Mr. Chairman: I shall see that one 
of their Members is given an oppor
tunity.

Shri B. S. Murthy (Eluru): Mr. 

Chairman, Sir, I am thankful to the 

Government for having condescended 
to fellot a day for pouring forth our 
grievances due to the apathy of the 
caste Hindus.

I must congratulate, at the outset,. 
Shri Sttirikant for having given a frank 
and fearless report.  I hope he will 

continue to be frank and fearless in 
collating the 'information he gets from 

the States. We know that the report 
is not complete, because, several in
stances, I know, have not been incor
porated in it. But, still, as an officer 
I must say he has been frank and 
fearless.

I am thoroughly disappointed with 
the speech of the hon. Dr. Katju, our 

saviour, who has been appointed as 
the Minister in charge of Scheduled 

Castes and  Scheduled Tribes, backr 
ward classes, etc., etc. He is keen to 
know why I am disappointed.  Last 
year, a discussion  had taken place 
and many a Member had been given 
an opportunity to not only ventilate 
grievances, but also to come forward 
with  suggestions.  I  would  have 
appreciated if the Ministry had come 
forth with their reactions to the sug
gestions made.  In spite of that, the 
Home Minister says that everything 
possible is being done. A general state
ment. He says, if we had the capacity 
to manufacture money, deficit or paper 
money, we could give you 80 lakhs 

or 80 crores.  This cheap statement 
should be avoided in trying to solve 
a problem. It is not merely a com

munal problem; it is not a religious 
problem;  it is a national  problem; 
please beware of it. If you neglect this 

community,  you neglect your  very 
existence. How long do you want this 
problem to exist.

Mr.  Chairman: The hon. Member

may kindly address the Chair,

Shri B. S. Murthy: Thank you, Sir.

Dr. Katju is a good friend of mine.

Commissioner for 2492
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I am not attacking him; I am attack
ing the Ministry,

Dr. Katju: 1 quite agree with you. 
Thank you.

Shri B. S. Murthy: It is a national 
problem. I shall give a few instances 

to show that it is a national problenL 

The Congress  Ministry must under
stand that Gandhiji has shed his life 
in this, cause. He has assured a change 
of heart in the Caste Hindus who have 
been mainly responsible for centuries 

in keeping down the Harijan down
trodden (An Hon. Member: '‘As a 
slave'’). Not only a slave, but as a 

person who is less than a human being. 

Nowhere in the world '•ould you find 
ati analogy for this.

Shri P. N. Rajabhoj: Only Gandhi?

Shri B. S. Murthy: To Dr. Ambedkar 
I am coming later on. Let Shri P. N. 

Rajabhoj have his patitnce.

Even today, after 6 years of inde

pendence, a Scheduled Caste man can
not have the  privilege of riding a 
horse on the grandest occasion in his 
life, at the time of his marriage. What 
reply has Dr. Katju to give to the 
world? It is in Nehru’s India that this 

is happening. In Coorg, â HariJan can
not have the privilege of riding on a 
horse. In Nehru’s India again, Harijan 
women are not  fortunate enough to 
wear  ornaments or even to  wear 

coloured  clothes.  My  hon.  friend 
Dr. Katju should not go to Everest 
heights because of his name, but come 
to the plains and see the cauldron of 
agony through which Harijans have to 
pass daily. In Nehru’s India, Harijans 
cannot purchase a house-site in a caste 
Hindu locality. You talk of equality 
and equal opportunities. I shall come 
to that subject later on. What is most 

inhuman and unspeakable is that in 
Nehru’s India, Harijans are not entitled 
to eat preparations of ghee. Laddua, 
he can never touch because he is a 
Harijan. I am not  drawing all this 
from my imagination. These are men
tioned in the report. Please open your 
eyes and read and re-read and digest 
and then say how Harijans are beinc 
treated in Nehru’s India.

Commissioner for 2494 
Scheduled Castes and 
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Shri Debeswftr Sarmah (Goiaghat- 

Jorhat): Where?

Shri B. S. Marthy: I am coming.
Not in Assam.

Shri  Jhunjhunwala (Bhagalpur 
Central): Nor in Bihar.

Shri  B.  S.  Murthy: Dr.  Katju, 
the  Home  Minister,  has  been 

pleased  to  state  that  untouchr 

ability has been  abolished in urban 
areas. He is wrong. His information is 

wrong. He is not aware of the pro
blem, because I can give him certain 

of the urban areas. I do not think he 
will  call  Bhopal,  Jaipur,  Jodhpur, 
Bikaner etc., as rural areas.

Dr. Katju: In a way.

Shri B. S. Murihy: These are cita
dels of untouchability.

Dr. Katju: Please remember I men
tioned “B” States.  There are all in 
“B” States.

Shri B. S. Murthy: I remember every 
word he said, because it is my pro
blem; and I am anxious that he should 
also remember that this House speaks 
in one voice about this national pro
blem.

Now, Sir, I come to another point. 

This is what  happened recently in 
places very close to Delhi. I am not 
speaking about Deogarh and Mysore, 

because if I begin to speak about Deo
garh and Mysore, I have to ask about 
Aligarh, which I do not want to do. It 
is for the Ministry to say whether 
there is any justification or not  In 

Madhya Bharat  what has happened 
recently? I think one or two Congress 

friends have tabled a starred question 
and got some answer.  There,  the 
Thakores and Rajputs  have actually 
collaborated with  dacoits  apd then 
brought them  into the State,  made 
them march from village to village to 
terrorise Harijans, and that too under 
Dr. Katju’s very nose.

Some Hon. Members: Very  short
nose.

Dr. Krishiuuiwaml (Kancheepuram):
He has got a short nose.
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Sliri B. 8. Mwftliy: For this how can 

we bring in punitive legislation! Per

suasion, persuasion, persuasionl  Seek 
and it shall be found! By seeking we 

find it is not bread but stone.

We are always parading our culture, 
oiir  Constitution,  our  civilisation, 
everything, in foreign countries; and 

our Constitution contains a Chapter on 
Fundamental Rights. When six crores 

of people In India are denied funda
mental rights, why not be sincere by 
abolishing the Chapter and saying we 
do not have fundamental rights; it is 

my right, his right, might is right.

Then, about scholarships. Last year, 
1951-52, only Rs. 15 lakhs have been 
granted; and this  year Rs. 30 lakhs 

have been granted. But the number of 
applications  received was 10,775 but 
those granted were only 5,893. Nearly 
half the number of applications have 

been rejected, and they say “We have 
no money”.  No money?  For whom? 

For Harijans.  But to translate our 
Puranas into Arabic, Persian and all 

living and dead languages, we have 
plenty of money. What is this?

Shrl Barman: Thirty lakhs were for 

last year. This year Rs. 50 lakhs plus 
another Rs. 10 lakhs has been given.

Shri B. S. Murthy: My information 

is based only on the Report, not on 
the future of the Report.

Now, thanks to Maulana Saheb and 
Mr. Malaviya who are absent, who are 

in charge of our  education, this is 
being done.  The Home Minister has 
rightly pointed out that more facilir 

ties for Harijans should be given by 
Government, and asked “Where is the 
money?'* Talk, talk and talk.  If we 
ask them, in the beginning of the world 
there was the word.  They quote the 
Bible. The word is there.  There is 
money to invest and spend in Kashmir 
and in Korea and other places, but to 
educate these  neglected children of 
Harijans who, for centuries, have been 
under thfe very grinding foot of heart

less Caste Hindus, you have no money.

Mr. ChAinnflii: The hem. Member

should conclude now.

Shri B. 6. Murthy: 1 am coming to 

the conclusion. Only one sentence.  1 

do not want to take much time.

We are 101 Members here including 

Scheduled Castes and Scheduled Tribes. 

Mr. iaipal Singh should be glad I am 

including everything, and that is nearly 

one-fifth, and  there when I see the 
Ministers,  people who are less than 
three crores are having two Ministers, 
one Deputy Minister, two Parliamen

tary Secretaries. I am only talking of 
certain categories of  distinctions re
cognised by the Government of India. 
I am not  talking communally.  And 
according to that, we should have at 
least two Ministers  and two Parlia
mentary Secretaries and four Deputy 

Ministers. There is no dearth of men 

here. I have got any number of people. 
They need not come to this side. There 
are so many people who can honour

ably and creditably fill the benches 
there.

Shri S. S. More (Sholapur):  Once

they become  Ministers, they do not 
help any community.

Mr. Chairman: Let there be no inter

ruption. There is very little time.

Shri B. S. Murthy: In every delega
tion., they include this community, that 
community; but not even a single'Hari- 
jan has so far been included.  Why 
not? People have been sent to foreign 
conferences, especially  to the I.L.O., 
and I can tell this hon. House that 
Harijans who have gone there have 
won approbation from the I.L.O. Why 
not you try? Every time you say they 
are not educated.  How long do you 
want to keep them so? Do you want 
to talk in the same  manner as the 
Englishman was talking to Indians 
whenever they wanted equal opportuni

ties. Please change your mind. Gandhi- 
ji wanted to change it and you are 
still struggling with the old fossilised 
and crystallised  mind which has no 
love for any community except for its 

own.

Mr.  ChaimtaB: The hon. Member

ôuld conclude now. I am calling the 
next Member.
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Shri  B.  S.  Murthy:  One  more
sentence.  In  conclusion,  I  would 

request the hon.  Home Minister to 

carry out certain suggestions made not 

only by myself but by many people. 
The suggestions are:  comprehensive

legislation, Rs. 10  crores to be set 
apart, giving benefits of a moratorium, 
granting occupancy rights and prevent
ing forcible eviction by landlords from 

the hovels in which these Harijans are 

residing, forbidding non-agriculturists 
from investing their surplus money on 

agricultural lands,  granting land to 

Scheduled Castes and Scheduled Tribes 

and other landless labour to see that 
the tiller of the soil is benefited  as 
Gandhiji wished....

Mr. Chairman:  The  hon.  Member 

should resume his seat now. Mr. Gan** 

pati Ham.
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“Oh  Serpent!  I  know  your 
valour. You -have occupied a place 
round the neck of Shankara, you 
roar like this, your power is not 
your actual power, it is the power 
of the place you have occupied. A 

coward becomes  lion-like if he 
can occupy a place of advantage, 
even  though  he  is  actually a 
coward.”
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t wt  ft!# m# *f  if!»T jflnr flTftrr



S499  Report of the  18 DECEMBER 1953 Commissioner for 2500
Scheduled Castes and

I Scheduled Tribes

( tpt ]

% ̂fnT̂T̂RT̂Tfffl jftr fin̂ ^

^ «Tf«Rr ww  If t JIT ̂  q«ff
 ̂ If   ̂I IRT

?«TPff qr ̂  ifr 
 ̂#Mt*n#lf T*r 5T̂
5t  I

mv  If v̂r ̂TRTTI fv
%  ^ t̂4’ ■? 51
■# g fti jpTff 51̂ ̂  r̂r t
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 ̂ft|)  fnft if ĝ H *HV ^ (+y'N'f

 ̂"ifT TTsrr «n rft t «r?tt «tt ft>
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f̂ r ̂ I %fvr A'

f srk %s^

 ̂ *n̂  f̂ ?r fiprHr wtt ̂

fftrr I I  ?rnT # ^

f>T̂[ ̂  ?ft̂ wrr >7̂(1 ̂  ̂  ferr ̂ 

sftC'Tnr̂ s f̂ TTJT f̂tr3Tj55P 

frrsf ̂  I wm   ̂ ̂  ̂   I #rr̂

^ I 5t»it sirr   ̂̂  ̂rr

■'T̂̂TT W ̂  fft 'T̂ ^ sftr of̂  5*(A

*IK I  '

# rnf, iT?f̂  ŜST Tr  W2%-

 ̂  %  f?T$ ?fN # 3ft 

Xo 5TT̂ FTOr W  ̂ ̂   % f̂rrsTT

^ |?IT I ^ *TT?5«T I %

firr;!̂ ferr «tt ft?

?Tfft   ̂ ̂  ̂r 5̂  ̂  ̂   f̂iiTT

w i JRT Î I
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n̂jf 'IT ̂trjRMai w  *rrar ̂ ?ft

«r!f  aim t f% vf̂ wrfi 3f|w 

*TRt # flr*r ̂    ̂I ̂  *15  *t?t̂

?t ̂  5ftr ̂ 5̂;iTT ftr *07 # in’# wr ̂f, 

JTff'IT, W  ITPp W Vt̂ rlTÎ

 ̂ snmrfwl? t'̂ft 

fff %sr?rsr«rH  *r^

 ̂ t %   ̂ ^ ̂

5̂ (cook) Tt  11  % mm
 ̂  ̂   ^r 5!̂ 3TR <T?wr 

?fWTfTVr  I tlTPT^^̂ Sm

^7̂  t  ?ft <ri5% *rqr# ̂   ̂«rr

 ̂ ̂   I m  ̂  ̂   ^

$ĥ irrT Tt v^vw 1 ̂ ftTrfw  ̂

%  1̂, ̂  ?w % ̂ ?̂ 5»ti vwr f%

WTSTt̂ vmeNt vtT^?ft̂ 5rtf Ir 

Koowî  fttfffTTT̂ f̂tr 

$n*w %  flf ?Tfr 3n̂  ̂I 

ITo *TŜ  ; ?TPT flT^ Vt 

^?ft

^ wn?T 3î ̂ TjrTT  «pr

«rtt  «RT̂  t I

*1̂«|fh TT*T ; 3rftr 5>T  *TN % 

wrm «TT arnr 1

®Io  ^ ^ JĴ

f̂jpsT wq îjJTW'CTnî r̂tijn

V1HT   ̂*ftr ̂'51’ 5’P ̂
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^   «rpr#T sr̂ R ?r

 ̂ftr  fr 

4H*w % f'TB̂

*nrr *rr,   ̂ r̂t ̂
>!n<T «Pt ffrspff  ̂ Kft 

<>   ̂  ^  Td?

wrr̂ rfî «rTi «nK?rrT^% M

5̂?o ̂|<si  I   ̂rft  S[r VTIT

?fTinff %  SV TTtV WTT ̂  

<t?<<iwi«mO Vt̂ nnift % %JT T?T  ^

^  sm^

 ̂ t I  w  ?rrT %   ̂  ̂

iftiFTTt?  ssmsr̂nrrsr̂f sfhĉ nmrif 

SHOT ^ 5̂rn:  ̂  |,  ̂ %

 ̂  VprifN̂ VXRT  g I

STH 3ft wr t ft? e*TH9T
I, ?ft t  % ?rrR# w»ft rrm

m ̂ CRTT̂PTT  i f% ftRT

?TT??r  ̂ % ?rr«r JTf̂ %

55jnf<?ff # sznt̂ fw I wnr
t !ik  «ift

*K̂ 5ft ff t

anrror # %?[ ?rrf ?fT̂ # fsmm 
’T̂ qiiri ̂ftr ̂ W ai'̂<i< "n WTT *Pt 
*1̂ «in<fila  Tt̂ f̂Ri *1̂ 

m̂Ffk  «̂t anrŝPT tht
5RTO’ # ftl̂TT JfT̂ ̂

'̂, ̂  ̂  »n̂ ̂  ?»T% *iH 5RT T̂f 

«iT, ̂  apt JTPff 5«rr ftr ̂
f, ̂ ̂  ̂ WT̂  T?! ̂t? ftJIT
<TT  sr? T̂FT ’(ft apTRH
I I mHJIVctfff

TT  ĝTI qPT t#

 ̂̂  VT SRW ftj’IT, ?ft ̂ t ̂  
ft̂ <T jt, »»iRa<  ̂ SPW TT# IT

ilf *lk TW»ft Wt %  ^ *I?R

«n̂«TfnTlr ir*PWHnwTf?rT’nn’ i

Mr. Chairman: He has already taken

11 minutes. He should conclude now.

 ̂ «ft *PWfir Tm : 4 5T

WT«Pr EJTHT fc  ̂̂ ̂

?T̂  WtT

TC 5ft?T ^

f%̂r 5tr I

Shri N. C. Chatterjee (Hooghly): We 
have 100 differences with Dr. Katju 
and his Government, but I think, Sir, 

we should agree  with him that this 
is....

Shri Bheeka Bhai  (Banswara—Re
served—Sch. Tribes): On a point of 
order, Sir, this debate is reserved for 
the Scheduled Castes and Scheduled 
Tribes. So far no single member of 
the Scheduled Tribes has  spoken. 
Even last year, they were not given 
an opportunity.

Mr. Chairman: I am keeping that iii 
view. There is no point of order,

Shri N. C. Chatterjee: I agree witn 
Dr. Katju that in this very important 
matter we  should forget all  party 

affiliations and should try to make con

structive suggestions for the uplift of 
our Scheduled Castes and Scheduled 
Tribes. It is certainly a blot on Hindu 
religion, it is a scar on Hindu society, 
it is a great blemish on our nation. 
What are they asking for? They are 
not asking for any charity, any gift, 
any mercy.  We have got to do our 
duty to our oppressed and depressed 
brothers and sisters.  We have got 
to  atone. Sir, for the sins we  have 
committed for centuries.  If we do 
not do that, we have no  right  to 
maintain  our status as an indepen
dent Republic.  When that crude and 
vile attack was  made on Acharya 
Vinoba Bhave, it was an attack not 
on him, but on the whole Hindu nation, 
on Hindu religion, on Hindu society. 
It is a disgrace for every right-think
ing man, Sir. The Congress led  by 
Mahatma Gandhi did a lot for the up̂ 

lift of the Scheduled Castes and the 
Harijans. The great Harijan movement

Commissioner for 2504
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was to a large extent initiated by him. 
I belong  to an organisation  whose 
cardinal creed is the  eradication of 

untouchability.  I recognise, Sir, no 
distinction between caste Hindus and 

the so-called Scheduled Castes.  Sir, 

Pandit Madan Mohan Malaviya, Lala 
Lajpat  Rai,  Swami  Shraddhanand, 

Babu Ramananda Chatterjee and other 
igreat men who held the position which 
1 am temporarily occupying did a lot 

for the uplift of the Scheduled Castes 
and the HarijanB.

The question is this, Sir: have we 
done our duty? Has the Government 

done  its  duty?  Have  the  political 
parties  in  India  done  their duty? 
General public opinion, the Commis

sioner has  said, in the country  is 
slowly changing in favour of the assi

milation of the  Scheduled Castes in 
society. That is, Sir. a hopeful news, 
and there is a distinct  veering of 
public  opinion for the removal  of 
social barriers. I am happy to read, 
Sir, in this report that this scourge of 

untouchability  is  totally  absent  in 
Assam, Tripura and Manipur.

The  Minister of Commanicaiions 
(Shri Jagjivan Bam): No, no.  It is
wrong.

An Hon. Member: Who. says?

Shri N. C. Chatterjee: Mr. Jagjivan 

Ram contradicts Mr. Shrikant.  Mr. 
Shrikant. I take it, Sir, has said It 

after touring those parts and it is a 
happy news and I think what he has 
said is, to a large extent, correct.

Now, in West Bengal....

Sbri Jagjivan Ram: It is not correct. 

There is  untouchability in  Tripura. 
\ssam and West Bengal.

Shri V. P. Nayar  (Chirayinkil): 
>lease get up and say. (Interruption).

Shri N., C. Chatterjee: In  West

5engal,  untouchability is practically 
ton-existent and Scheduled Castes do 
lot consider  themselves as untoucb- 

ible. The ,general public in some areas 
reat them as such not because they 
>elong to a particular caste but be* 
ause they follow certain avocations in 
ife.

Sir, I appeal to the hon. Minister. 

In spite of repeated declarations, one 
thing has not been done. Government 

has not done its duty.  The Commis-- 
sioner is pointing out that up to the 

end of the year 1952 the Government 

of India have not moved Parliament 
for the enactment of a Central legis

lation for imposing penalties in con
nection with the practice of untouch- 
ability and for other acts which are 

declared to be offences under Part III 
F̂undamental Rights) of the Constitu

tion of India. Dr. Katju said that his 
heart was bleeding for these unfortu
nate  brothers and sisters. If  it Is 
really blêing.......

An Hon. Member: There is no blood.

Shri N. C.  Chatterjee:......kindly
introduce Central  legislation without 
delay.  What is the explanation for 
the delay?  Nothing has been done.

Dr. Katju: I think it will be pub
lished, Sir, early next week—the pro
posed Bill.

Shri N. C. Chatterjee: That shows 

that the heart was really bleeding.

Sir, there is one other suggestion 

made.  Our  lamented  friend  and 
colleague, Dr. Shyama Prasad Mooker- 
jee, just one year back, practically on 
this very date, in the month of Decem
ber 1952, made a suggestion on behalf 
of  all the Opposition parties  and 
groups. The suggestion was made in a 
helpful,  constructive  and  objective 

spirit.  The Commissioner says that 
that was the best, most helpful and 
constructive suggestion ever made by 
any Opposition leader.

“I really admire’*—the Commis

sioner is writing—“the suggestion 
given by Dr. S. P. Mookerjee while 
discussing  my  last  Report  in 
Parliament on the 13th December 
1952, of calling a Conference of 
representatives of all parties and 
groups and all Social Institutions 
and have a programme of going 
round the country for a few months 
and creating a new enthusiasm in 
the mind of the people that in free 
India there could be no question 
of distinction  between man and 

man and that India would prosper
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only if the ideas of inequality be

came matters of the past”.

Nothing has been done, Sir. This con

structive suggestion was made.  The 

Commissioner says  that it was an 
admirable suggestion; it ought to be 

endorsed. I am repeating on behalf of 

the Opposition that  very suggestion 
whi(fh  our  illustrious  friend  made, 

there should be a  psychological up
surge, there should be a new venture, 
there should be a new and radical re
orientation, not merely lip-sympathy in 
Parliament,  to show that you  are 
willing to do something. Show it in 
concrete  terms.  Here  was  a  man 
of outstanding  position, a man who 
occupied very responsible positions in 
life, both in the Government of India 

and  in  the  GovGrnment  of  West 
Bengal, and  who was looked  upon 
possibly, Sir, as the outstanding re
presentative of the big Hindu com
munity, suggesting it in the friendliest 
spirit. We are repeating that  offer. 
Let that all-India representative con
ference be convened.  I am pleding 

my support and the support of the On- 
position groups.  I hope,  Sir,  all 
parties will join it and create a new 
tempo in this country.  Let them tour 
the country, especially those  areas 
where untouchability  still  persists, 
where social disabilities  and  perse
cutions are still there.

The great Rabindranath Tagore tried 
to whip the conscience of the country 
in his inimitable style.

**He mor durhhagya desh,  jader 
karecha apaman

Apamane hote hohe tader Sahar 
Saman."

“Oh,  my  unfortunate,  luckless 
country, you will have to go down to 
that depth of humiliation and national 
degradation and  enjoy that persecu
tion which you have  imposed upon 
your own  brothers and sisters for 
decades and centuries”. Our so-called 
independence, the sovereignty of this 
great  Parliament will be mere myth, 
mere delusion, mere snare, unless and 
until we uplift our seven crores of

backward brothers and sisters to whom 
we have not done justice.

Sir, my suggestions are these:

Why don’t you appoint one Minis

ter, additional Minister? Dr. Ambed- 

kar who put the scheduled castes on 

the Apolitical map of India is no longer 

there. We have our friend Mr. Jag- 

jivan Ram there.  We appreciate his 

services to the community but we are 

rightly pointing out. Sir,—I am not 

going into the  mathematics or the 
arithmetic of communal ratio that a 
community which is numerically much 

less has got greater representation in 
the  Ministry  as  JMinisters, Deputy 
Ministers or Parliamentary Secretaries 
I  think.  Sir,  without  going  into 
details that they deserve it. The sug
gestion of Mr. Rajabhoj deserves con

sideration  at the hands  of Pandit 
Nehru and Dr. Katju.

Then, Sir, why not have one. sche
duled caste member on the Public 
Service Commission for India?  I am 

glad to find, Sir, that there has been 
on recent appointment of a Scheduled 
Caste member on the Public Service 
Commission.  Why not have it on the 
different Public Service Commissions 
both at the Centre and in the States?

Then. Sir, my hon. friend Dr. Katju 
says, they must have some minimum 
qualifications  and  we cannot  takp 
risks.  We do not wtnt a  minimum 
qualification for appointing a Gover
nor.  Why don't ycu appoint at least 
one scheduled  caste member  as  a 
Governor and show that your  heart 
is really bleeding for  them?  No 
minimum qualifications are  needed 
and you don't take any risks.

Dr. Katju: What is the suggestion?

An  Hon.  Member:  Appoint  a
Governor.

Shri N. C. Chatterjee: You do not

take any risks there. He can preside 
over indigenous dances and also open 
oriental paintings. He can also utilise 
the All India Radio.

[Mr. Deputy-Speaker in the Chairl

Mr. Shrikant has appointed out that 
the All India Radio has not done its
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duty. That iias a great educative force 

and it is a sreat educative factor.  1 

would  also plead  with  the  Home 
Minister  he should relin̂bish the 
so-called minimum aualifieations.
There is also great discontent about 

foreign scholarships and other educa

tional granU. I am prepared to go so 
far as to *ay that compulsory primary 
education  up  to a certain  extent 
*Bay-  be  confined  only  to  the 
scheduled  castes  and  scheduled 
tribes.  Oont  think  of  educating 
anybody else and that alone will leafl 
to the re«argence of India.  Veer 

Savarkar  had appealed to the  sche
duled castes to give up their inferio

rity complex. I am appealing to my 
brothers to give up their inferiority 
complex, and to  face the situation 

boldly, break the social barriers which 
are imposed upon  them improperly, 
illegally and in  infringement of the 

fundamental  spirit  of  the  Hindu 
religion which we profess. 1 appeal to 

them, 'then your voice will be heard, 
do not cry merely for loaves and fishes 
and little  crumbs which will  come 
from the tables of. the Home Minister 
or the  Prime Minister.  Stand up 
boldly and say that there Is no right 
on that part of any one in India  to 
treat you as inferiors  and  that you 
are equal citizens entitled to equal 
rights and to equal participation In 
the fullest privileges of citizenship’.

Several Hon. Members rose—

Mr. Deputy-Speaker: Shri Saranga- 

dhar Das; I would suggest to the hon. 
Member to try to avoid what others 

have said.
Shrl Saran*adlurDas (Dehnkanal— 

West Cuttack): Sir, I do not want to 
take much time of the House because 
tnany of my  friends have already 
gone over the Removal of untouch- 

abllity and all that. I agree that un- 
touchability should be removed, that 
efforts should  really be made, and 
legislation should be enacted to make 
the offence cognizable.  But,  after 
hearing the speeches of my scheduled 
caste friends, I am rather disappointed 
that the cry generally is for scholar
ships, stipends, and posts. But, I ask

18 DECEMBER 1953 Commissioner Jor 2$lO 
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them how many posts are there that 
can be distributed amongst the caste 
people and the scheduled castes and 

scheduled tribes people? Let  »ay. 
one lakh of posts, and they get 20,000 
out of them.  But, what aEout the 

crores  of people that live  m the 
villages, the inaccessible places where 

the tribals live, the places which were 

described by Mrs. Khongmen yester
day.  These things have  not been 

touched upon.

My principal  grouse against t̂e 
Government and against the Commis

sioner’s  Report is that in Harilan 
bastis  tmd tribal hamlets there is no 
drinking  water.  The  Commissioner 

mentions this in his Report in con
nection with the teachers that go to 

teach in tribal areas. They have no 
amenities: there is no drinking water 
and  they  suffer  from  malaria.  It 
means that the caste people who go 
there as teachers suffer from these 

things and that is why teaching is not 
properly done. He pleads that certain 
allowances should be given to those 
teachers;  otherwise  they  are  not 

attracted to those places. That alone 
shows that the Commissioner himself 

has in his tours found that there Is 
no drinkln? water. I consider the pro
vision of  drinking water in  these 
places as of primary importance If 
you want to effect any advancement 

both of  the Scheduled Castes  and 
Scheduled Tribes. I have been crying 
hoarse  In various  places,  here  te 
Parliament as well as with my Gov
ernment in  Orissa, but nothing is 
being done. Sometimes a few thousand 
rupees are given to a district board 
and maybe that 8 or 10 wells may 
be sunk out of that money. There are 
hundreds  and  thousands  of places 
where wells are  required—ordinary 

wells and not the tube-wells that you 
hear about nowadays.

Then  I  And  that  the  approach, 
particularly for the advancement of 

the  tribal  people  is  wrong.  The 
approach that the Government, through 
the CommiRsio»'''r,  has made Is to 
have ashrar̂ ro>'oo1s in certain places 

where tribal  children  are brought
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from 60 or 60 miles away and are 

taught exactly the  same way as we 
are taught. I consider that it will not 

take you very long to find out that 

these children  will feel themselves 

uprooted  from  their  surroundings. 
They wiU not want to go back to their 

villages, to their community because 
those villages do not have the ameni
ties that they enjoy in these ashram 

schools. I can remind you of what has 

happened  to us, caste people  who 
âve been educated Jn western ways 
In towns and cities. Do we want to 

go back to the villages?  Why is it 

everybody cries nowadays, ‘Go back 
to the villages’? That is what is hap̂ 

pening to the tribal people, the tribal 
children  who  are  taken  to  these 
ashrams  and are  given  a  certain 

amount of Hindu culture, Hindu his
tory and Hindu shastras,  and this is 

absolutely wrong. That destroys their 
spirit of independence, their straight

forwardness, their  truthfulness and 

®11 the good qualities that the tribal 
people have and that we do not have. 

All those qualities are destroyed in 
these ashrams.  And,  that is why  I 

say that this approach is not at all 
scientific and  that the Government 
and the Commission should re-think 
in this matter, and anthropologically 

adopt a plan for the education of the 
tribal people.

Mr. Depuiy>Speaker: The hon. Mem
ber may stop at this stage. He may 
continue the next day.

4 P.M.

BESOLUTION RE UNEMPLOYMENT 
Mr. Deputy-Speaker: The House will 

now take up Private Members* Busi
ness. Let us now take up the Resolu
tion of Mr. Gopalan.

Any hon. Member on his legs?

Pudlt  S.  C.  Mishra  (Monghyr 
North-East): Yes, Sir. I have not yet 
finished my speech.

Mr, Deputy-Speaker: Pandit Mishra.

Shrl S. V. Ramaswamy  (Salem): 

May I make a submission before that? 

This discussion has been going on for 

five days now. How long will this go 

on?

Mr. Deputy-Speaker: This has been 

going on for five days, and as many 
as 8 hours 22 minutes  have been 

spent already. At the old calculation, 

it is two full days at the rate of 4 

hours per day.  Now five days have 
been spent,  and I propose,  after 

Pandit  Mishra  concludes,  calling 
Mr. Mukerjee, and after that, let us 

take up the amendments.

f ft:

frfit IT #T  ^ IJT?

 ̂  ?

 ̂  I

fjTJT̂r  3rp

t I

fii^ I

Pandit S. C. Mishra:  On the last
occasion, Mr. Deputy-Speaker, I w>as 

saying that grandiose  statistics that 
are very often provided by the hon. 
Finance Minister are no indication of 
the employment or the unemployment 
situation  of  our  country,  for  the 
Ministers take into consideration what 
are called ‘coastal statistics’ and leave 
out of consideration  completely the 
picture that prevails in the hinterland, 
and, therefore, they think that they 
are providing some new jobs or some 
new employment, but the new indus

tries oftentimes are throwing out of 
employment many more people. I wiL 
give here only a few figures which
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will show how many more people are 

being displaced for each kind of in
dustry that exists in our country. The 

latest figures say—

Primary  industries  other  than 
cultivation, mining and quar
rying employ—24 lakhs.

Mining and quarrying industries 

employ—5 lakhs.

Processing and manufacturing of 
foodstuffs,  textile,  leather 
and products thereof—51 lakhs.

l̂ow, Sir, on this point  I wish  to 

say  that  regarding  the  industries 

under the third head, for each one of 
these industries, for each one who is 

supposed to be employed, not less than 
5 to 10 men are thrown out of em

ployment. Our country has got a kind 

of economy and our country has got 
a mode of production prevailing. Our 
<?ountry is not like America; it is not 
•even like Russia. It is not a country 

like America where they have half as 

much population as we have and 2J 
times as  much land  as we  have. 
Therefore, If we tijindly follow them, 
the only result will be a huge destruc
tion and, therefore, I want to ask of 
our Government and the people who 
manage the State,  because I know 
that the old methods of production 

cannot now prevail; they shall have 
to go.

Mr. Deputy-Speaker:  Order, order.

There is  too much of  talk in  the 
House.

Pandit S. C. Mlshra: The only ques
tion  for  consideration  before  the 
House is—I  appeal to all Members 
who sit behind the Treasury Benches 

to  consider—whether  this  change
over from the old methods that existed 
to the new  methods that  have to 
come, cannot be warded off, whether 
this matter is to be left unplanned 
or Is to be left to be decided by the 
struggle of what they call 'the strong 
eating the weak’ or whether we can 
regulate them and  put them under

some sort of planning. 1 had given as 

an instance the State buses that are 
being run in towns. 1 will take an* 

other example of the loom industry. 

Even this day we had a question and 
we know that our Government is levy

ing a cess to protect the handloom 
industry, but—I appeal  to all my 
friends once more—have we set up 

any law in this country, if we want 

to protect handlooms. that no more 
new looms shall be  allowed to be 
added in any of the new cloth mills? 

If we are sincere, we must adopt one 
of the two courses. It has been accept

ed and it has also been, I think, tested 
during all these years of competition 
that hand weaving is the  industry 
which can, to a very large extent, com
pete with the mills. They are  not 
easily extinguished and with a little 
patriotism, with a little help and with 
a little rationalisation, they can survive 
If on the one side we raise some levy 
and give them some subsidy and on 
the other we do not put any check 
on the throat-cutting production by 

the mills, then the looms cannot sur
vive. I don’t mean to say that all the 
new modes of  production that can 
be brought into existence''here have 
.been established now. Then will come 
the time when we  can allow that 
competition, but  before that, if we 
allow this cut-throat competition, we 
certainly are not doing any good to 

our country. I will ask my friends to 
consider for themselves and to demand 
of those  people  whom  they  have 

made the managers of the State. 
Don’t take my advice. They might fix 
some priorities. By priority, I mean, 
we must now quickly decide whether 
all the  capacity that we have  for 
starting  new  industries  should  be 

allowed to grow unplanned or whether 
there should be a plan for this pur
pose. Take the example of the cloth 
machines. Suppose we say that no re
placements shall be  made on those 
machines—if they wear out, let them 
go out—the capitalists, who have all 
got back the full value of the machines 
and got it in their banks in the shape 
of ‘wear and tear  account’, ‘depre
ciation account* etc., have fully been 

paid and they are not affected. Now.
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let our Finance Minister or this Gov

ernment make a law that no more 
investment shall be made on looms 

and all that money may be invested 

on iron and steel—iron and steel is 
an industry of great importance and 

I know  when Mr. Saha gives  his 
advice on it, the reaction on the other 
side is quick. If he is a scientist, he 

will be beaten by a rod of common 
sense. Then they say that he has not 

got common sense. If he is full of 

common sense, then  somebody will 
stand up and say that he is not an 
expert. On this side, if some of our 

experts talk, then they are beaten by 

the rod of common sense. If I am a 
man of common sense, then they say 
‘you are not an expert*. So you are 

having it both your own way.  Sup

pose you agree and make your own 
catalogue and say that anybody invest
ing in Jiny of these categories shall 

have the full protection of the Gov

ernment, shall have everything that 

he will desire, but anybody going out 
of  these  categories  shall  not  be 
allowed  to  replace  the  industries. 
That is still existing somehow in this 
country.

In my part of the country there is 
a saying that a half-blind cat—a cat 

with one eye—will only hunt in the 
household.  Our Indian industrialists 
are becoming like those one-eyed cats. 
They only hunt what is existing in 
our country. I know they do it, and 

they find it the easiest thing to attack 
the existing industries and hunt them 
out. Therefore, if really the Govern

ment is serious,  and if our friends 
really consider that we are thinking 

of creating new employment, then, my 
suggestion and  advice will be that 
very quickly a schedule  should be 

drawn up by which every farthing, 
every  penny, of capital should  be 

encouraged to be invested there, and 
the people investing in  these indus
tries should have all help from the 

Government. But, without doing that, 
what are we doing now?  We  are 
having plans for coco-cola, plans for 

drinks, plans for  assembly of cars,

plans for cinemas and plans for sa 
many things—wasteful things. There 

is no method. Therefore, I say it is 
not at all planning in the real sense. 

I know you  have taken up  some 
riv̂er-valley projects, and perhaps, the 
S1;ate buses. Well, the river-valley pro-̂ 

jects, so far as they go, are good, 

but even there, there  could have been

a difference in the ways  that have

been adopted.  Of course, our neigh* 
bour China is also there. Have  you

not received reports from there that
wherever  the  river-valley  projects, 

have been taken up on hand, the bull

dozers are being  employed for  the
removal of slush  and the men  are

employed for the rest? How are these 
bull-dozers employed here? If, instead 
of bulldozers,  thousands of  people 

could take up the job. Cannot they be 
employed?  Let the Finance Minister 
and the Planning .Minister realize that 

work wETch can be  carried out by 
indigenous  methods  shall  not  be 
carried  out  by  foreign  imported
machinery. If indigenous methods are 
adopted, I do not think anything will 
fail, nor a dam become weaker!

Ch. Ranbir Singh (Rohtak): Seven 

lakhs only on Bhakra.

Pandit S. C. Mishra: I say whether 

bulldozers are there or not—if they 
have not bought  them, perhaps  14

lakhs of  people might have  been 
engaged. Do you think that because 
seven and odd lakhs of people are 
employed in the Bhakra-Nangal pro
ject, no more people will be required? 

If that is  not your idea,  we can 
employ more people. If your idea 
‘‘we are entitled to refuse employment 
to others,*' then of course, it is credit 

to you!

I therefore say. Sir, that unless this 
question is decided, we cannot pro-- 
gress. The first question is: the new 
industries should be  supplementary 
and additional—̂not destructive to the 
indigenous industries that are already 

in existence.

I shall make one more suggestion, 
and that is about the redistribution of
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land,  as  Mr.  Rajabhoj  suggested. 
Certainly, bo long as the industries do 

not flourish, land is the biggest asset. 
Therefore, when the Planning Minis
ter or the Finance Minister says that 

the redistribution of land will only 

divide or increase  unemployment, J 
say they are very sadly mistaken.  I 

will give you a few concrete examples. 
The grow more food  campaign was 

going on for five, six or seven years. 
Though there is a chart or plan of 

the wells that have been sunk by the 
grow more food  department,—̂ well, 
they are only on paper, and I do not 

say much about that—but I have seen 

with my own eyes that  there have 
been wells sunk by the  grow more 

food department in various places and 
yet what has happened? Government 
said, we will give only 50 per cent, 

for those wells. Then the result was 
that only rich men  could sink such 

wells, and now nobody is making use 

of those wells. I say that wells that 
have been sunk  by the grow more 

food department are  lying idle all 
over the country. On the other hand, 
if fhe proposal of my friend Mr. Raja
bhoj or my proposal were taken into 
consideration, much should have been 
achieved. If you give just two acres 
of land roundabout each well to one 
family of a landless labourer and say, 
“My friend, in five  years you will 
have this land and the '̂ll. but for 
each  year you must give  me 20 

maunds of such and such produce as 
you raise.” Do you know, Sir, it will 
work like a miracle? I will finish.

Mr. Deputy-Spcaken I have given 

you a little more time.

Pandit S. €. Mlshra: I will take
only two minutes more.  I have one 
more suggestion. I say all countries 

have created incentives like this, and 
therefore, if this land could be given 
to such landless  people who work 
with their own hand and feet, they 
would be willing to take up the work. 

If you say to them that such and such 
a quantity should be produced in five 
years, ten years, or some such period, 
and then the land shall become yours, 
then production shall  improve like 
anything—beyond measure.

Then, one word about  unemploy
ment of the educated people. Our Edu
cation Minister has found out a good 

thing. He said that educated people 

should try to follow their hereditary 

occupations. Well, he has found that 
that will be the solution. On the one 

hand, all the  hereditary occupations 
are being destroyed, and. on the other 
hand, we  have grown sick  of our 
educated people. I say. Sir. that you 

should take each village as one unit,
, and, as I have said, for a group of 
ten acres, one  graduate can be em

ployed. But you should give the village 
some powers. We are having viUage 

panchayats, but they have no powers. 
They are like people who have to be 

watchers of the property of others. If 
you give the  village panchayat the 
rights over the property of the village 

and over the lands that are situated 
round the village,  then things will 
improve. In  that case, each  village 
will at least require one graduate. He 
can be the foreman of the village, tĥ 

father of the village or say, a brother 
of the village. I know that if this is 
agreed  to,  lakhs  and  lakhs  of 
graduates will be found and they will 
be willing  to work like this in  the 
villages.

An  Hon.  Member: Finally,  the
master of the village. ‘

Pandit S. C. Mishra: One graduate 
cannot master a village, but just as 
you transfer people, let him be there 
for five or ten years in the first in
stance, and you can shift him after

wards.  There is no question of hî 
becoming a zamindar, but I think edu
cated people can be given good work; 
on the lines suggested by me.  Witl̂ 
these few words, I conclude.

Shrl  H. N. Mukerjee (Calcutta 
North-East): Mr. Deputy-Speaker, Sir, 
as I participate in this debate, I notice 
a strange lack of interest on the part 
of the treasury benches, and I do not 
understand  how it is that  when a 
vital resolution of this sort Is being 

discussed and the time for discussion 
is prolonged  because of a desire on 
the part of the majority of this House—
I do not understand how, even in those
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circumstances those Ministers who are 

directly concerned  with this matter 
are not present. I miss, Sir, in parti
cular the very  deceptively cherubic 

presence of the Finance Minister be
cause, I hope, at any rate......

The Deputy Minister of  Finance 

<Shri M. C. Shall): I represent the

Pinance Minister.

Shri H. N. Mukerjee: I do not wish 

“to bandy compliments across the floor 

•of this  House, or, I would perhaps 
liave been persuaded to say that he 
is a very good substitute. In any case, 

I am sorry that Government does not 
appear  to be as interested  in this 
matter as they ought to have been. 
But one very important purpose has 

iDeen served in that the attention of 
the country has been focussed not only 
on the existence of this problem of 
unemployment which is so acute that 

everybody knows all about it, but on 
the utter ineptitude of the Government 
of the day which, Sir, had to wait for 
this resolution to be given notice of 
before it came forward with an amend
ment,  somewhat  surreptitiously,  I 
should  say,  suggesting  that  there 
should be an amendment of the Five 

Year Plan which was tomtommed  so 
ardently only the other day. I do not 

know,  Sir, if  there is any  such 
precedent in  parliamentary history 
in any  other  country.  The Five 
Year Plan was a basic document which 
we discussed in this  House only a 
year ago. The Five Year Plan was to 

be amended, but  Government comes 
forward with the first intimation of 
its desire to amend the Five Year Plan 
only  after a non-official  resolution 
was given notice of in this House.

Now, Sir, occasionally official voices 
have tried to pipe in, to suggest some
what furtively, that the unemployment 
problem has been exaggerated, and I 
think the Finance Minister also has 
tried, in his charming fashion, to say 
the same thing. But the cruel fact of 
the increasing misery of our people is 
such that we have found acknowledg
ment of it by the Government re
peatedly, particularly in the speech of 

the hon. Minister for Planning that this

is our problem  Number One, this is 
our major problem. Gruel centres in 

Madras for migrant  weavers, or the 
fact of  unemployment of more than 

two thousand qualified medical men ill 
Wêt Bengal, unemployment of sear 

men and air pilots, of trained workers 
in ordnance  factories and shipyards, 

all these things are so much a matter 

of common  knowledge that  nobody 
can deny the fact of the existence of 
this very acute malady in our body 
politic.

It is necessary. Sir, therefore, to try 
if we can, to find out certain remedies 
and begin to apply them. And there I 
say. Sir, that the atmosphere is occa
sionally  sought to be confused  by 
certain references to the  problem of 

over-population.  I  heard  my  hon. 

friend Prof.  Sharma the other day 
saying that the problem of population 

is the biggest hurdle that we have to 
cross. Now. Sir, increase of population 
in this country has not been due, as 

many of these writers, especially from 
the United States of America suggest, 
to some special oriental philo-progeni- 
tiveness; it is not the result of Eastern 
sexuality, or a heathen  addition to 
polygamy.

Now, Sir, the percentage of growth 

of population in our country has been 
lower than in the West. Indians popu

lation  increased  three-fold  between 
1750 and 1941. But the population of 
the United Kingdom  in that period 
increased over five times in spite  of 
large  migration.  India’s rate of in
crease today is  about the same as 

Holland’s.  In 1894 Germany’s birth
rate was 38, compared to India’s 34. 
Now, Sir, I have found in the Eastern 
Economist an article on  ‘Unemploy
ment’ which says:

“Even  granting  that  all  the 
married people capable of procrea
tion take a solemn pledge today 
to stop having any children and 
abide by that  pledge, which is 
obviously  impossible, the inten
sity of the problem will continue 
for at least two decades, although 
it may be gradually reduced.**
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That, Sir, is the position. Who does 
not want family planning, if we can 

manage it? But to put the cart before 

the horse, to beat our breast and to 
worry our hearts out over this pro»- 

blem  is not only unwise but  also 
'entirely mischievous; that would just 
be following certain ejaculations about 

.Asiatic ‘gooks’ multiplying like rabbits. 

. A  supposedly scientific book called 

“Road to Survival” by a man called 
Vogt says: “Asiatics breed like rabbits 
and that is the biggest single problem 

in the world today**.

Following  this  kind  of  Western
• ejaculations if we tell our people who 

go without  food, without  clothing, 
without shelter, that they should prac
tise the refinements of contraception, 
that is a cruel joke, that is something 
which our  people will not possibly 
tolerate. This is a matter which is so 
‘Often forgotten and' if we think that 

the main emphasis should be put on 
the problem of population, then we 
are putting the cart before the horse; 

we are not trying to tackle the pro
blem as we ought to tackle it. We are 

accepting the logic of these Imperialist 
spokesmen, who want us to be hewers 
of wood and drawers of water, who 
want us to be cannon fodder, who want 
us to be subjects of their exploitation. 
We have to cut across that ideology; 
W0 have to come out of the grip which 
it has got over us and then and then 
alone  can we solve the  problems 
which are facing us today.

Sir, when the question of unemploy
ment is being discussed, I think first 
of my own city of  Calcutta where 

scenes are being  enacted of destitu
tion, of misery of horror.  Whoever 
goes to that great city can see it for 
himself. I find, Sir, in an official docu
ment, the Report of the Census Super- 
intendt̂t  of West Bengal,  certain 
statements which come to me as a re
velation,  which shows how  at last 
there is beginning to dawn on certain 
official minds some appreciation of the 
real problems which confront us today. 
Now, I am quoting from a fortnightly, 
or  perhaps  weekly,  called West 
Bengal  which is published  by  the 

Government of West Bengal and sent

to all Members of Parliament I pre
sume, or at least to West Bengal Mem
bers of Parliament. It carries the date 

19th  November  1953.  The  Census 
Superintendent says:

“The  Permanent  Settlement 
hangs like a millstone round the 

neck of this population.  Agricul

ture has become a losing battle, a 
habit or way of life devoid of hope 

and improvement. . . .

All this is intimately bound up 
with land reform and the question 
of redistribution  of land because 

a stage has been  reached when, 
according to the Land  Revenue 
Conmiission  (1940),  palliatives— 

a little  improved seed, a  little 
Irrigation, a little  extra manure 

or a little improvement in mar
keting facilities—will not improve 
the situation or maintain the inv- 

provement for any length of time.**

My grouse against the Government 

is that they are exactly doing these 
little things, petti-fogging little things 
and claiming profound appreciation of 
their wonderful activities!

The Census Superintendent goes on 
to say:

“A ‘shocking revelation* is that 

the proportion of earners to total 
population  has  been  declining 

steadily in agricultural  and total 
livelihoods since 1911.  What is 

more alarming is the almost sta
tionary proportion of the popula
tion  in  non-agricultural  liveli
hoods since 1911, which indicates 
how the excess population, steadily 
squeezed out in increasing num
bers from agriculture, remains un
absorbed in non-agricultural liveli
hoods and goes on  widening the 
fearful  gap  between  the  total 
population of employable age and 
the population employed in earn
ing a living.**

He goes on further to say:

“It appears that the old urban 
centres of industry and commerce 

have rapidly decayed. The reason
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why the new towns have failed to 

enrich the country in which they 
are  established, have failed  to 
bring about a satisfactory rural- 

urban  inter.-dependence, to con
trive  true  and  comprehensive 

points of contact between rural
and urban combines, but instead 

have helped to perpetuate a dualis- 

tic economy, is far too obvious to 
make a mistake about. It is the 

domination of foreign capital.”

Writing  in West  Bengal  the 

Census  Superintendent of that  State 

has said that the domination of foreign 

capital and the land  system of the 
country are the  two main reasons 
which have brought about our present 

distress.  When we, Sir, talk about 
domination of foreign capital, a laugh 

arises  in  certain  quarters  in  this 
House. But I tell you, Sir, it is very 
important for us to go down and ftnd 
out what exactly  are the difficulties 

that  we are facing.  It is no good 
merely tinkering with the problem as 

we are going on doing all the while. 
That is why, Sir, I want the Govern
ment of the day to turn their atten

tion to the really drastic and funda

mental problem.

Now, Sir, as  far as professional 
economists are  concerned, academic 

economists who  want to follow the 
old way of thinking and of acting, 
there is the opinion of Dr. Matthai, 

who speaking a few days ago at a 
Commerce  Graduates*  Association 

somewhere said that what was needed 
today was a very comprehensive re
casting; what the  Government has 
succeeded,  however, in doing is  to 
start, to rake up a new quarrel, so 
to speak, between the private sector 
and the public sector, to start again 
the hare of a new controversy which 
they cannot solve between th£ interests 
of large scale industry and small scale 

industry.  We find also Government 
having already brought about a con
tradiction between the interests of the 

Indian producer and the Indian con
sumer. This you can see in the con

troversy over the  question of ilunga 
like soap,  which the Indian Soap 

Manufacturers* Association want to be 

protected against the  depredations of 
foreign capital. And then again, Sir, 

therf is a conflict over agrarian re- 

foripns, especially in regard to the ques
tion of ceiling in regard to land holdr 

ings. I found also something that is 
very fantastic, which is almost im

possible to believe could happen in 
any country, in any ordered Govern
ment. I find. Sir, that Shri (he used 

to be a Knight of the British Empire) 
V. T. Krishnamachari, who is Vice
Chairman of the Planning Commission, 

said that “it is commonly felt that 
owing to welfare  legislation labour 

costs have increased, with no corres
ponding increase, rather decrease in 

output, and that the diversion of sur

plus labour in some fields into useful 
directions has become impossible. This 

requires careful examination and re
medial action”. My friend Mr. Giri, I 

am sure, has made a note of these 

things. It is a reflection made by the 
Vice-Chairman of the Planning Com

mission. I do not know, constitutional
ly  speaking, in what relation  he 
stands to Government, and whether 

he has any  right to go about the 
country making pronouncements which 

obviously differ from the views of the 
Cabinet or at least the majority of it. 
the vocal section. He goes about say
ing this is what is happening. He tries 
to placate those interests which are 
also represented  in the House and 
who come forward and say: give more 
concessions to the industrialists; give 

us greater liberty, licence to retrench 
workers if we choose; take away what
ever concessions you have given to 
workers by means of recent legislar 

tion. That is the kind of thing they 
are saying, and this is what the Vice
Chairman of the  national Planning 
Commission, a person holding a high 
office, is saying. It is peculiar. It is a 
kind of thing to be seriously guarded 
against. It is a thing which flourishes 

only because there is no real princi
pled approach to this point as far as 
the Government is concerned. If the 

Government  knew its own mind it



-*525 Resolution re 18 DECEMBER 1953 Unemployment 25»6

would not have brought about a situa
tion where a crack-up of the entire 

situation is indicated.

This was again to be found when 

you, Sir, were actually presiding over 
the deliberations of the House and the 

Finance Minister was speaking.  And 
he was giving figures about the num- 
l̂er of  people employed in  certain 

places.  He was almost gloating over 
it. He never does; at least he would 

never  like his being described  as 
gloating over it. He was giving certain 
figures, that in the  textile industry 

emplo3'’ment has increased from 819,000 
in July to 821,000 in August, an in

crease of two thousand, three thou- 
:sand, four thousand and so on and so 
forth. There was a friend of mine sit

ting here who  is unfortunately not 

here at the moment.  This is God’s 
truth, as the  Finance Minister was 

speaking, I passed on a chit to him 
where I wrote, what used to be taught 
to English school children when they 

were quite young so that they could 
say it very quickly  and their pro

nunciation might be very clear:

How much wood would a wood
chuck chuck.

If  a  wood-chuck  could  chuck 
wood?

>

They were asked to say it quickly. 

IVhen the Finance Minister was say
ing how much employment you can 
get in this country if you get it in 

this way, this is what came to my 
“mind, namely, “how much wood would 
a  wood-chuck chuck, if a  wood-chuck 
could chuck wood’*?  If Government 
-could provide employment, how much 

employment it could provide—that was 
the wonderful speculation that came 
10 my mind. That friend is not here 
at the moment. Otherwise he would 
vouch for it.

He said something also about com
munity projects. But he did not say 
Smw much of a hoax....

Mr. Depuly-Speaker: I do not know 

If all tne “chucks” of the hon. Mem
ber have been noted down there by 
the Reportem!

Shri  Sinhasan  Singh (Gorakhpur 

Distt.—South): Sir, he may repeat it 

once again so that we may hear it.

Shri H. N. Mukerjee: Sir, I was say

ing about the hoax of the community 
projects.  And these community pro- 

jecis are being advertised as furnish
ing much wider volumes of employ
ment. I am quoting from a Bombay 
journal, the  Economic  Weekly 
(which has not the slightest suggest* 

tion of leftism) which says: How far 
is the rural welfare scheme going to 
contribute to the  solution of rural 

employment or add to the volume of 
useful employment  in the villages? 

What are they going to do? What are 

the trainees in these community pro
jects, after completing  their training 

or apprenticeship  at State expense, 
going to do? They will require some 
capital for  starting business.  And 

secondly, if they succeed, they will 
have to market all  their products. 
What are their  sources of finance?

Where is the market for these goods? 
All these questions are simply brushed 

aside. You, Sir, asked some pertinent 
questions of the Finance Minister on 
that day.  It was said that Bhakra- 
Nangal is employing so many or the 
D. V. C. is employing so many.  But 
what exactly is going to happen after
wards?  Are you really laying  the 
foundations for a sound economy so 
that we can develop in the right way? 
But of course  nothing of that sort 

was done. I am sorry, Sir, I have a 

few more things to say and I would 
ask your indulgence for a little more 

allocation of time to me.

I know that as far as we are con
cerned  there are certain  long-term 
remedies which we have fn view. And 
those long-term  remedies naturally
will not be supported by the ifbvern- 
ment of this day. But, as Lord Keynes 
onc**» said, in the long run we are all 
deaa,  particularly  the  unemployed 
who will die earlier and faster.  We 
came with certain short-term remedies, 
and they are roughly these. We said, 
allocate  fifty crores of rupees  as 
relief.  This was ridiculed as *dôê 
You know.  Sir. the history  of un
employment Insurance in EngTand or
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other countries.  Workers pay out of 
their own pocket as insurance money, 
they get it back in times of unemploy

ment.  And yet it is called a ‘dole*. 
That is the kind of expression of ridi

cule which they use in order to put 

a wrong interpretation on the whole 
thing. We say this is relief. Give us 
relief.  When Mr. Giri brought forr 

ward that Bill in pursuance of that 
Ordinance regarding the ban on  re

trenchment in the  textile mills or 
when the ban on retrenchment as a 
whole came forward, when the ques
tion of compulsion of mills to pay a 
certain sum of money for involuntary 

employment came up, we supported 
it. It did not go far enough, but 'we 

supported it. What is wrong in giving 

relief when the need for relief comes 
fir.st? You might say: where is  the 

money going to come from? Thejre is 
money galore, I should say, if you 
know where to look.

With Krupps-Demag,  the German 
combine, we have  entered into an 
agreement. On the 18th of September 
the Eastern Economist  wrote:  “It
seems incredible that the consultants* 

fee of Rs. 2,10,00,000 is to be paid in 

this case for technical knowledge on 
processes  old, well-tried and  fully 
available within the country.*’  This 
sum of Rs. 2,10,00,000  could have 
been paid easily into Indian hands. 

We did not do it. There is the matter 
of privy purses for the Princes. Five 
crore.<3 and eighty lakhs of rupees are 
represented by the privy purse. There 
can be a cut there.  There  are  the 
Income-tax investigation results. They 
could be pur.sued properly. We could 
get a lot of money.  There are safe 
deposM vaults all over the country in 
big trading centres. We can lay our 
hands on them. In the Tata-Birla Plan 
it was said: There is Rs. 1,000 crores 
of hidden money in the country; out 
of that if we could get Rs. 300 crores, 

etc. This was said in 1944.  If they 
could get Rs. 300 crores of hidden 

money in 1944, surely they ought to 
get Rs. 1,200 crores in 1953. But they 

do not do anything of that sort.

It is our responsibility. It is Gov
ernment’s responsibility to find out. 

where the money  gets hidden and. 

ferret it out and use it for purposes* 
which are necessary for the sake of 

the country.

\
Then we say:  ban retrenchment

altogether, ban closure.  Government. 
has moved half-heartedly, very timid
ly, very hesitantly, possibly because of 

the V. T. Krishnamacharis  in their 
camp. Anyhow Government has moved 

somewhat. You should go full steam 

ahead if you'stand for the interest of 
the people. Put a moratorium on all 

peasant debts. Sir, the Deputy Finance 
Minister is nodding his head approv

ingly.  Put a moratorium on peasant 

debts. You will get som̂ kind of relief 
as far as these people are concerned. 

Let there be a ceiling on monopolist 
profits, foreign as well as Indian, at 
6J per cent. Go back and recall the 
days of 1948 and your own Industrial 
Policy.  Then you will realise that 
there is nothing very foolish, nothing 
very lunatic in this suggestion. Why 
do I say this? I say this because, I 
find  this  from Capital,  Commerce, 
Eastern Economist and all that kind 
of papers. The Bengal Coal company, 

run by Andrew Yule & Co., has a 
paid#-up capital of Rs. 1,20,00,000.  In 

five  years  1945—49, its  net  profit 
amounted to Rs. 3,10,00,000. Its latest 
annual  profits  were  more  than 

50 lakhs. I find there is a company 
called The Indian Cable Co., Ltd., run 
by foreigners. Its total share capital is 

Rs. 166-77 lakhs. Its reserve fund is 
Rs. 50 lakhs and other funds 55 lakhs. 

In the year ending 31st March 1953, 
its  gross  profits  amounted  to 
Rs. 1,04,23,881. This is how they make 
their money. I see, in the year 1951, 
the foreign banks made a profit of 
Rs. 319 lakhs, more than half the total 
profits made by all Indian Banks in
cluding the Imperial Bank, which is 
not an Indian Bank at all. This is the- 
way in which foreign people are be
having and they have credited  only 
Rs. 196 lakhs of their net profits to 
their  respective  countries  in  1951. 
Look at the reserves of the jute mills.
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I remember making in this House a 

quotation  which was sought  to be 
countered by the Finance Minister, but 
which he could not.  An article in 

Capital in 1951 said that in a good 
year, in a well organised year, the jute 

companies could make a net profit of 
50 crores. That is perhaps impossible 
according to the present set-up.  But, 

this is what they say: provided things 
were run  properly, and everything 
was oiled properly, they could make a 
profit of 50 crores. Most of them are 
foreigners,  almost all of them, the 

people who have been exploiting our 
country, for how  long, we do not 
know.  That exactly is the situation 

which iias been  going on for long, 
which we cannot tolerate now.

These are some of the suggestions 
which were given: put a ban on re

patriation of foreign companies pro
fits. Then, of course, we shall go ahead 
really, truly and properly. Of course, 
let us have  road and rail develop
ment.  Let us open out areas  like 
Rajasthan.  Orissa,  Madhya  Bharat. 

You know, Sir. from the producer to 
the consumer, the prices increase by 
25 per cent., people have told me, 
because of lack of transport. Govern
ment talks about increase in food pro»- 
duction.  and  industrial  production. 
But, what is all this increase?  Why 

not have more basic industries?  In 
regard to this, the Chairman of the 
Railway Board, Shri Badhwar made a 
statement on the rolling stock position 
of Indian Railways during 1954—60 
only the other day. He said: “notwith
standing the very acute shortages of 
material, particularly  steel, and the 

almost complete  lack of supporting 
industries in the country”. Railways 
are doing well. There is shortage of 
steel; there is complete lack of sup
porting industries in this country. If 
this is ̂ the  position, go ahead with 
basic industries.  Then, naturally, the 
possibilities of employment would in

crease; they  would expand beyond 
recognition.

I see that from time to time Gov
ernment says some very good things. 
Shri Jawaharlal Nehru, the other day,

said somewhere: we should be com

pletely dependent on ourselves.  But, 

I say this is callous cynicism in action, 
and a sort of sanctimonious sentimen

talism in words. That is what you are 
doing. There is employment in plenty 

for those people who somehow get on 

the right side of  certain people in 
authority. I have here,—I am sorry to* 

have to ask for your indulgence for a 
little more time—material supplied to
me by the Minister for Commerce and 

Industry which suggests that there is 
in Bombay a Director in the office of 

the Textile Commissioner who is not 

even a matriculate, and who has no 
technical qualifications. I can give his- 

name; the materials are all here, sup̂ 
plied by the Minister for Commerce 
and Industry.  Employment is found 
for this sort of people. Employment is 
not  found for the masses  of our 
people, who are  really great-hearted 

and who are prepared to go down the 
pits and mines. They work there be

cause they  have to keep the wolf 
from the door. They are ready to go; 
but you don’t give them bread; you 

give them stone instead. That is why 
I warn the Government. This is what 
the Eastern Economist has written in 

a leading article: the age of impatience 
has begun. The age of impatience has 

begun  today in point of space  in 
Calcutta, which city I happen to r&* 
present in this House.  The age of 
impatience has begun and the misery 
of our people is such that you ran 
no longer play with them. Suflfering" 

is no longer the badge of our tribe. 
Because you are in the Chair, Sir, I 

am reminded of what I read in the 
Udyoga  Parva of the Mahabharata, 

where the sage Sam vara says:

*Tatiputravadhadetat
dukkhamabraveet

paramam

Daridryamiti yat proktam paryâ  
yamaranam hi tat."

Poverty is a degradation and a disease; 
it is death by degrees. “Paryayama-̂ 
ranam’' is something which is even.
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worse to women than the death of the 
husband or son. That is the way in 
which  our  ancients  looked  upon 

poverty. They hated poverty because 

it brought degradation along with it. 
That is why I say that we should go 

ahead with these ideas which will in

spire real activity in the cause of the 
people.  We should have the feeling 

which the poet expressed, “the misery 
of the world is misery and will not 

let them rest**. That is why I say that 
our people will not rest till the footling 
little pretenders to  power over our 

people are pushed off the pedestals of 
oppression which they occupy so osten

tatiously today.

Shri Raghuramalah  (Tenali):  Be

fore you call upon another speaker, 
Sir, may I make a small submission? 
This question has already been debated 

at length. I beg to move:

“That the question be now put.’* 

Mr. Deputy-Speaker:  The question

is:

“That the question be now put.**

The motion was adopted.

Mr. Deimty-Speaker:  There is an

amendment: No. 30 by Shri C. D. Desh- 
mukh.  I will put it to the House.

The question is:

That for the  original Resolution, 
the following be substituted, namely:

“This House is  greatly con

cerned  over  the  growing  un
employment in the country and is 
of opinion that, with a view to 
increasing employment opportuni»- 
ties in the  country, Government 

should take  steps to revise the 
Five Year Plan  suitably and to 
adopt immediately such measures 
as are necessary for the purpose.**

The motion was adopted,

Mr. Deputy-Speaker: This is in sub

stitution of the  original Resolution. 
All the other ?imendments are barred. 
They are all to the original Resolution. 
Nothing more is to be done. The new

Resolution takes the place of the old 

Resolution. The House will now take 
up the next Resolution.  Shri D. C. 

Sharma.

Slfri  M.  L.  Dwivcdi  (Hamirpur 

Dish.): May I raise a point of order 
at this stage, Sir? The point is that 
it is the practice of the House that no 

Resolution should be carried over to 
another session if the session is pro
rogued. The Constitution lays down in 

article 107 , that a BiJl pending in 
Parliament shall not lapse by reason 

of the prorogation of the House. That 
is, if a Bill is pending, it shall not 
laps5. all other business shall lapse. 

Our Rules of Procedure lay down....

Mr. Deputy-Speaker:  That  is  the 

point of order?

Shri M. L. Dwivedi:  The point is
that an exception has been made in 
this case.  This Resolution has been 
carried over from the 4th to the 5th 
session irrespective of the fact that 
the 4th session was prorogued. I sub

mit that this practice should not be 
allowed because this has been only an 

exception. In support of my point of 
order....

Mr. Deputy-Speaker: May I respect
fully say to the hon. Member that he 
has missed the bus? It is too late. We 
have carried the Resolution.  There 
has been enough discussion for over 
5 days, when he could have raised the 
point of order.  Any point of order 
should  be  raised  then  and  there. 
Whether any gentleman is speaking or 
in possession of the House or not, it 
is immaterial. As soon as a point of 
order is raised, all other business of 
the House will be suspended until the 
point of order is disposed of. That is 
the importance of a point of order. 
We have finished this Resolution. We 
are taking up another Resolution and 
I have called upon Shri D. C. Sharma 
to move his Resolution. In between, 
what is the point of order?

Shri M. L. Dwivedi: What I want to 
submit is this. There are other Resolu
tions which are pending in this House
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again be carried over.  Therefore I 
want to suggest that no other resolu
tion which may be pending should be 
allowed to be carried over to the next 

session if there is prorogation.

Mr. Deputy-Speaker: Order, order.

The  hon.  Member  will  wait  with 
patience until some other resolution is 
carried over to the next session. Then 
he can raise the point more empha

tically and with renewed vigour and 
show to the House that it is out of 
order. The Chair is not called upon to 
give rulings hypothetically.  There is 
no case now before the House. Let us 
proceed. The hon. Member will have 
his chance when  another resolution 

is carried over like that. He can then 
make a submission and leave it to the 
Chair. The matter will be discussed. 

Now, Shri D. C. Sharma.

RESOLUTION RE: APPLICATION 

OF INDUSTRIAL DISPUTES ACT 
TO  JOURNALISTS

Shri D. C. Sharma (Hoshiarpur): I 
rise to move my Resolution which I 

believe, Sir, every  Member of the 
House knows already."* But, Sir, while 
doing so. ..

Siirl M. L. Dwivedi , (Hamirpur 
Distt.): Please move the Resolution.

Shri D. C. Sharma: I beg to move:

“This House is of opinion that 
all journalists in the employ of 
newspaper  organisations  in  the 
country should be brought within 
the purview of the Industrial Dis
putes Act, 1947 (XIV of 1947), 

which may be amended, if neces
sary, for the purpose.”

While  moving  this  Resolution̂ I 
think, I run three risks. In the first 
place, it m£̂y be said that by moving 
this Resolution I am playing to the 
gallery.

S ê Hon. Members: No, no.

Shri D. C. Sharma: I may submit. 
Sir, that all my life I have belonged 
to a profession where my business has 
been to play to the benches, and to

613 PSD.

very few benches,  Sir,  When I look 

at the many benches in this House, I 
feel very nervous because 1 am not 

used to so many benches. Therefore, 
Sir, as a teacher I cannot be expectod 

to do anything of that kind.

Shri S. S. More (Sholapur);  Are 

you accustomed to empty benches?

Shri D. C. Sharma: I have been a 
good teacher all my life and my stu

dents have always come to my lectures 
in very large numbers.

Mr. Deputy-Speaker, Sir, the other 
day—I think it was yesterday—I read 
a speech by a very eminent person in 

this line, who, while referring to a 
question in the other House, said that 
it had been stage-managed.  I tninK, 
Sir, these words are very unfortunate 
and they cast some kind of reflection 
on Parliament. I can assure you that 
this Resolution which I have put for
ward cannot  smack of anything of 
that kind.  It is not at all stage- 
managed. It is, if at all, ballot-managed. 

If at all, it is destiny-managed. If any
thing at all, I think it is God-managed. 
It is the luck of the ballot that hns 
brought this Resolution to the top, and 
therefore I think I am perfectly justi

fied in moving this Resolution.

Mr. Deputy-Speaker: The hon. Mem
ber has taken three minutes in this 
preamble.

Shri D. C. Sharma: May I know.
Sir, how many minutes you will give 
me?

Mr. Deputy-Speaker: Fifteen minutes.

Shri D. C. Sharma: I am so sorry.
I thought I had ample time.

Mr. Deputy-Speaker: All right.  I

will give him 20 minutes, because he 
is the Mover.

Shr| S. S. More: Speak to him in
the terms of columns  because he is 
discussing journalism.

Shri D. C. Sharma: I  have  my
reasons for moving Ihls Resolution, 
and it is this; In the first place, I am 
haunted  by the memory—very sad 
memory—of a student of mine who 
took to journalism. He was, if I may
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say so, a journalist on horse-back, a 
clashing, vigorous  journalist, full of 

initiative and he used to live well and 

he used to entertain well.  I thought 
everything was all right with him, but 

suddenly he fell ill and he suddenly 

died. And after his death I found that 
he had left his family in utter destitu

tion, with the result that his widow 

went mad after about one month of 
his death. And the memory of that 

young  friend of mine, that  yourg 
student of mine, has haunted me all 
these days, because it has  brought 

vividly to my consciousness the prac*- 
tical risks of a journalist’s  life, the 

hardships involved in a journalist’s, 
life, the kind of life which he lives— 
a life which is fraught with so many 

hazards and so many uncertainties.

Again, Sir, 1 think, while speaking 

about these journalists, I cannot bat 
have a feeling of gratitude for them 

because I know the noble part that 
they played when this country was 
fighting for independence.  I do not 

want to mention the names of sojne 
journalists, but I can say that some 

of them worked  more for the cause 
than for any pittance.  They worked 
with a missionary zeal for the cause 
of independence, and I believe.  Sir, 
that  ingratitude is not one of the 
qualities for which  we Indians are 

noted; and therefore, it behoves us to 
show some kind of gratitude to those 
persons who were  valiant fighters, 
who  fought  with  us  shoulder  to 
shoulder when the struggle of inde

pendence was on.

I was reading a book on journalism 
only the other day, and there I came 
across a quotation which showed me 

how the struggle for giving the journa
list a right social and economic status 
had been fought in a country like the 
United Kingdom which we very often 
take as our model for doing things. 
What did that gentleman write?

“Time was—and  not so very
long ago—when  journalism had
but little claim to the title of a
profession.  The status of those

who followed the calling was low 

in the social scale and the attitude 
of the public, especially the official 
element,  towards  the  working 

journalist was, at best, a liike- 

<  warm tolerance, and at worst, an 
'  overt hostility.

The pay of the newspaperman 

was  generally  just  above  the 
breadline level and working condi
tions, in many cases, had all the 

stigma of sweated labour.  The 
aura » of Grub street  was still 
about the pressman.

It was from such a scratch start 
as this that the great crusade to 
raise  the economic and  social 
status of journalists began some 

thirty-five years ago, when a group 
of practical  visionaries got to

gether and founded the National 
Union of Journalists.”

So, when I came across this quotation 

I thought this was in many cases Dn 
a par with the conditions that prevail 
in India at present. The aura of Grub 
street, I beg to submit most respect
fully and without meaning offence 10 
anybody,  is  around  these  working 
journalists.

But I do not want to quote from 
other books. What I mean to say is 
this. I have seen something with my 

own eyes. Recently the Indian Federa
tion of Working Journalists celebrated 
their  day, and this Federation  of 

Indian working journalists has about 
2,000 members.  This day was cele

brated all over India, and they wanted 
that there should be recognition. They 
observed the All-India Federation of 
Working Journalists Day on the 27th 
September, 1953. and all Unions oassed 
a Resolution to the effect that journa
lists should be recognised as workers. 
Their Resolution was supported by the 
Trade Unions in Delhi, and copies of 
the Resolution were sent to the Prime 
Minister and to the other hon. Miniŝ 
ters including the Minister for Labour. 
If 2,000 persons who are responsible 
for educating public opinion in this 
coimtry and who nre doing so much



to raise the level of public life in this 

cbuntry  demand this, I do not see 
any reason why their demand should 

not be met.

5 P.M.

We are familiar with what happened 
when the “Times of India” case was 
discussed, I think, here as also else
where.  The “Times of India”  case 
showed  that about 200  journalists 
were given notice and it was said at 

that time that the journalists would 

be treated on a par with other per
sons who are  described as workers 
Just as linb-type machine workers and 

other  workers.  But, what happened 
was this, that the Industrial Tribunal 
gave an  award that only lino-type 
operators and other persons will be 
treated in that  way and that these 
persons—the  working  journalists— 

would  not  be  given  that  status.
It was stated that the working jour

nalist would be given some kind of 
compensation.  But it was not done.
Then, an assurance was given on be
half of the employers that even if the 
Tribunal had not given a verdict in 
their favour, the employers would do 

it. But what happened was this. That 
assurance was  cast to the winds, it 
was not honoured. Here I have a copy 
of a letter written by the “Times of 
India” (Calcutta Edition), to a work
ing journalist saying that he cannot 
be paid any compensation.

The Minister of Labour (Shrt V. V.
Girl): I may state that it may be an 
individual case into which I am look
ing. But in all other cases, they have 
honoured the understanding.

Shri D. C. Sharma: I am very glad 
to hear that in all other cases, they 
have honoured that assurance. But I 
am pleading now for the exception.

Shri M. S. Gurupadaswamy (My
sore): Why this individual exception?

Shri V. V. Girl: I am looking Into 
the matter.

Shri D. C. Sharma: I do not want 
that there should  be any exception.
Here is the copy of the letter with 
me
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I know also  something about the 

demands of the P.T.I. workers. I was 
present  at the meeting when  they 
made their demands. I was not the 
only Member of Parliament present 

there, other Members of Parliament 

were also present there, so it will not 
be thought that I was enjoying some 

special privilege there. The ‘Demand 
Day* was observed on August 3rd of 
this year, and I found that about a 
thousand workers ŵere interested in 
that demaiid. The speeches that were 

made on that day, were revealing in 
this respect that they showed us the 
shocking conditions under which the 

P.T.I. workers were working.  I was 
really shocked at the banner that was 
put there. I had not expected for a 
moment  that these workers  would 
have a banner of that kind. And what 

was that banner like? It was ‘Long 

Exploited  P.T.I. Employees Demand 
Fair Wages*.  I could have expected 
this kind of a banner at some other 
kind of meeting,  but I was simply 
amazed to find this kind of a banner 
at a meeting of the P.T.I. workers.

I have also got with me a copy of 
the appeal which was issued on that 
occasion.  I  do  not  want  to  read 
through it now, because the time at 
my disposal is very short, but I shall 
just give a few of the items mentioned 
in that appeal, which are as follows:

. .We have no definite sys
tem of recruitment. Most of the 
employees do not have any letters 
of  appointment,  there  are  no 
grades, there is no system of pro
motion; increments are given by 
the fancy of the management.... 
There are no leave rules, no re
tirement terms....There is great 
disparity in the  emoluments of 
people doing the same work.... 

Mofussil centres are understaffed... 
Sometimes,  we do not  have a 
clean  place  of  work... medical 
facilities are almost non-existent... 
a dormitory for night duty men 
is a luxury limited to one or two 
officers...*'

I do not want to give you this cata
logue of the grievances of the P.T.I,

1953 Application of Industrial 2538
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workers.  That is what has come to 

my notice, and what I have seen with 

my own eyes. Why is all this happens 

ing?

When I was at Lahore, we had once 
a debate in the Y.M.C.A., at Lahore, 

over which the late Mr. B. G. Horni- 
man presided. The debate was on the 

subject “Is Journalism an art or an 
industry?”. Both points of view were 
expressed, but today I find that jour
nalism may be an art lor the starv

ing journalist, it may be an art ior 
the underfed reporter, it may be an 
art for the newspaperman, but it is 
an  industry for those people  who 

control the press at this time.  As to 
who those people are, I do not want 
to go into their names now. But who 
are the people  that are controlling 
our newspapers? They are industria

lists. And what is their motive? I do 
not want to impute any motives to 
anybody. But from what I have heard, 
and from what I have seen, I find 
that they are running the newspaper 
industry, just as they run sugar mills 
or jute mills or anything of that kind.
And why?  It is because they have 

money power in their hands.

There are so many other cases, but 

I do not  want to go into all those 
cases here. There was some trouble in 
the ‘Leader’ office at Allahabad; there 

was some trouble in the ‘Amrit Bazar 
Patrika’  office  also,  and  similarly 
there was trouble in the other cases 

also.  In all these  troubles, it was 
always the poor journalist who suffer
ed.  Some  of  the  journalists  have 
suffered so grievously that their mise
ries cannot his described here. I do 

not want to play upon the sentimental 
and pathetic stop in this House.  I 
want only to present facts.

Why are we not treating our jour
nalists with more sympathy? I do not 

want that we should treat our poor 
journalists in this manner. Let us try 

to find some light from other coun- 
tries—of course, we have enough light 
within our own country, but it will 
be very  Interesting to see what is
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happening in other countries. For in
stance, in the United Kingdom, 1 have 

heard it for it has been brought up 
before  me that there  is the U.K. 

National Union of Journalists, and no 

journalist  can be dismissed  unless 
somfe kind of an agreement is arrived 
at ' between  the employer  and  the 

Union. So far as U.S.A. is concerned, 
the labour laws apply to journalists 

also, and the APA has an agreement 

with the proprietors  which governs 

the wage structure of the employees 

and other ŝ vice conditions, such a.s 
allowances for reporters, cycle allow

ances etc.  In Australia, which is a 
neighbouring  country,  they  have 
passed a law in this respect, which 

has been improved upon from time to 
time, and under which minimum wages 

have been laid down for journalists; 

there is provision for regular incre
ments, for  provident fund facilities, 
for sick leave etc. In this way, there 
is provision for so many facilities for 
journalists in  other countries.  But 
what  facilities  do  our  journalists 
enjoy in our country? What facilities 
have we provided for them?

Often people talk about the journa

lists as the fourth estate. But there are 
only two  estates in India, one the 
employers, and the other the workers, 
whether it be teachers, journalists or 
anybody else. I know we teachers are 
very quiet and humble people, but I 

And that even we have started form
ing a trade union. I do not see any 

reason why there should only be these 
two estates, the estate of those who 

employ, and the estate of those that 
are employed.

Again, in France, they have legisla
tion of a similar kind for the journa
lists, providing for regular wages as 

well as increments.  Even in smaller 
countries like  Argentina, they have 
provisions to make the life of journa
lists comfortable. Here, I am not ask
ing for comfort, but rather competence 

for life for our  journalists, and if 
they get it, I will be very happy.  I 
want that they irtiould live in com

petence, if not in comfort. I do not
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want any affluence fbr them, I do not 

want any  comfort for them, but I 
want that they  should  have  com

petence. They should live above that 
kind of level which I would call the 
level of precariousness.

I know that our hon. Labour Minis
ter is a trade unionist of very long 

standing, and I know also that he has 
no end of  sympathy with all those 

people  who  are  trade unionists.  I 
know that he gives them wonderful 
piece of advice. He is telling them, 

well, you should try to talk things 
across the table with your employers. 
I know talking things across the table 
with people does good, but I am sorry 
to say that it does not help the starving 
journalist who leads such a precarious 

life.

He also said to them; ‘You go to 
the Tribunal’.  But how can they go 
to the Tribunal?  They should go to 
the Tribunals after leaving their jobs, 
because Tribunals will have  to  be 
found all over the state of India, and 
if they do that, I am sure that most 
of them will be losing their jobs.

Again, Sir, it has been said  that 
this matter is before the Press Com
mission and it would be taken up by 
them.  But I see, Sir, a  desperate 
situation and I speak with some kind 
of knowledge extending over so many 
years.  I would say that any kind of 
delay in the solution of this problem 
would be detrimental not so much to 
journalists but to the cause of public 
life in India and to all those causes 
for which we stand.

I know, Sir, it will be said that a 
comprehensive legislation would  be 
brought forward.  I would be  very 
glad if a comprehensive legislation is 
brought' forward in which the legiti
mate demands of these journalists are 
met.  But

- jT jlyj }|  b

I would say, Sir, it is a  Persian 
proverb which I think my hon. friend,

Maulana Masuodi,  will be  able  to 
translate much better than I.  But it 
only means this, that you cannot wait 
indefinitely for the panacea that you 
have promised.  By the  time  the
panacea comes, the patient, I think, 

will be in some other world and not 
in this world.  That is the  crude 
and rough translation of that  pro

verb.  So I would appeal  to  the
Labour Minister who is so sympathetic 

to all workers.

I would appeal to the hon. Minister 
to bring forward an Amending Bill to 
include journalists amongst  workers 

under the ludustrial Disputes Act.  If 
it is not possible now because we are 
at the fag end of the session, I would 
say that he should  promulgate  an 
Ordinance.  I say so, Sir, for  this
reason only.  Missingham who  was
Editor of the New  Statesman  and 
Nation had said:  A  journalist—and
I think our journalists in India  are 
fine people—is not only an educator. 
He said: the newspaper is a kind  of 
evening continuation class.  We  all 
get our knowledge, our  information, 
from these newspapers.  And I think, 
Sir, unless we give them the  right 
kind of treatment, we will not  do 
well.  I would say that there are two 
professions in India which should be 
honoured—teachers and journalists,— 
because both of them  educate  the 
public.  But I find that both of them 
are being neglected.

Mr. Deputy-Speaker,  Sir, I would 
therefore again request the  Labour 
Minister to look into this case as sym
pathetically as he looks into  other 
cases and do something to end  the 
wrong under which these persons are 
suffering, to put an end to the disabili
ties from  which  these  journalists 
suffer and to put an end to the hard
ships to which they are put. By doing 
so, we would be laying the foundations, 
right foundations, of public life  in 
India. By doing so, we will be laying 
the foundation of a prosperous India. 
With these few words, I  move my 
motion.

Several Hon. Members rose—
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Mr. Deputy-Speaker: I am placing 
the motion before the  House  first. 
Resolution moved:

“This House is of opinion that 

all journalists in the employ  of 
newspaper organisations in  the 
country should be brought with
in the purview of  the Industrial 
Disputes Act, 1947 (XIV of 1947). 
which may be amended, if neces

sary, for the purpose/*

I say this for the consideration of 

hon. Members.  I will give preference 
to working journalists and journalists 
first and then call upon others who are 
interested.

Shri M. S. Gurupadaswamy: I am a
working journalist.

Mr. Deputy-Speaker: Yes.

Shri S. S. More: Are we to make 
a declaration about our journalism? 
{Interruptions).

Several Hon. Members rose—

Mr. Deputy-Speaker: Mr. Alva.

Shri Joachim Alva (Kanara):  Mr.
Deputy-Speaker, Sir, we  politicians 

and those that fleet across the stage of 
Parliament and public life___

Mr. Deputy-Speaker:  Ten minutes
«ach.

Shri Joachim Alva: Yes, Sir.  But 
kindly give 15 minutes to me.  We 

seem to be like painted dolls forgett
ing the men who are behind the stage, 
our men who work all the 24 hours, 

day or night,—I mean the journalists, 
the journalists who work with  the 
midnight oil, who is ready to get up 

at 2, 3 or 4 or 5 a.m . to produce hiis 
copy and the man who writes  his 
report regardless of his  comforts— 

whether  personal  or transport  or 
family—̂ which is printed.  We seem 
to be completely indifferent to their 
comforts in life, to their family com
forts, to the comforts of their children 

or their own homes or their tenements. 
And even in this city of Delhi we 
seem to be completely  indifferent, 

when the foreigner comes and takes

away the most luxurious fiats for him
self when the journalist has to  go 
abegging for the quarters which are 

his due and his right.
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Sir. the state of Indian journalism 
is parlous, while the state of journa
lism in countries of the Far East like 

Japan, or in the West in America or 
right in the heart of Moscow—that of 

Pravda—is in the most comfortable 
and prosperous condition.  We seem 
to neglect altogether the Indian langu

age Press which will be the  most 
powerful section of the Indian Press, 
while the English section of the Indian 

Press is the wealthiest.  But be that 
as it may, the future is of the Indian 
language Press when we shall have in 
this country in 10 or 5̂ or 20 years 
hence journals which shall command 
a circulation 10 million which will be 
the highest in the world, higher than 
the Moscow Pravda or the New York 
Daily News or the London Daily Ex
press or the Minachi of Japan—these 
dailies being the ones  commanding 
the largest circulation in the world.

And today what is happening  in 
India?  There is a future either for 
the yellow Press or for the Press con
trolled by the lords of the Press who 
make  all  their  money  by  black- 
marketing or by ill-gotten gains out 
of huge business.

Shri Altekar (North Satara):  And
crosswords.

Shri Joachim Alva:  There is no
place for clean journalism.  There 

seems to be no place in India for 
clean journals devoid of sensationa
lism, scandal, blackmail or  defama
tion, which are educating the public 
for the future—not in the security of 
our armed forces we will be having 
a future—where these specimens  of 
character are absent.  Today we are 
neglecting the comforts and perhaps 
the ordinary decencies of journalists, 
who seem to be not cared for, while 
every workman, whether he be a clerk 
or a quill-driver or a printer or opera
tor or lino-type man is protected by 
the Industrial Disputes Act. Sir, it is
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high time—in fact it is too late in the 

day—to ask that journalists be  in
cluded in the Industrial Disputes Act, 

1947, under which all the other types 
of workers, as I have described, are 
protected.  The day when journalism 

was, as my hon. friend in his very 
impressive speech said,  a  vision 

seemed to be past and gone when the 

money-lords invaded it in 1947 with 
their bags of money made out  of 
black-marketing during the war.  As 
1 said-—and 1 repeat it and I shall not 
be tired of repeating it—our Press to

day is dominated either by the yellow 
Press which lives on sensationalism or 
by the barons who have by all kinds 
of business profits set apart a certain 
amount of profits for getting their 
papers going, by transferring  those 
profits into this  business.  These 
barons do not stop with nmning these 
big newspapers, but they have  laid 
their unholy hands on the  national 
news agencies like the PTI, the PTI 
which was built on the sweat and toil 
of great Indians who are no  more. 
They are young men who are of the 
finest calibre, patriots, hard-working 
young men who are not given even 
small comforts in thê sense that their 
employers do not give them what they 
really deserve, men who sit in the 
Galleries twentyfour hours and per
haps write the best reports, as even 

American observers have  observed. 
These are the people who do not get 
their dues.  It was a matter of dis

appointment to journalists like us or 
many of us when we saw that the 
P.TJ. went to a man and made  a 
united demand and he was adamant 
and said that he would not yield to 
pressure.

‘ Sir, then again there is  another 
aspect of Indian journalism. I talk of 
the Indian and Eastern Newspapers 
Society where there is no admission 
to any newspaper unless it paid  an 
annual fee of Rs. 1,000.  This is the 
highest fee for the membership of any 
Club.  You cannot become a member 
of this Club imless you pay a thousand 
rupees annually as membership fee and 
the membership shall cease if you 
fail to pay Rs. 1,000 annually. Becauso 
of this high fee the Indian language

papers were kept  away from their 

company and the others grabbed all 
the profits and advantages for them

selves.  They tapped all the sources 
of government themselves during the 
war and exploited in the matter of 

hoarding and selling newsprint and 
making huge profits for  themselves. 
They made big fortunes  and  the 

smaller papers who could not pay this 
Rs. 1,000 per aimum as  membership 
fee of the Indian and Eastern News
papers Society could not run and were 
not in the parade.
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Sir, my hon. friend mentioned the 
name of B. G. Horniman.  He was a 
great man; he was a man who stirred 
India during the time of the Amritsar 
rebellion.  It is a great tragedy to

day that none is coming forward to pay 
a last tribute to him by putting a 

slab on his grave in Bombay.  These 
are all facts which we cannot forget. 
There have been some great journals 
like the Hindu and the others which 
have gone on very well and have 

got a clean record in the sense of 
running their policy in a clean way— 
and there are other papers in Bengal 
and perhaps in Delhi also—I need not 
name them; they are too few to be 
known or remembered.  Here what 
the journalists are asking is only the 
mere right of being included in the 

Industrial Disputes Act of 1947, so that 
whenever there is a dispute they may 
have it referred to a court and have 
settlement.

But, I shall say one word of warn
ing also. Sir, to the journalists.  The 
journalists must also behave as men 
of character.  They should also be 
loyal and give their best to their em
ployers.  They shall not go on strike, 
they shall not say we shall stop to do 
this.  Sir,  when  their patience is 
really exhausted they shall go before 
a Tribunal or a Court and demand all 
the rights to which they are entitled. 
We journalists on our side have also 
a duty to the nation; they shall not 
unnecessarily  say  that  they  shall 
not use  their  intellectual powers to 
avoid a kind of situation or strike, 
that they shall not be lacking in 
character to rise to the occasion when
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great national duties are to be per
formed.  If there is a general strike, 
they shall not fail to supply the news, 
when there is communal frenzy or 

when  there  is  national  jeopardy, 
they shall not fail in their duty if 
these terms are given to them.

Sir, I shall say that the demands 
of the journalists are just, reasonable 

and fair and they are the most mini

mum demands, the most minimum 
that they have made upon the House 

in a spirit of unanimity.  After all is 
said and done, we came here as the 

result of the great part played by 
Indian  journalism,  by  journals  all 
over the land, especially the journa
lists who plied their pens in the Indian 
languages.  To them we shall give a 
tribute of praise.  They have made so 
much  contribution,  either  in Mala- 
yalam, Tamil, Marathi, or Hindi or 
Bengali or any one of those languages 
of  India.  They , wrote  their fiery 
editorials and stirred the masses of 
India.  They caught the imagination 
of people who did not know a word 
of English; they made a great con

tribution  to  our  national  cause. ' 
These journalists today are making a 
humble demand.  The whole matter 
is under investigation by the Indian 
Press  Commission.  But I wonder 
what sort of research they would be 
able to make. The Indian Press Com
mission is full of men of character and 
standing and position and yet perhaps 
they may throw up their hands in 
despair and may not be able to pro
pose the results we expect unless the 
state of economy of this country is 

collectivised and made strong into a 

Corporation.  We  should  have  no 
more journals to be owed by private 
individuals, 500 of them sought to be 
owned by 5 individuals.  So long as 

that state of economy continues, there 
is no hope.  In the streets of Moscow 

they have been able to build a great 
national  organisation,  the Pravda. 
We shall also have to think in terms 
of that; our organisation should be 

controlled by the State; then alone 
we  shall  aim  at  the  welfare  of 
society; at the welfare of the masses
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and it should not be in the hands of 
few.

Shri M. S. Gurupadaswami:  Mr.
Deputy Speaker, Sir, before I make 

a few remarks on this important reso
lution, let me congratulate my hon. 

friend Prof. Sharma who brought this 
resolution.  It is most timely, most 

appropriate and most urgent and 1 am 
glad he has focussed the attention of 

the House on this important problem.

Sir, I come from the journalistic 
world; I *know  the  conditions  of 
journalists and I know how they are 

looked after by their proprietors. So,
I can say with some authority what 
exists in the press world today.  Sir, 
all of us know that the Press repre
sents the fourth estate in a State and ’ 

if this fourth estate is to be establish
ed on the highest pedestal, if it is to 
be able to darw the attention of the 

intellectual classes, if it is to work ̂ 
and if it is to exist as a profession, 
then the people who are responsible 

for running the  Press must be well 
looked after.

Sir, the nobility of any profession 
depends  upon the nobility of the 
people who work in that profession 
and the nobility of the people who 
work  in  that  profession  depends 
mainly  upon the proper conditions 
that  prevail  in  that  profession. 
Unfortunately,  Sir,  the conditions 
which are prevailing in the Press— 
both in the language as well as in the 
English Press—are far from satisfac
tory.  This profession is most subject 
to  humiliation  throughout.  People 
who are working  there have been 4 
continually subjected to harassment, 
victimisation and lot of misery.  Un
less the journalists are freed, unless 
freedom is granted to them or brought • 
to them from these degrading condi
tions, it is very difficult to expect the 
journalists to perform their functions 
nobly and seriously.

Sir, my hon. friend who just now 
spoke began to teach journalists; he 
began to say  that the journalists’ 
character should improve.  He said
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they ahould not resort to strike and 

all  sorts  of things.  Sir,  as a pro
prietor he has said so.

Shrl Joachim Alva: I am no more 
a proprietor.

Shri M. S. Gurupadaswamy: Any
way you carry the spirit of proprietor

ship in you.  I know that journalists 
have been treated unfairly through
out by the proprietory interest.  If 

there is any class in India which has 
been subjected to extreme indignities, 
ill-treatment, harassment and degra
dation, it is this one profession.

Sir. what are we asking today. We 
are only asking that journalists may 
be treated as the working class. They 
deserve more than that treatment. 
They are not heally ordinary workers. 
They are the cream of society; they 

are the architects of intellectual of 
India. They have to gather news and 
express opinions; they are in true sense 
the moulders of public opinion.  Sir, 
we know in the recent past what 
role they have played in India.  The 
role that the journalists have played 
is much better than the role played 
by the politiciaî.  I regard journa
lists and politicians as husbands and 
wives.  One cannot exist without the 
other.

An Hon. Member: Who is the hus
band and who is the wife?

Shri M. S. Gurupadaswamy: If you
want to be a wife you can be a wife; 
or if you want to be a husband; you 
can be a husband.  It is left to the 
choice of the people.

Mr. Deputy-Speaker: But there are 
a number of unmarried people.

Shri M. S. Gurupadaswamy: What I 
mean  is  that  both  politicians and 
journalists  go hand in hand.  We 
often see the politicians moving about 
in a friendly way with the journa

lists when they are attached to a parti
cular Press.  But when the journalists 
are out of profession, if they  are 
retrenched, if they are sent  out, the 
politicians do not talk to them; they 
do not recognise them even.  Sir, it 
is very unfortunate; politicians must

also learn; their character should also 
improve.

Our treatment to journalists must 
improve and that is a responsibility 
of the House as the custodian of the 
interests  of  all  classes  and parti
cularly of the intellectual class which 
the journalists represent.  We should 
safeguard  their  interests  first  and 
foremost.  I have got several cases 
with me to show that there has been 

complete  maltreatment  and harass
ment  of  the  journalists  in  India. 
There  was  a  particular  Assistant 
Editor who was working in ‘Search
light’ and he happened to go and give 

evidence before the Press Commission. 
Merely because he went there to give 
his evidence, he was asked to go to 
Calcutta to report himself there as a 
correspondent.  The post of an Assis
tant Editor is regarded to be higher 
than  that  of  a  correspondent—of 
course, I am not making a distinc
tion—but iie was immediately asked 
to go to Calcutta and no increment, 
no extra allowance was given to him; 
otherwise he was threatened with re
trenchment.

Shri M. P. Mishra (Monghyr North
West): No, he was dismissed.

Shri M, S. Gurupadaswamy: He was
dismissed, but then he was reinstated. 
These conditions are humiliating to the 
journalists. I know another case from 
the South, where a particular gentle
man who was working in a Press 
came to tender his evidence before 
the Press Commission—-it was part and 
parcel of his official duty—but he was 
marked absent in his office for that 
period and he was not given any pay 

and the treatment meted out to him 
was thoroughly bad.

Shri T. N. Singh  (Banaras Distt— 
East): Which was that paper?

Shri M. S. Gurupadaswamy; I do
not want to name the paper, but it is 
enough if you know that such bad 
conditions are prevailing in the press 
in India. Unless we take concrete steps 
in this matter, it is very difficult for our 
pressmen to exist.  We should see 
that our pressmen are placed well in 
life.
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Regarding the P. T. I., I think the 
less said the better. The P. T. I. , has 
become a repressive agency.  I am 
making this statement with a certain 
sense of responsibility.  I know what 
is going on behind the P. T. I.  We 
are talking of the iron curtain of 
Russia, but here in the P. T. I., there 

is an iron curtain; it exists there and 
the  proprietary  interests  who are 
sitting in the P. T. I., are oppressive 
and arrogant and are humiliating the 
working  journalists who are doing 

their duty—no  good  treatment, no 
good service conditions, no scale of 
promotion, no retrenchment benefit, 
nothing of the kind is given to them. 
The same conditions, of course, pre

vail in all the presses in India, and 
unless we take very drastic steps in 
this regard, it is very difficult to ex
pect the Indian press to fulfil its role 
in society.  Some questions may be 
asked  in  this  connection by hon. 

Members—there is a Press Commis
sion which is investigating and making 
its report by March or so and so let 
us wait.  But we cannot wait, we 
have waited so long and moreover, it 
is not necessary to wait because you 
know that in the other House a few 
days back, they discussed about the 
matter  of  indecent  advertisements 
which appeared in various papers and 
they thought that they should take 
immediate  steps  to  prevent  such 
advertisements. Also, there is a Press 
Act, the life of which the Grovem- 
ment is seriously considering to ex
tend.  When we are taking all these 
steps before the report of the Press 
Commission, why can we not also take 
this step and make all the journalists 
come under the operation of Indus
trial Disputes Act.  After all, they 
are not asking much; they are not 
asking impossible things.  They have 
only to be called, as workers.  I may 
submit that the definition of the In
dustrial Disputes Act must be enlarg
ed or modified to bring all the journa
lists under its scope. It is very neces
sary and it is a very simple amend
ment.  I do not see any serious diffi

culty in this matter and we need not

wait for the Press Commission’s re
port to make an amendment like this. 
It is necessary that we should promote 

trade  unionism  in  the  journalistic 
worlds  Unless journalists are orga
nised on a trade union basis, unless 
they co-operate with each other, un
less they are made to co-operate with 
each other, unless they are sure that 
such co-operation means definite ad
vantages, how can they expect to pro
gress or even exist? We should im
press upon the* journalists that if you 
co-operate and run your organisation 
on a co-operative or trade union basis, 
such and such benefits will follow. 
Certainly, Sir, they are now organis
ing themselves and in fact, they have 

already organised themselves in  that 
manner, but they expect us to make 
a legislation so as to make them get 
these advantages.  The  only  thing 
that is necessary for the journalists 
today is that they should be free from 
want, they should be free from inse
curity and that employment should be 
assured to them, and unless we assure
• them all those, we cannot expect them 
to play a noble role of such great im
portance.  Let us create such condi
tions, let us give them decent treat
ment and let us do this simple task 
of including all the journalists in the 
category  of  ‘workmen*.  Unless the 
legislators who are sitting here, un
less the Labour Ministry which is 
guarding the interests of labour, both 
intellectual and manual, give direc
tive and  advice  and  interfere  in 
matters of management and treatment 
by proprietors, it will be very diffi
cult  to  get  economic  justice  to 
journalists in India.  We want eco
nomic justice to working  journalists 
and we do not want this state of flux 
or indefiniteness or uncertainty to con
tinue any longer.  So, I request the 
hon. Minister to accept this Resolution 
and on the basis of the Resolution, to 
amend the Act.

Mr. Depoty-Speaker: Shri Dwivedi. 

He has given notice of an amendment.



Starl M. L. Dwlvedl: I beg to move:

That in the Resolution, the follow
ing be added at the end, namely;—

“and in order to give effect to 

this at an early stage, the Press 
Commission be requested to sub
mit an interim report by the 16<h 
of January, 1954.”
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TT  ̂3mcr % ̂    ̂   % ̂nrnr

5HK ?ftT fsRTlTflr % 5,

WPT  f  TTf 4 T’nPK % sfrq'ff

 ̂ ?r<T?!rmf % ̂   Pp?jT
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Mr. Deputy-Speaker:

moved:

That in the resolution, the follow
ing be added at the end, namely:—

“and in order to give effect to 
this at an early stage, the Press 
Commission be requested to sub
mit an interim report by the 
15th of January 1954»\

Shri T. N* Singh: I was listening to 
the speeches here and to the opinions 
expressed  with  great  appreciation, 
with  care and  respect which this 
august House deserves. As a member

of the Press Commission, Sir, there 
are obvious limitations to whatever 
I can say on this subject.  But I was 

certainly very much grieved to hear 

from my friends here in this House 
that there have been cases of victi
mization as a result of the evidence 
given by some working journalists be
fore the Press Commission of which 
I happen to be a member.  Sir, I 
know, as a member of the Commis
sion,— I have had occasion to meet 
a number of journalists and some of 
them even came to us privately and 
told some of our members—that they 
feared that if they spoke out freely 
and frankly, they are liable to be dis
missed or victimized in some other 
fashion.  They asked for protection. 
Unfortunately we have no powers in 
that regard.  We cannot give protec
tion, as members of the Commission, 
to journalists who appear before us 
and give evidence.  We cannot give 
them protection.  Their evidence may 
be protected, but we cannot give the 
journalists protection against the con

sequences that may occur thereafter. 
That was our problem, and I think 
that in the interest of good work of 
the Commission itself, it is desirable 
that something should be forthcom
ing whereby the  journalists  can 
come before us and stand before us 
with  confidence  and  express their 
views freely and frankly.  After all, 
we are trying to make an  objective 
study of the situation.  We have no 
fixed opinions on any subject. We are 
liable to persuasion; we are liable to 
understand things and form an opi
nion according to whatever we get. 
Now, it is very necessary that all sides 
who are engaged in this noble pro
fession are able to press their case 
properly, freely and frankly.  That 
was a problem and I think that it is 
really a problem. I wish the Govern
ment would consider that aspect.

My  mind  has been  very  much 
exercised  especially  after  hearing 
some cases to  which reference has 
been made here.  I wish it were 
possible, either for the Commission or 
for the Government, to grant protec
tion against the consequences that may 
follow on those who give evidence
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before us.  That is a very important 
thing.  I certainly very much appre
ciate the amendment moved by my 
hon. friend Mr. Dwivedi who has also 

given due weight to the Press Com
mission and therefore asked that the 
Commission should be asked to give 
an interim report.  I hope it will be 

possible for the Commission to do so, 

and if the Government writes to the 
Commission, the  Commission  will 

certainly take steps  and  consider 
those things.  But so far, the Com
mission has nothing before them ask

ing for any interim report.  We are 
not expected to submit any interim 
report.  That was a  problem,  and 
therefore, though the suggestion is to 
be welcomed, of course, it is for the 
Commission and the Government  to 

decide finally.  I am not the person 
to say off-hand this or that shall be 
done.  But at the same time this pro
blem has been exercising my  mind, 
and I have stood here only to draw 
the attention of the House as to what 
will happen in the interim period to 
those who are giving evidence before 
us just now and also to those same 
persons, say, after a few  months, 
before our recommendations are im
plemented by the Government. Dur
ing this interregnum something has to 
be done, and without prejudice  to 
whatever the Commission may say or 
recommend.  I would only draw the 
attention of the Minister to this situa
tion that seems to have arisen.  I 
have no reason to disbelieve what the 
hon. Members have stated.  I am also 
hearing certain things but I have not 
been able to confirm what the facts 
are.  At the same time  these  are 
rather dangerous things. The fear on 
the part of members of the profes
sion of certain consequences is ham
pering the work of the Commission. 
That is why I feel that in the interest 
of the good work of the Commission, 
of getting at facts of a very important 
industry and profession in this coun
try, it is essential that  Government 
should provide the necessary facilities 
and create a proper situation or cir
cumstances.  I would call upon  the 
Government to apply  their  mind
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seriously to this question and see what 

can be done, so that the Commission 

can do its work properly,  efficiently 
and quickly.

Apart from anything else, I must 

say that the entire Commission and 
every one either in this House or out

side is sympathetic to this noble pro
fession of  journalism.  Everyone 

wants something to be done for them. 

It is a noble, though insecure profes
sion.  The newspaper industry in our 

country is an, infant industry, which 
is growing in a peculiar way, with all 

sorts of difficulties both under  the 
foreign rule and even now.  All these 
things are behind that.  There has 
obviously been great insecurity so far 
as the profession is concerned. Just as 
the Government, or any public man is 
concerned in the security of tenure of 
the services, we are all concerned in 
the security of journalists. The House 
has taken a very lively interest  in 
this matter and it is but proper that 
it should give a guidance to the mem
bers of the Commission.  Therefore 
any expression of views made  here 
will be of great help to the  Com
mission.

Shri Venkataraman (Tanjore): Mr. 
Deputy-Speaker, Sir, the scope of the 
Resolution before the House is very 
limited.  The Resolution  seeks  to 
extend the protection such as exists 
in the Industrial Disputes Act to the 
class of working journalists, who for 
all practical purposes are  workers 
like others in industry, trade, com
merce and so on. We are not embark
ing on a piece of legislation defining 
the wages, conditions of employment, 
leave, holidays facilities, etc., with re
gard to the journalistic profession.

Now, the reason why this piece of 
legislation is so urgent is that there 
exists at the present day a very great 
confusion with regard to the law gov
erning the working journalists  and 
also certain classes of other industrial 
employees known as supervisory staff. 
According to the definition of work
men in our Industrial Disputes Act, if 
it is narrowly interpreted, only those
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doing clerical and manual work can 
come under the category of workmen. 

Some courts interpret that journalists, 
not doing clerical work in the sense 
of copying work, are not  workmen 
under the definition of the Industrial 
Disputes Act.  Now taking such  a 

restricted view of that Section, I find 
certain tribunals have given decisions 
restricting the applicability of  the 
Industrial Disputes Act exclusively to 

manual and clerical employees, and 
excluding from its scope a large sec
tion of people who are doing skilled 
or a little higher type of work in the 
intellectual side.  The definition  of 
industrial Disputes is also, in my  opi
nion, misinterpreted by certain other 
courts. We have defined in the Indus
trial Disputes Act the wording '‘indus
trial dispute*' so as to mean any dis
pute between a workman and work
man, or between workmen and em
ployers relating to the conditions of 
employment, etc. of any person.  I 
wish to emphasise the  word  ‘‘any 
person”.  That is not necessarily con
fined to the workmen.  If a body of 
workmen in an industry falling with
in the definition of the  Industrial 
Disputes Act, raisp a dispute  about 
some other person who is not under 
the Industrial Disputes Act a work
man, even then, according to me, I 
think, according to the intention  of 
the legislation, it is an industrial dis
pute.

Sir, courts have decided this ques
tion in very different ways.  In 1949 
the Federal Court in the  Western 
India Automobile Industries case held 
that dispute between a workman and 
workman or a workman and an em
ployer relating to a person who is not 
a workman is still an industrial dis
pute.  Since then some courts  and 
some tribunals have tended to treat 
that definition as obiter dicta  and 
have said that in order to come with
in the definition of an industrial dis
pute the person concerned in the dis
pute must be a workman.  Confusion 
in the state of law is the worst thing 
for any real progress.  Uncertainty is 
the index of bad administration.  It 
is, therefore, absolutely necessary, it 
is very urgent, that the Government

should settle the law on the subject 
and do away with the unsettlement 
which prevails in respect of the law 
applicable to this class of people.
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This is not a new matter.  For the 

last three or four years we have been 
repeatedly insisting in this House that 
not only persons doing manual  and 
clerical work but those who are doing 
intellectual work should be  brought 
within the definition of  workmen. 

And times without number successive 

Ministers of Labour have promised to 
give their consideration  and  three 
years have not sufficed to give that 
consideration required for this  pur
pose.  I am therefore obliged to make 
a very strong and earnest appeal on 
this occasion to see that the Govern
ment issues an ordinance at the close 
of this session extending the definition 
so as to cover cases of  not  only 
manual and clerical Workers but also 
intellectual workers.

Then, Sir, there is another reason 
why this Resolution is very opportune 
and very urgent.  We have with all 
the gusto in the world appointed a 
Press Commission and we have trum
peted to the world that we are going 
to enquire not only into the condi
tions of the organisation of the Press, 
but also with regard to the working 
conditions of the people employed in 
it.  If a person goes  and  tenders 
evidence before that Commission and 
is victimised in respect of  evidence 
tendered by him before that Commis
sion, there is no law in this country 
which can protect him.  He is abso
lutely at the mercy of the employer. 
If he were governed by the Industrial 
Disputes Act, he can always  bring 
that dispute before a Tribunal  and 
plead it as a case of  victimisation. 
Sir, we have always regarded  any 
punishment meted out to a  person 
who tenders evidence before courts as 
victimisation.  In the Trade  Union 
(Amendment) Act of 1948, which is 
one of the beneficient measures which 
we passed, but which we never prac
tised there is a sub-clause which says, 
any punishment or unfair treatment 
of any person in respect of an3rthing



[Shri Venkataraman]

done in furtherance of his case before 
the Tribunal is an unfair labour prac
tice on the part of the employer.

Now, if the journalists who  are 

called upon to give evidence before 
the Press Commission do so and if 

they are victimised, there is no protec
tion at all for them.  It is not neces
sary for us to go into the question 

whether or not there is such victimisa
tion.  The very possibility of  such 
victimisation being practised is suffi

cient for the Government to  bring 
forward some legislation immediately.

6 P.M.

Then, thirdly, Sir, the question re
lating to the condition of the journa
lists has been considered by the Inter
national Labour Organisation at their 
second session and at pages 99 and 
100 of the General Report their condi
tions are vividly described.  I shall 
not read the whole passage, but shall 
content myself by referring to  the 
very weighty observations of  this 
Report, which states that *'the pro
blem of negotiation with a view to 
concluding employment contracts ' or 
collective agreements  implies  the 
examination of the employment con

tract itself”.  And it describes  the 
various countries where such contracts 
exist and says that this is one of the 
subjects which  must  be  specially 
studied by the International  Labour 

Organisation.  It is so important that 
the International Labour Organisation 
regards it as one of the major sub
jects of study.

I will therefore strongly  reinforce 

the arguments advanced by  several 
speakers and urge upon Government 
to immediately take steps either  to 
bring an amendment or issue  an 
ordinance whereby not only working 
journalists but all those who are called 
supervisory or technical staff, people 
who are doing mere clerical or manual 
labour, may also be protected by the 
Industrial Disputes Act.  The object 
of the Industrial Disputes Act is  to 
promote harmony in industry.  It is 
to see that there is no unnecessary 
stoppage of work owing to small mis. 
understandings which are capable of
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being cured by arbitration.  If that is 
the object, what harm can it do if the 

people who are falling under the cate
gory of intellectual workers are given 
the protection?  There is no virtue in 

excluding the intellectual  workers 
from' the Act.  Other countries have 
included them.  For instance  the 
Australian  legislation  and  the 

Canadian legislation have  provided 
for disputes between people like work
ing journalists and their employers to 
be  considered  by  their  national 
arbitration boards.  I would therefore 
strongly  urge  upon  Government 

to immediately take steps either  by 
legislation or by an ordinance,  if 
necessary, to see that the protection 

of the Industrial  Disputes  Act  is 
granted to the journalists.

Mr. Deputy-Speaker: I would like 
to know the sense of the House. There 
have been  representative  speeches. 
Of course there are other hon. Mem

bers who want to take part.  But, if 
it is felt that it is very urgent and 
the views of the Government ought 
to be known and action  should  be 
speedily taken, like an ordinance  as 
was suggested by Mr. Venkatraman, 
if that is the sense of the House I 
shall call upon the hon. Minister at 
quarter past six, after giving an op
portunity to one more Member.  If, 
otherwise, the intention is to carry on 
this to the next session I have no ob
jection to allow other hon. Members.

Shri S. S. More: We are not keen 
on making a speech, as a matter of 
fact and if the Minister is given an op
portunity to speak it would be much 
more better and desirable.  It will 
carry some assurance to the working 
journalists.  Our object is not merely 

to make speeches.

Mr. Deputy-Speaker: I am not cast

ing any aspersion.

Shri S. S. More: I am supporting
what you are saying. Sir.  This is a 
rare occasion on which I am support

ing you.
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Sbrl U. C. Patoalk (Ghumsur): Sir, 
there is the other resolution.  We 
request you to permit us to begin it 

at the end.

Shrimati  Renu  Chakravartty
(Basirhat): Sir, the point is, as Mr. 
More has said, we would like to hear 
the hon. Minister,  Many of us are 
keen on speaking. '

Shri M. S. Gurupadaswamy: If he 
agrees to the resolution we do  not 

want to speak.

Îhrimati Renu Chakravartty: If he

agîees to the resolution we do  not 
want to go on. Otherwise we want to 

press.

Mr. Deimty-Speaker: I will call up
on the hon. Minister.  Let this be the 
general understanding.  If the  hon. 
Minister speaks sufficiently  assuring 
to hon. Members and if the House is 
satisfied then I will put the motion to 
the vote of the House and proceed to 
the next motion.  The hon. Minister.

Shri V. V. Giri: Mr. Deputy-Speaker, 
I am glad that different sections of 
the House have stated their views on 
this very important problem.  I am 
glad this subject has come before this 
House, and also the other House—in 
the other House in the form of a half 
an hour discussion.  I can readily and 
immediately assure all sections of the 
House that the Government is  not 
only interested, is not  only  sym
pathetic, but is anxious to take action 
in the matter.  1 made that position 
very clear when the Industrial Dis
putes Act was discussed, in this House 
as well as the other House.  I have 
stated clearly that the Government is 
anxious to see how best it could bring 
the working journalists within  the 
scope of the Industrial Disputes Act. 
In fact. Sir, when the Times of India 
workersVcase came before this House 
in the form of a short notice question,

I immediately tried to do my best and 
tell the employers that, whatever the 
definition be at the present moment, 

about which we are carefully look
ing into, the employers should give 
the same benefit to  the  working 

journalists though they do not come 
within the purview of the definition 

or though there are doubts whether 
they come or not.  I am happy to say 
that the employers have agreed to my 
suggestion and are trying to carry out 
the suggestion namely, giving the ad- 

vahtage of the benefit to the working 
journalists also.  No doubt a case has 
been referred to by my hon. friend, 
the Mover of the Resolution and I have 
made a promise on the floor of  the 
House.  I made a promise to  that 
gentleman himself who came and met 
me and immediately Government has 
written to the employers as to why 
this case was made an exception.  I 
hope I will hear from them.

On the other hand, Sir, when the 
PTI workers case came before  the 
other House, I  inunediately  took 
action.  Mr. Devadas Gandhi, met me, 
Mr. Goenka met me and Mr. Parulekar 
also met me.  Whatever it be, they 
were sympathetic enough to say that 
they will consider the demands of 
these PTI workers and if necessary 
meet them and discuss with  them 
across the table their grievances and 
demands.  I do not mean to say that 
the House should be satisfied with this 
assurance.  I do not wish to say that, 
in view of these assurances, the law 
will not be applied to the working 
journalists.  I only wish to say that 
I took time by the forelock when the 

grievances were brought to my notice, 
which otherwise may not have been 
attended to. Government took  im
mediate action to see that in these two 
cases the workers were not  very 
much injured.

My hon. friend Shri T. N. Singh is 
a member of the Press  Commission 
over which Justice Rajadhyaksha pre
sides.  I have very great respect for 
the Chairman because he  was  the 
adjudicator in many important  dis
putes between employers and workers
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and his judgment was much appreciat

ed by the workers and employers also.
I have anticipated the  amendment 
moved by my hon. friend who desired 

that the Press Commission, if it wants 
to go into this matter, should inform 
its interim findings to us by the  15th 
of January.
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At my request, my hon. colleague 

Dr. Keskar has already informed the 
Commission  of  this  anticipated 

Amendment and of our desire that it 
would be nice to have the views of the 
Commission before  January.  Dr. 

Keskar has also stated that it is my 
humble view that the Industrial Rela

tions Bill should come up and is ex
pected to come up early, and therefore 
we would like to have their view 

before the end of January.  That also 
we have made clear to the Commis
sion and I do hope that the Chairman 
of the Commission, Justice Rajadhyak- 
sha, and the various gentlemen of the 
Commission—some  of  them  are 
eminent journalists, some of them are 
eminent public men, some of them 

are Members of this House—who are. 
there will consider this request and 
will accede to the request made by 
me on behalf even of all the different 
sections of thî House.

Anyway, these last three or  four 
months the working journalists have 
made a great headway by  bringing 
forward their issues before both these 
hon. Houses and I am sure it is a 
great education to the employers.

Another point has  been  placed 
before the House by my hon. friend 
Mr. T. N. Singh and Mr. Gurupada- 
swamy and some others who said that 
there was victimisation or fear  of 
victimisation if these working Journa
lists appeared before the Press Com
mission and gave evidence. I want to 
appeal to the employers, knowing as 
they must the view of the Govern
ment to protect the interests of  the 
working journalists, that they should 
take a democratic view of things and 
they should be pleased that their em
ployees who are working journalists 
are given the right to appear before

the Press Commission to express their 

views as much as the employers who 
desire to express their views in sup. 
port of their contentions.  I therefore 

appeal to the employers not to become 
nervous, not to become shy, not to 
become angry with their employees 

because they would like to appear be
fore the Commission.  I want to ap« 

peal to them that they shoiald, on the 
other hand, be pleased and happy that 
their employees are independent,  are 
prepared to express their views, and 
I am absolutely  certain  that  the 
employers will take note of this fact 
that if really thei'e are cases of victi
misation or there are going to be cases 
of victimisation, and if I am convinced 
that there has  been  victimisation 
because they appeared  before  the 
Commission, I shall try to use my best 
offices to see that that victimisation is 
not resorted to.

The Resolution which my  friend 
Shri D. C. Sharma has brought for
ward is one near to my own heart, and 
I can assure him that irrespective of 
the attitude I may have to adopt for 
practical reasons, my sympathies are 
wholly with the Resolution.  I have 

intimately  known  journalists  ever 
since 1 started my own public career, 
and I have had life-long interest in 
the welfare of the working classes.  I 
may assure you I was a journalist my
self of an impecunious  journal  in 
connection with the labour  move
ment. When I was running it, I was 
editor, chaprasi, everything.  There
fore, I also know the difficulties  of 
journalists who are really  suffering 
from great disadvantages at the pre
sent moment.  I am in a particularly 
advantageous position of knowing the 
past sufferings of the journalists, their 
present handicaps and their future as
pirations. So, I approach this problem 
as a friend and sympathiser, and, if I 
may say so without being presumtu- 
ous, as a knowledgeable person who 
is keen to do what he can to amelio
rate the conditions of a class of em
ployees whose activities are so inti
mately connected with every facet of 
public life.  I know that my friends 
the journalists have reason to feel a



denied the right to get their diaputes 
and grievances adjudicated upon by 

Tribunals.  Government would have 
had no hesitation in promptly acceding 
to their demands, and undertîking the 

necessary legislation for the purpose, 

but long before working journalist* 
put forward  their  demand,  other 

groups of workers raised theirs.  In 
the framing of the new  industrial 
relations law, it will certainly be our 
endeavour to bring as many categories 
of wage earners as possible within the 
scope of this law.
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sense of urgency about their demands. 
The sudden closure of  certain  im

portant papers in Calcutta,  without 
previous warning,  and  apparently 
without  adequate  safeguards  has 

created a sense of panic in the minds 
of the journalists.  Fortunately  on 
this occasion, as I have already stated, 

the employers, no doubt, sensing pub
lic feeling on the subject, have agreed 
to extend even to employees who are 
not covered by the adjudication order
ed under the Industrial Disputes Act, 
the benefits granted by the adjudi
cator to those who are so covered, but 
good sense and responsible  public 
feeling may not always govern em
ployers* decisions.  And it is obvious 

that the interests of employees must 
be safeguarded by rights rather than 
sympathy and concessions.

With so much of sympathy on  my 
part, hon. Members may wonder why 
I should not cut short my speech by 
the announcement that I accept  the 
Resolution, and that I shall take im
mediate steps to implement it  by 
amending the law.  As you may be 
aware, the Industrial Disputes Act is 
applicable, at the present  moment, 
only to persons employed in manual 
or clerical work. It doeŝ not apply to 
various other categories of emploMpes 
whose work is not primarily manual 
or clerical.  There is no doubt in our 
going into past history or examining 

why the scope of the law was restrict
ed to certain  categories  of  wage 
earners.  The industrial relations law 
in its present form is of comparatively 
recent growth, and our ideas  have 

undergone great changes since  we 
attained independence.  What  the 
workers were prepared to accept and 
put up in 1947, they are not in a mood 
to tolerate in 1953.  It is therefore 
no reflection on our predecessors that 
they were responsible for the enact
ment of a law with a limited scope. 

But the fact remains that we have still 
to do justice to large groups of wage 
earners.  The  working  journalists 
have, no doubt, long suffered,  and 
undoubtedly deserve a better  deal. 
They were the only substantial group 
of employees left out of the scope of 
the Industrial Disputes Act, and hence

As regards the Press Commission, I 
have already stated my views on the 
matter. The Press  Commission  has 
already been requested, if it is pos
sible, to let us know their views by the 
end of January next.  Qovernment 
feel, that every effort should be made 
to bring in all hitherto neglected cate
gories of wage earners  within  the 
scope of the industrial relations law 
at a very early date.  It would  be 
difficult for them to make a distinction 
in favour of one category. If a special 
law were enacted to cover only work
ing journalists, I am sure other cate
gories will have a great  grievance. 
We therefore propose to cure  this 
defect of the existing law in the pro
posed industrial relations bill, which 
I hope, will soon see the light of the 
day at an early date.  I do not wish 
to take more time of the House.  I 
have generally expressed my views 
on the questions that have been raised 
in this House.

Mr. Deputy-Speaker:  In view of
what the hon. Minister has stated, I 
do not think it will be necessary to 
pursue the matter further in  this 
House.  But I am bound to put both 
the amendments and the Resolution to 
the vote of the House, unless hon. 
Members do not want to press the 
amendments or the Resolution,

Shri V. V. Girl: In view of what I 
have stated, I would request my hon. 
friends, if they feel satisfied, and also 
the House, to kindly withdraw  the 
Resolution as well as thj* jamendments.



Mr. Deputy-Speaker:  Very  well.

There is no point of order. What Mr. 
Singh feels is that if the House ex
presses an opinion and the Press Com
mission should come to a  different 

conclusion, the House will be unneces
sarily < inviting an opinion against it
self. 'That is what he means.
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Shri S. S. More: May I make a sub
mission, Sir?  This is a Resolution by 
the House.  It is not categorical  and 
immediately binding on Government. 
It only indicates the way in which the 

wind is blowing, and in view of the 
moral and more vocal support which 
the hon. Minister has given, I think 
it will be proper, if we pass the Reso

lution.  I am sure, all sections of the 
House will join in passing the Reso
lution.

Shrl T. a Vittal Bao (Khamjnam): 
That will be a test of his sincerity.

Shrimatl Renu Chakravartty: We do
not see any reason why the original 

Resolution should be withdrawn and 
the hon. Minister has more or less sup
ported the Resolution.  Then  we 
should pass it. That will strengthen 
his hands.

Mr. Depaty-Speaker:  The Govern
ment thinks that no strengthening is 
necessary. (Interruptions)

Now, I leave it to hon. Members and 
place the matter before the House.
The question is:

That in the resolution, the following 

be added at the end* nam̂ >->

“and in order to give effect to 
this at an early stage, the Press 
Commission be requested to sub
mit an interim report by the 15th 
of January 1954*’.

Shri T. N. Singh: There was  one 
point.

Mr. Depaty-Speaker: At this stage, 
what is the point.

Shrl V. V. Girt: I think we should 
leave it at that.

Shri T. N. Singh:  On a point of

order. Sir.  How is the  amendment 
consistent with the main  Resolution, 
because the House having expressed 
an opinion on the point, what is the 
Press Commission going to express on? 

We want the Press Commission  to 
override the opinion of the  House? 
After alL Parliament is a  supreme, 
sovereign body.
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Shri T. N. Singh: No, no.  What I 
wanted to say was that the House is 

a supreme authority.  It is a sovereign 
body.  Once the House expresses an 
opinion, no other body or Committee 
or anything has the right to express 
anything against what the House has 

decided, or differ from anything that 
the House has said.

Mr. Deputy-Speaker: It is too big a
constitutional point to enter my mind 
at this stage.

Shrt Badha Raman  (Delhi City): 
But he is withdrawing the amendment, 

Sk.

Shri M. L. Dwivedi:  We are pre

pared to withdraw both the amend
ment and the Resolution.

Shrimati Renu Chakravartty:  The
Resolution cannot be withdrawn. Why 
should the Resolution be withdrawn?

Mr. Deputy-Speaker: Hon. Members 
arĉ aware that if a Resolution is----

 ̂Shrimati Renu Chakravartty:  The
Resolution cannot be withdrawn.

Mr. Deputy-Speaker:  Nothing  is
lost.  The paper is here before  me. 
Hon. Members are still in their seats. 
There is no fear.

Dr. Suresh Chandra (Aurangabad): 
It must be withdrawn.

Mr. Deputy-Speaker: If some voice 
is heard against the withdrawal of the 
amendment I caimot  allow  with
drawal. It must be put to vote. That 
is the rule.

The question is:

That in the resolution, the following 

be added at the end. namely:—

“and in order to give effect to 
this at an early stage the Press



Commission be requested to sub

mit an interim report by the 15th 
of January 1954”.

The motion was negatived,

Mr.  Deputy-Speaker:  Any  how

there is an assurance.

Has the hon. the Mover leave  of 
tjie House to withdraw the  Resolu-

iîn?

Shrt S. S. More: No, Sir.

Some Hon. Members: Yes. Sir.
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Very  well.Mr. Depiity-Speaker:
The question is:

‘This House is of opinion that 
all journalists in the employ of 
newspaper organisations in  the 
country should be brought within 
the purview of the Industrial Dis
putes Act. 1947 (XIV of 1947). 
which may be amended, if neces
sary, for the purpose**.

Some Hon. Members:  The 'Ayes*

have it.

Mr. Deputy-Speaker:  The  ‘Ayes*

will kindly stand in their seats.

Shrimati Renu Chakravartty: It has
to be recorded. (Incerruption).

Mr. Depaty-Speaker: Order, order.

Shrimati Renu Chakravartty: Why

do they not accept it?

Mr. Deputy-Speaker: Order, order. 
There is no question about this.  All 
are agreed.  The hon. Minister  has 
categorically accepted every sugges
tion made.  But he, for some reason, 
thinks that the Resolution need not be 
passed. This is only a technical affair. 
The Resolution was brought by.........

Shri H. N. Miikerjee:  With  very
great respect, I submit that it is not 
for you to interpret what the Minister 

has....

Mr. Deputy-Speaker: No, no.  I am
not going to allow a division on that 
subject.  That is open to me.

Shri H. N. Mnkerjee: The point ap
pears to be this.  For this Resolution
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there appears to be support from all 

sections of the House. So if the Divi
sion bell is rung, we would have a 
better indication of the mood of the 
He use.

Mr. Deputy-Speaker: Very good.  I 
will know the mood of the House. The 
rule says:

‘‘If the opinion of the Speaker 
as to the decision of a question is 

challenged, he may, if he thinks 
fit......

Shri D. C. Sharma: In view of the 
assurance of the hon. Minister  for 

Labour, I would like to withdraw my 
Resolution.

Shrimati Eenu Chakravartty:  No.
no.

Sir, we cannot understand why the 
hon. Minister wants to have it with
drawn.

Shri V. V. Giri:  I have accepted
the spirit of the resolution, and there

fore the hon. Member has accepted to 
withdraw.

Mr. Deputy-Speaker:  There is  no 
good going on pressing hon. Members 
to accept one course  or  the other- 
That is none of my business. All that 
I can say is, if the withdrawal is op
posed when the hon. Minister accepts 
the spirit of the resolution, 1 will put 
it to the House.  So far as division is 

concerned, it is open to me.

“If the opinion of the Speaker 
as to the decision of a question is 
challenged, he may, if he thinks 
fit, ask the members who are for 
“Aye** and those for “No** respec
tively to rise in their places___*’

Shri S. S. More: We request you 
not to think it fit. Sir.

Mr. Depoty-Speaker; I think it fit to 
ask hon. Members to rise in  their 
seats.

Shrimati Renu Chakravartty:  Sir,
please record the names.

Mr. Deputy-Speaker: I am not going
to record the names.



On « point of  Mr. Bepuly.Spealier: Ye».

Shri Ramachandra Eeddl: Sir, this 
is a very important resolution.
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Sturi Rtduunm SInfh:
order. Sir.

Mr. Deputy-Speaker:
point of order, now.

There is no

The motion was negatived,

SlMi V, P. Nayar (Chirayinkal): Sir. 

there are a large number of neutrals. 
The Deputy Minister of Labour  is 
neutral.

Mr, Deliuty-Speaker: No» no.
resolution is lost.

The

resolution re  provision  of
FACILITffiS FOR PROMOTION  OF 

RIFLE TRAINING

Shri Ramachandra Reddi (Nellore): 
I bei; to move:

^̂'This House is of opinion that 
with a view to inculcate discipline, 

marksmanship.  initiative  and 
leadership in the youth of India, 

r QOvemment should provide faci* 
litiee for promotion of rilie train
ing, inter alia by—

(a) subsidising  the  National 
xlî Association and providing it 

with necessary aid, in the shape 
of arms and  ammunitions  and 

otherwise;

(b) co-ordinating the efforts of 
the Auxiliary  Territorial  Force 
with recognised local rifle clubs 
so as to provide for training pro- 

granunes throughout the year;

(c) relaxing import restrictions 

and minimising  the  duty  for 
specialised weapons required by 
recognised clubs; and

(d) relaxing the provisions of 
the Indian Arms Act of 1878 ac
cordingly.”

Shall I proceed, Sir?

Mr. Deputy-Speaker:  Hon.  Mem

bers will kindly hear him.

Shti Ramachandra RedftI:  The re
presentative of the Home Ministry is 

not here in the House, Sir.

The Minister of Labour (Shri V, V.

Giri): Sir. I am here.

Shri Ramachandra Reddi:  Sir, this 

is a very simple resolution with  a 
•imple object.

The main object of this resolution is 
to encourage marksmanship and rifle- 
mindedness in the youth of  India, 
especially in the  inteUigentsia  of 
India. With a view to encourage tills, 

the Government should come  for
ward with assistance, financial  and 
otherwise to enterprises in this be
half.  As it is, there is a National Rifle 
Club which is functioning for some time 
past and it has shown Initiative and 
capacity to organise local rifle clubs 
everywhere.  It is therefore advisable 
on the part of Government to give all 
assistance to that club and see that 
it is able to help the organisation and 
davelopment of rifle clubs elsewhere 
in India.  The fact that the President 
of India is the Patron of that Asso
ciation and that the hon. Speaker of 
this House is the President of that 
Association is a sufficient guarantee 
that it is an institution which can be 
depended upon for its efficiency as 
well as its capacity to organise these 
clubs.

Mr. Deputy-Speaker:  The  hon.
Member will continue on the  next 
day. The House stands adjourned and
will meet again at 1-30 p.m. tomorrow.

The House then adjourned till Half 
Past One of the Clock on Saturday,
the 19th December, 1953.
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